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THIRD REPORT OF THE RULES COMM~1!! 

(EIGHTH LOK SABHA) 

The Rules Committee at their sitting held on 16th August, 1988, 
considered a suggestion regarding general review of the Rules of 
Procedure and Conduct of Business in Lok Sabha (6th Edition). 

The Committee noted that the Rules of Procedure and Conduct 
Ijf BusinE!ss in Lok Sabha had not been reviewed in a comprehensive 
manner after their adoption in 1952. M a consequence, 10 Jnany 
matters, the actual practice as it had developed over the years, was 
found to be at variance with the relevant rules. In several other 
cases, matters were governed merely by precedents and pradices 
with no binding force. 

The Committee approved the proposal to review the rules and 
decided that after the review had been made and amendments to 
rules as agreed to by them were approved by the House, a revised 
edition of the Rules of Procedure and Conduct of Business in Lok 
Sabha might be brought out. 

The amendments necessitated by such review were considered by 
the Committee at their sitting~ held on 16th August, 2nd December. 
1988, 2nd and 30th March, 1969. The Minutes of these sittings ATf' 

appended to the Report. 

2. The recommendations of the Committee are contained in this 
their third report which the Committee authorise to be laid on the 
Table of the House. 

.~ .. ----
3. The Committee's observations with regard to som(' of the Im-

portant amendments propoc;ed in Appendix to this Report.. are as 
follows:-

4. Rule 2 (S. No. of Appendix) 

The Committee note that the present definition of the tf'rm 
'Minister' as contained in rule 2 does not cover 'a member of thE' 
Cabinet'. The Committee recommend that the definition of the term 
'Minister' may be amended so as to include 'a member of the Cablnf't' 

The Committee further note that 8 Parliamentary Secretary 
who is not a member of the House cannot participate in the pro
ceedinf{S of the Houae. It hi propoeed to clarify the posItton hy 
adding an explanation to the definition of the term 'Minl8~r·. 
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The deftnitlon of the term 'MiDiater' as contained in rule 2 11 
propoaed to be amended accordingly. 

5. Rule. 7. 8 end 201 (S. NOB. 2, 3 end 31 of Appendiz ,.upectivelt/) 

The Committee note that as per provisions of sub-rule (3) of 
rule 7, sub-rule (3) of rule 8 and sub-ruJe (2) of rule 201, if a 
member, in whose name a motion stands on the H't of business, 
does not wish to move the same, he has simply to confine himself 
to a mere statement to that effect. However, the expressions 'or 
withdraw the motion' used in sub-rule (3) of ruloes 7 and 8, and 
"except when he wishes to withdraw it" in rule 201 (2) do not 
reftect the correct position as the question of withdrawing a motion 
would arise only after it has been moved by the member con
cerned. and has been p1acen before the House by the SpeRicer. The 
member is therefore. required to seek the leave of the House to 
withdraw the motion if he so wishes. 

Rules 7. 8 and 201 are proposed to be amended accordingly to 
make the intention of the rules clear and to reftect the \..'Orred 
position. I 
8. Rule 12 cmd rule l' (S. No •. 4 and 5 of Appendiz) 

'!'he Committee note that as per well establlahed convention 
being followed ainee 1987, mttinga of the House are ordinarily 
held from 11 A.M. to 6 P.M. with a lunch break of one hour from 
1 P.M. to 2 P.M. The Committee recommend that this well estab
lIahed praettce may be incorporated in the rules. 

Rule 11 i.t propoeeci to be amended accordingly. 

~ a consequence to the above amendment rule I' bc!eomea 
redut1dant and may be omitted. 

T. Rule 15 (S. No.8 of Appendi.%) 

At preeent there is no provision in the rules with regan! to the 
procedure to be followed when the HoUR is not prorogued after 
being adjourned riM die and the Speaker In exerciae of hia powers 
reconvenes its sittings. It is propoaed that the procedure to be 
followed in this regard may be incorporated. in the rWM. 

Rule 15 is propoeed to be amended. accordingly. 

&. Rule 20 (S. No. 7 01 Appendiz) 

The Committee note that IS per provisions of rule 20, the right 
to reply to a d1acuaaion on the Motion of Thankl OD the President's 



Address is vested in the Government. However, doubts havtt 
sometimes arisen regarding the right of reply ordinarily available 
to the mover of a motion. With a view to clarifying the p(JIsition. 
it is proposed that a suitable provision. be made in rule 20 to the 
dfecL that the mover shall not have any right of reply after PM/ 
Minister has explained Government's position at the end of the 
discussion. I I 

Hule 20 is proposed to be amended accordingly. 

9- Rule 27 (S. No.8 of Appendix) 

The Committee note that as per second and third provisos to BUD-

rule (2) of rule 27, ballot of all pending Bills. whether classified by 
the Committee on Private Members' Bills and Resolutions or not. 
shall be held. However, in actual practice, Bills which secure first 
twenty places in the ballot are published in Bulletin-Part II, and 
the members-in-charge are requested to give notices of next motion 
in regard to their Bills. If there are more than twenty Bills in 
category 'A', then there is no chance of category 'B' Bills or un
classified Bills being included in the list of business for considera
tion. Thus. if there are more than twenty Bills in category 'A', then 
ballot of category 'A' Bills only is held. It is proposed to incorporate 
the actual practice in the rules. 

Rule rt is proposed to be amended accordingly. 

10. Rule 28 (S. No. 9 of Appendix) 

The Committee note that rule 170, Was amended in the year 1966 
to provide that the members shall in the first instance, give inti-
mation to the effect that their names be included in the ballot of 
Private Members' Resolutions and thereafter the ftrst three members 
who gain priority at the ballot are requested to table notices. How
ever, rule 28 has not been amended so as to be In conformity with 
rule 170. It is nOw propoc;erl tt-at rule 28 may be amendei so as to 
bring it in confo.nnity With rule 170. 

11. Rule 34 (S. No. 10 of Appendix) 

The Committee note that sub-rule (1) of rule 34 as presently 
worded does not mention thllt the notice of a question IIhnll also 
specify "the text of the question". This being an essential require
ment of a notice of question, sub-rule (1) is being amended to clarity 
the position in this regard. 



, 
'th~ Committee f1.itther note that the labgUap of present claUse 

(b) t)f sub-rule (1) of ttile 34 does bot cleatly bring out the iDten-
tUm that the member should specify the date on which he desires. 
the ahswer from the Min18ter. It is p!'opoaed to amend the said 
clause to clarify the position in this regard. It is also proposed that 
where a member tables mote than one notice of question for the 
same day. he should also indi-;ate the order of preferenc.e. Rule 34. 
is proposed to be amended accordingly. 

12. Rule 37 (S. No. 11 Of Appendix) 

Sub-rule (3) of rule 37 as presently worded comprises of two 
parts. First part enjoins a requirement on the part of the member 
to indicate the order of preference on the notices of his starred 
questions. As per provisions of second part. if no such order of 
preference is indicated by the member. the questions are to be placed 
in the starred list in the order in which notices are received in point 
of time. 

The provisions regarding first part are proposed to be inserted 
tn a separate sub-rule under rule 34 vide para 11 above. 

As regards the second part, since it does not reflect the actual 
practice whereby anyone question given by the member is selected 
for inclusion in the starred list in the discretion of the Speaker it 
is proposed to amend sub rule (2) of rUle 37 so as to reflect the 
actual practice therein. 

Rule 37 is proposed to be amended accordingly. 

18. Rule 39 (S. No. 12 of Appendix) 

The Committee note that where a starred question is called for 
answer but the member in who~e name it stands i<; ahsent. a written 
reply to such a question is deemed to be laid On the Table of the 
House. It is proposed that sub-rule (1) of rule 39 may be amended 
to reflect this position. I 

It is also proposed that the procedure for laying of answers on 
the Table of the House in the event of cancellation of a sitting of 
the House or the question hour being suspended or dispensed with 
or interrupted. may also be provided in the rules. 

Rule 39 is proposed to be amended accordingly. . 



14. Rule 41 (S. No. 13 of AppendiX) 

The Committee note that as per present practice, questions which 
are vague or are too gerler8.l or roVing in nature or in the nature of 
leading questions are disallowed by the Speaker. No specific provi
sion in this regard exists in sub-rule (~) of rule 41 governing the 
admissibility of questions. It is proposed to incorporate this condi
tion in the rule. 

The Committee further note that the rationale behind the exist
ing clause (xx) of sub-rule (2) of rule 41 is that a question seeking 
information on matters which are secret in their very nature are 
not admitted. It is proposed to incorporate this principle specifically 
in the rules. 

The Committee also note that questions seeking information 
about composition of Cabinet Committee are not admitted. 

Clause (xx) of sub-rule (2) of rule 41 is being amended accord
ingly to reflect the actual position 

15. Rule 45 (S. No. 14 of Appendix) 

The Committee note that at present there is no provision hi the 
rules to specify the maxim1lm number of question; which can be 
listed for written answer or included in the name of one member 
in the list of unstarred questions for a day. The Committee had 
taken a decision on 7 September. 1981 that a maximum of 230 ques
tions (this number may exceed by 25 questions if there is any State 
under President's Rule) can hp included in the li<;t of unstnrred 
questions for a day. Further. a member can have not more than 
four questions in the unstarred list if he has one question in hi. 
name in a starred list and a total of five questions if no question in 
his name has been included in the starred list. 

Rule 45 is proposed to be I'm ended accordingly. 

16. Rule 48 (S. No. 15 of Appendir) 

The Committee note that as per extant practice a member who 
has given notice of a question and whose question has been included 
in the list ih his name is bound to ask the question when called by 
the Speaker unless he has given notice under rule 47 for withdrawal 
or for postponement of the question. It is propost!d to reftett the 
actual practtee in the rule. 

Rule 48 is proposed to be amended accordingly. 
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IT. Rule 50 (S. No. 16 of AppendU=) 

The Committee note that the members in whose names a starred 
question is listed, are to be called by the Speaker in preference to 
other members to ask supplementary questions. Other members are 
to be called by the Speaker in his discretion. It is proposed that tbil 
position may be reflected in the rules. Sub-rule (2) of rule 50 is 
proposed to be amended accordingly. 

It is also proposed that specific conditions under which a supple
mentary question is to be disallowed by the Speaker and which are 
based on the established parliamentary practices followed in the 
House of Commons (U.K.) as well as in Lok Sabha, may be incor
porated in the rules. 

Rule 50 is proposed to be amended accordingly. 

18. Rule 55 (S. No. 17 of Appen.diz) ( 

The Committee note that under the existing provisions of sub-rule 
(5) of rule 55; a Minister has to reply twice to an half an-hour 

&SCUllion, once when the mover has made the statement and again 
after the members have asked questions for elucidation on matters 
of facl 

The Committee feel that it would be more appropriate if the 
K1n1ater is required to l'ePly to the diseUUion only once at the end 
~. after the member initiating the diacalsion u well u the memberi 
wbo are permitted. to uk clariflcatory queBtiona, have completed 
'their queat!on.t. 

Rule 55 is proposed to be amended accordingly. 

1t. Rule 57 (S. No. 18 of APPmdiz) 

Aoco.rding to rule 57, notice of an adjournment motion is reqUired 
to be given to the Speaker, the Minister concerned and the SeeNtary
General. However, in actual practice the notice is addreleed to the 
Seeretary-General and copies are endorsed to (i) the Speaker: CD) 
"the Minister concerned; and (iii) the Miniater of Parliamentary 
.AfhIn. It is proposed to reftect the aetual practice in the Me itaeJf~ 

The Committee note that the time by which the notice of an 
.djournment motion for a Iitting can be given by a member 11 
regulated as per provisions of Direction U3B of the Directions by 
the Speaker. It is prOPOsed that these provisions may be incorporat-
_ in the rule i_If. I 
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The Committee also note that there being no restriction OD the 
number of notices of adjournment motiona that could be tabled by 
members a very large nwnber of notices are received ev~y day 
and man~ of them relate to trivial matters. The Committee feel 
that the nwnber of notices of adjoumment motion that could be 
given by a member for a sitting should be restricted and one member 
might be premitted to give notice of only one adjournment motion 
for a sitting. 

The Committee further note that as per practice in vogue, any 
number of members can be signatories to a single notice of adjourn
ment motion. In such cases, apart from the first signatory, the order 
in which the names of other signatories are to be shown is not laid 
down anywhere, which leads to ambiguity. It is proposed. that suit
able provision be made in the rule to the effect that a notice of 
adjournment motion may be signed by one member only. It may also 
be provided by way of an explanation that ballot shall be held to 
determine the relative priority of all notices on the same subject for 
the sitting for which they are valid. 

Rule 57 is proposed to be amended accordingl,... 

20. Rule 58 (S. No. 19 of Appendizo) 

The CommJttee note that u per ruling. given by the Chair, any 
matter proposed to be raised through an adjournment motion beside. 
being specific and of recent occurrence should also relate to a .ubject 
which is the responSibility of the Govemment ot India. It II propoae4 
that this ruling of the Speaker may be incorporated in the rule. 

Rule 58 b propoted to be amended aceording),... 

21. Rule 69 (S. No. 20 of ApPendiz) 

The Committee note that lICt'ordin:g to the provhdnnt of sub-rule 
(2) of rule 69, It b not obligatory on the member in charge or the 
BUl to bring clauses Involving expenditure whJch have not heeD 
printed. in thick type or in italics. to the notice of the HoWIe. It t. 
proposed that It should be made obligatory tor the member iDcharge 
of the Bill, with the penniss;on ot the Speaker. to bring such clauses 
to the notice of the House. 

Rule 89 ia propoeed to be amended accordingly. 

22. Rule 72 (S No. 21 01 AP'Pf"Rdiz) 

The Committee note that as per extant p...ctice. notices for optYlS_ 
Ing introduction of a Bill are required to be given laten by 10.00 
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1WuH GIl the _ •• llHh tiM tnotaetl fdr __ to iI\~~ tilt Bill 
b Utdutted In thf liJ\ ef~. It. ~ to reSect this ~ 
Ib. tbe hiles. 

Rule 71 it propoled to be amended accordingly. 

~. Rule. '14 and 75 (S. NOB. 22 1l1td 23 of A~) 

The Committee note that under the Constitution, Lok Sabha 
enjoys a special .tatus so far as Money Bills are concerned. No 
Money Bill can be referred to a Joint Committee of the HOU8e8. 
Further, Financial Bills falling within the purview of article 117 (1) 
of the Constitution, cannot be introduced in Rajya Sabha. The first 
proviso to rule 74 imposea • further restrietion that such Bills cannot 
be referred to a Joint Committee of the HollIeS. Apart from this, 
U1ere are no other relltrictions in the Coutitution in regard to 
-Financial BUIs. Such Bills are dealt with like other ordinary Bills 
alld can be amended or altered by Rajy. Sabha. These can be 
referred to Select Committees of each House independently. In 
case of difference between the two Houses there can even be a Joint 
lUting of both the Houses under article 108 for eonsideration and 
passing of such Bills. 
\ 

The Committal! further note that in the paSt it had been the 
e6nsisteht practice to suspend the first proviso to rule '74, whenever 
tt wa~ felt f1eC8sSary to refer a Financial Sitt under article 117 (1), 
to a Joint Committee of the Houses. ~oweVer. duHng Sixth Lok 
Sabha, two Bills wet'e rt!ferred to the Joint Committees of the Houses 
without suspending first proviso to rule 74, as the then Speaker had 
held that suspension of proviso to rule " was t\otrequi.red tor moving 
.. motion for referring a Financial Bill to a Joint Committee. The 
matter was also considered by the Rules Committee (Sixth Lok 
Sabha) at their stttinj;{ held ono28 October. 1978. The Commlitee had 
l'ecommended that the proviao to rule 74 should be made appUcable 
to Money Bills only. However, },efore the recommendation of the 
Committee could be ~ven effect to the Sixth Lok Sabha was diasolwd. 
It is now proposed to give effect to that declJion. 

Since second pt'G\rt!o to ru\e '75 t~ .nalo~ou, to flrSt proviso to 
rule 74, similar amendment is also proposed to rule 75. 

N~ .mecti'llents to rul. 'H -4 71 are ltr0p0ae8 MlCDrd
laitY. 
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24. Rule 111 (S. No. 25 of Appen4ix) 

According to the actual practice, where the motion for leave to 
withdraw a Bill is sought to be opposed, the Speaker, if he thinks 
ftt, permits the member who opposes the motion tG l!lpeak first and then 
the member who moved the motion is permitted to reply. The 
Committee also note that a member who opposes the motion for 
leave to introduce a Bill, is permitted to speak ftrst and then tile 
member who moved the motion is pennitted to reply. It is proposed 
that the extant practice may be reflected in the rules. Rule 111 may 
be amended accor<4ngly. . 

26. Rule 188 (S. No. 26 of A~) 
TIle C~)lnlDitt~ no~e thllt in ~dditiol1 t9 the condition~ tor ~dmi8-

sibiUty of !i Illotion uQder rule 184, ~i ~aid down in rule 186. cer'UP.n 
other conqi~iol1s pase~ on estab~ishe(i practtce "nd prec~dents ~ 
also being followed while examining the admissibility of notjc;~ Qf. 
such motions. It is proposed to incorporate these conditions in the 
rules to make them .If contained. 

Rule 186 is proposed to be amend~ "caorcijngly. 

~ Rule 189 (S. No. 27 of Appendi.1J) 

The Committee note that ~ccordine to the provisions of rule 18t. 
~l a~itwd notices of motions under. rule 184 lire pq\:>lished fr~m 
time to ti~e in Lok ~bha Bul1e~-l'~n II, as self contained. bulletins, 
under the beadings: 'No-Day-Yet-Named Motions'. 'I'1\e first ~ist ~ 
published about a week before the commencement of t~ ~e~ion. 
The~. admitted matiors 8fi! pllblished in. ~ulletin Part II In 
conveni(Ult batches. The C<lmmittee feel that in v\ew of the above 
poaition, the word 'immed4"tely' occurrtng in the rule 189 ~ay ~ 
Qq\itteQ. 

Rule 1st is proposed to be amended accordingly. 

27. Rule 190 (8. He. 28 Of A~iz) 

The Committee aote tAAt u ~ ~'UM Vfac~~~. aqmit~ nptl~ 
of motions under rule 184 are also placed before the Busln~ 

Advisory Committee from time to "-e ~r ~_ Ud alloeatioa . 
of ti~ for discussion in the House according to the urgency and 
importanCe of the subjeet-matte. thereof, It fs p"flOled that thU 
well-estabUsbed praet~ may .. IUitaWy reAeeted 1ft nale 1 •. 

llu1e llllQ ... ~ 1a 1w @l~ded ~in,IJ. 
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IS. Rule un (S. No. 20 of A~) 

The Committee note that at praent no ballot 11 held when the 
number of member. who table notices for calling attention on • 
wbjec:t Ielec:ted by the Speaker is five or leu and the names are indi
cated in the lilt of business on the baaia of date and time of receipt 
of notices. It is proposed to incorporate tm. practice in the rule un. 

The Committee further note that as per proviso to sub-rule (3) 
of rule 197 the second matter shall be raised at or immediately before 
the end of the sitting as the Speaker may fix. Under direction 2 of 
the Directions boy the Speaker, calling attention matters are taken up 
after disposal of questions and other formal items of business. A 
second calling attention is very rarely permitted. ~ such it may be 
better to leave it to the discretion of the Speaker to fix the time for 
raising the secOnd matter keeping in view the business before the 
HOUle. I 

Rule 197 is proposed to be amended ac:co.rdingly. 

29. Rule 199 (S. No. 30 of ApPendiz) 

The Committee note that though it i5 customary for a Mininer 
to inform the House of the reasons of his resignation from the Councll 
of Ministers. he is not bound to make such a statement and Speaker 
cannot compel him to do so. Even where a member chooses to make 
a statement. no limitation, whatsoever, has been prescribed in the 
rule as regards the time for making such statement. Though' the 
Speaker, under his inherent powers. may not permit a member to 
make a statement if the same is unduly delayed the member cannot 
be denied this privilege outright in the absence of any time limit 
having been provided in thp rule. This point has been rai!'leci on the 
ftoor of the House on several occasions in the past. Therefore. the 
Committee feel that necessary provilion may be made in the rulN 
specifying the time by which such statement may be made by • 
Minister who has resigned from the Council of Ministers. 

Rule 199 is proposed to be amended accordingly. 

30. Rule 218 (S. No. 32 of Appendiz) 

'nle Committee note that the Buane.. AdVi80ry Committee allots 
time to the d1acuaion and voting on the relevant Demanda for Grant. 
and no time is speelftcally allocated for eonsideration of the Ap~ 
prtation Bill. which fa gefterally pu88d Without any c!i8euIIIon. No 
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need bas aI.o been felt to provide time separately for the Appropria-
tion Bill in terms of Bub-rule (2) of rule 218. There has been DO 
1DataDce during the last 30 ye'u's when the Speaker was required \0 

aliCJt time for discussion on an Appropriation Bill under this sU~1Ule. 
AB such the procedure laid down in the sub-rule has become infru~ 
tuow. I 

The Committee, therefore. suggest that sub rule (2) of rule 
218 may be deleted. 

As a consequence, the words 'at all or any of the stages for whicll 
a day or days have been allotted under su~rule (2)' may be omitWci 
from sub-rule (3). 

Rule 218 is proposed to be amended accordingly. 

31. Ru.le 219 (S. No. 33 of Appendix) 

The Committee note that since 1964, there haa neither been any 
instance when all the questions relating to the Finance Bill were put 
to the vote of the House at 17.00 hours nor the restrict;on imposed 
in the proviso to sub-rUle (2) of rule 219 was adhered to. It 1. pro
posed that the restriction of putting all the questions at 17.00 boura 
as laid down in sub-rules (2) and (3) of rule 219 may be amended. 

Rule 219 is proposed to be amended accorcfJngly. 

32. Ru.le 223 (S. No. 34 of Appendix) 

The Committee note that the time by which the notice for raising 
a question of privilege at a sitting can be given by a member, til laid 
down in direction II3B of the Directions by the Speaker. It is pro
posed that necessary provisions in this regard may be made in the-
rule itself. I 

Rule 223 is proposed to be amended accordingly. 

33. Rule 257 (S. No. 35 of Appendi.r) 

The Committee note that rule 257 does not provide for the
date from which the resignation of a member from a Committee 
Ihall be effective. It also does not lay down the format of the re.ig
nation letter. Rule 240 (1) which provides for resignation of 8eata 1D 
the House is taken as a guide to decide the date of efteetiwntlll of 
the resignation from a Committee. It is propoeed that the format Df 
the resignation as at.o the adual practice followed in thi8 reprct 
may be incorporated in the rules. 

Rule 257 fa Propo8ed to be amended aceordiDgly. 
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The Committee note that meplbers of Rfajya Sabha are associated 
w~th the COmmittees on Public Accounts and Public Undertakings 
J4nd tbe Committee on the Welfare of Scheduled Castes and Scheduled 
Tribes. The relevant rules viz. 309, 312.B and 331B, as worded at 
present do not reflect the actual position concerning the strength of 
these Committees and \he IDovision made for the aaaoclation of 
members of Rajya Sabha with these Committees. It is proposed to 
~end the~e rules with a view to reflect the actual practice. 

The Committee fUrther note that provisos to sub-rull! (2) of rules 
312B and 331B have become redundant. It is, therefore, proposed 
that the same may be dele\ed. 

Necessary amendments are proposed to rules 309, 312B and 331B 
accorqingl;, . 

35. Rules 349 and 352 (S. Nos. 3~O Of Appendix) 

The Committee note that in addition to the provisions of rules 349 
and 85!. observations made by the Chair in the House on the subject 
from time to time are also required to be followed by the membel'8 
while in the Ho~. ~m:l while Ilpeakini. It is proposed that these 
~bservations may be SUitably incorporated in rules 349 and 352 res
pectively. 

These rules are proposed to be amended accordingly. 

3S. Rul. 353 (S. No. 41 of APPeRdi.7;) 

The Committee note that in the meeting of Speaker with Leader_ 
of Party and Groups held on 18th July. 1980, when the procedure for 
making allegations in the House was considered it was agreed that it 
was not enough for a member merely t~ (ive nouce to the Spea_ 
;n general terms beCore mak;ng alle,!ations in the House. It wa~ 

lHICesaary that before making allegations in the House, the member 
concerned should give adequate advance notice to the Speaker and 
the Minister concerned. 

'ftae CommlttM turther note that membeR ffeDenUy do not gtve 
the Reeelsar.y information IUtIlciently in ad'JMlGe. Sometimes ... 
ma*' baa to be ~fenect baek to m8lllber conoemect for ob&atnla« 
necessary clarifications. Ministers aI .. de not (Jet enough tbne to 
«tqu!re into the -Ut;mlooa Pllcl~llect Uae f~ta tar _ ,\liq,le "plY· 
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It is, therefore, proposed that the words 'previous intimation' in 
the rule may be submitted by the wards 'adequate advance notice'. 

Rule 353 is proposed to be amended accordingly. 

37. Rule 367 (S. No. 42 of Appendix) 

The Rules Committee (Sixth Lok Sabha) at their sitting held 
on 28 October, 1978, concurred wIth the recommendation made by 
the General Purposes Committee at their siting held on 14 August, 
1978, regarding the increase in the duration of ringing of the division 
bells from 2 minutes ond 45 seconds to 3 minutes and 30 seconds 
because the time of 2 minutes and 45 seconds was considered in-
adequate for members to reach the Chamber in time to participate 
in the Division. The Committee had also agreed to amend rule 
367 (3) (b). accordingly. 

The Committee further note that pending enforcement of the 
amendment to the rule .. duration of the ringing of the division bells 
was increased with effect from the commencement of 6th Session of 
Sixth Lok Sabha. The then Speaker also mentioned this at a 
meetinp, of Lenders of Pary/,:;!'cups held on 19 November, 1978. 
Howl'\'cr. the rel'Onllilendation of the Rules Committee made in 197R 
could nol be !~iven effect t" formally as the Sixth Lok Sabha was dis
solved on ~:~ AUi;lIst. 1979. 

It j;, prupusL.i to gj"., efTect to the said recommendation and rule 
367 is propus(,d to be lilllended uct:ordingly. 

38 Rill .. 377 (!1ld New ru.les 37iA, 377B alld 377C (S. Nos, 43-44 of 
Appendix) 

The Committee propo~e that a self contained rule (rule 377A) 
ma~' be aJded setting down the condition.s of admissibility of notices 
under rule 377 in order to makf' th(' relevant provisions more spt'cliic 
and self contained. 

The Committee note that rule 377 has since undergone some 
change in so far as the time for tabling such notices and their 
validity have been specified under orden; of the Speaker to enable 
all members wishing to raiSe such matters to get an even chance. 
in proportion of course, to the strength of their respective parties! 
groups in the House The practice may be incorporated in a separate 
rule. 

In conformity with the extent practice u approved by the 
Speaker, it is proposed to add yet another rule (rule 377C) laying 
down the restriction of not more than one matter per member per 

487 ~2, 
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wt!ek and the further restriction that only the text approved by 
the' Speaker shall go on record. 

Amendments to rule 377 and new rules 377 A. 377B and 377C are 
proposed accordingly. 

39. Fourth Schedule (S. No. 45 of Appendix) 

The Committee note that with the coming into f91"Ce of the 
National Bank for Agriculture and Rural Development Act. 1981, 
the Agricultural Refinance Corporation of India stands dissolved. 
Accordingly. it is suggested that its name may be deleted from 
Part I of the Fourth Schedule. 

The Committee further note that the names of certain under
takings included in Parts I and III of the Fourth Schedule have 
since been changed. It is proposed that the correct names of these 
undertakings be shown in Fourth Schedule. 

Necessary amendments to the Fourth Schedule are proposed 
accordingly. 

40. The Committee recommend that the draft amendments to the 
Rules of Procedure and Conduct of Business in Lok Sabha (Sixth 
Edition) shown in the Appedix may be made. 

NEW DELHI; 

3 May, 1989, 

13- Va.isakha-, -i9Il(Sakaf~ 

BALRAM JAKHAR 

Chairman, 

Rules Committee. 



APPENDIX 

AmeT&dmentr to the Rulea of Procedure and Conduct of Bui,.., '" 
Lok Sabha (8th EcUtion) (U recommer&ded by the Rula 

~.e 

Rule 2 

1. (i) In sub-rule (1) of rule 2, in the definition of the term 
"Minister", ~ the word "Ministers", the words "and includes a 
Member of the Cabinet", shall be inserted: 

(ii) In sub-rule (1) of rule Z. after the deftnition of the term 
"Minister", the following Explanation shall be added at the end, 
namely:-

"ExplanQtion.-A Parliamentary Secretary who is not a mem
ber of the House, is not entitled to attend its sittings." 

Rule 7 

2. For sub-rule (3) of rule 7, the following shall be substituted, 
namely:-

"(3) A member in whose name a motion stands on the lilt 
of business shall, unless he states that he does not wish to 
move the motion, move the motion when called upon to 
do so. In either case he shall confine himself to a mere 
statement to the effect that he moves the motion or that 
he does not intend to move the motion." 

Rule 8 

3. For sub-rule (3) of rule 8, the following shall be substituted, 
namely:-

"(3) A member in whose name a motion stands on the list of 
business shalL unless he states that he does not wilh to 
move the motion, move the motion when called upon to 
do so. In either case he shall confine himself to a men 
statement to the effect that he moves the motion or that 
he does not intend to move the motion." 

IS 
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Rule 12 

4. For rule 12, the following shall be substituted, namely:-

"C'.ommeDccment and CODCIuaioII of sittina. 

Rule 14 

5. Rule 14 shall be omitted. 

Rule 15 

12. UnlCII the Speaker otherwi8e 
directs, littina of the HoUIC on 
any day aball ordinarily com· 
mence at 11.00 hoUll and c0n
clude at 18.00 hours with a lunch 
break for one hour which may 
ordinarily be from 13.00 hoUll 
to 14.00 hours." 

6. (i) Rule 15 shall be renumbered as sub·.rule (1) thereof and 

(il) the follOwing sub-rule (2.) shall be added after the proviso, 
namely:-

'" (2) In case the House, after being adjourned is reconvened 
under proviso to sub-rule (1), the Secretary-General shall 
communicate to each member the date. time, place and 
duration of the next part of the session." 

(iii) In the marginal heading, the words "and procedure for 
reconvening" shall be added at the end. 

Rule 20 

7. (i) Rule 20 shall be renumbered as sub rule (1) thereof and 

(ii) the following sub-rule (2) shall be added, namely:-

"(2) the mover or the seconder shall not have any right of 
reply after the Prime Minister o;r any other Minister haa 
explained the position of the Government at the end of 
the discussion." 

(iii) For the marginal heading, the following marginal heading 
shall be substituted. namely:-

"Right of reply" 

Rule 27 

8. After the second proviso to sub-rule (2) of rule 27. the follow
ing further proviso shall be inserted, namely:-

"Provided further that where the Committee on PrIvate 
Members' Bms and ReIolutions has c1auffted the Bnt. 
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falling under clause (h) of sub-rule (1) as category A and 
Dumber thereof is twenty or more, ballot of category B 
Bills may not be held." 

Rute 28 

9. For rule 28. the following shall be substituted, namely:- Prece4. 
encecd 

b d · 01 private "28. A ballot of names of mem ers esll'ing to move a res u- mcmbera' 
tion shall be held in accordance with orders made by the reaolu.. 
Speaker. on such day as the Speaker may direct." t!OD8. 

Rule 34 

10. (i) In sub-rule (1) of rule 34, before clause (a). the follow
ing shall be inserted, namely:-

"(a) the text of the question;" 

(ii) Existing clauses (a) and (b) shall be re-Iettered as (b) and 
(c) respectively. 

(iii) In clause (b) so re-Iettered, the word 'and' shall be omitted. 

(tv) For clause (c) so re-Iettered, the following shall be substitu
ted, namely:-

"(e) the date on which answer to the question is desired; and" 

(v) To sub-rule (1) of rule 34. the following new clause (d) shall 
be added namely: - ( 

"(d) the order of preference if any. for its being placed on 
the list of questions, where a member tables mare than 
one notice of questions for the same day." 

Rule 37 

~ 1. (i) In sub-rule (1) of rule 37, after the words 'distinguished 
by the word 'an' shall be inserted. 

For sub-rule (2) of rule 37 the following shall be substituted, 
namely:- I 

"(2) Unless the Speaker otherwise directs. where a member 
has given more than one notice of questions distinguished 
by an asterisk for same day. his question for the liat of 
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questions for oral answer lIhall be selected in the order 
indicated by the member and if no BUcb order is indicated, 
any of these questions shall be placed on the list of qU81-
tiona for oral answer in the order in which notices are 
received in point of time." 

Rule 39 

12. (1) In sub-rule (1) of rule 39, after the words "answering 
questions on that day", the words "or if called for answer the member 
in whose name it stands is absent", shall be inserted. 

(it) For sub-rules (2) and (3) of rule 39, the following shall be 
substituted, namely:-

.. (2) If there is no Question Hour owing to the cancellation 
of a sitting or its adjournment without transacting any 
business, the answers to questions included in the lists of 
questions for oral as well as written answer shall be deemed 
to have been laid on the Table by the Ministers to whom 
such questions are addressed at the next sitting of the 
House after the Question Hour and form part of the pro
ceedings of that day. 

(3) If the Question Hour on any day is dispensed with or 
suspended to devote more time on any other business or 
for any othe.r reason. the answers to questions included in 
the lists of questions for oral as well as written answers 
for that day shall be deemed to have been laid on the 
Table by the Ministers to whom such questions are addres
sed and shall form part of the proceedings of the day: 

Provided that if the House does not continue with its sitting 
after dispensing with or suspending the Question Hour, the 
answers to questions included in the lists of questions for 
oral as well as written answer for that day shall be deemed 
to have been laid on the Table after the Question Hour 
at the next sitting of the House and shall form part of the 
proceedings of that day: 

Provided further that if the Question Hour is interrupted after 
having taken up the list of questions for oral answer and 
the list is partly disposed of and the sitting continues. 
answers to remaining questions in the list of questions for 



19 

oral 8DSWe1'8 and answel'l to questions in the list of quea
tions for written ano;wer shall be deemed to have been 
laid on the Table after 12 O'Clock and form part of the 
proceedings of the day." 

(iii) To rule 39 the following new sub-Me (4) shall be added, 
namely:-

" (4) If the last sitting of a session is cancelled, the questions 
in the lists of questions fo.r oral as well as written answer 
for that day sbalilapse." 

Rule 41 

13. (i) In sub-rule (2) of rule 41, before the clause (i) the follow. 
ing shall be inserted, namely: -

"(i) it shall be clearly and precisely expressed and shall not be 
too general incapable of any specific answer or in the 
nature of a leading question;" 

(H) After clause (i) so inserted existing clauses (i) to (xxii) 
shall be renumbered accordingly. 

(Hi) In clause (xix) So renumbered, for the word "connected", 
the word "concerned" shall be substituted. 

(iv) For clause (xxi) so renumbered, the following shall be sub
stituted, namely:-

"(xxi) it shall not seek information about matters which are 
in their nature sel"ret, <;Ilch 8S composition of Cabinet Com
mittees, Cabinet discussions, or advice given to the Presi. 
dent in relation to any matter in respect of which there is 
a constitutional, statutory or conventional obligation not 
to disclose information;" 

Rule 45 

14. For rule 45, the following shall be substituted, namely:-

45. (1) Questions which have been admitted and not included "Limit ( 
in the list of questions for oral answer shall be included in number 
the list of questions for written answer, in accordance with otwuta 
th Speak red que. 
e~~~~ ~ ~ 

111. 
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(2) In the list of questions for written answer on anyone day. 
not more than four questions by the same member if he 
has one question in the list of questions for oral answer, 
and not more than. five questions if he has none in the list 
of questions for oral answer, and not more than 230 ques
tions in all, shan be included: 

Provided that these limits may be exceeded by the number of 
questions transferred or postponed from one list of ques
tions for written answer to another: 

Provided further that the overall limit of 230 questions in the 
list of questions for written answer on anyone day may 
exceed by the number of questions pertaining to a State 
or States under President's Rule subject to the maximum 
limit of 25." 

Ru.le 48 

15. In sub-rule (3) of rule 48, for the word 'or', the word 'as' shall 
be substituted. 

Rule 50 

16. In rule 50,-

(i) sub-rule (1) shall be re-numbered as sub-rule (3). 

(ii) Sub rule (2) shall be renumbered as SUb-rule (1) and for 
sub-rule (1) so renumbered, the following shall be sub
stituted, namely:-

"(1) the member in whose name a question is listed for oral 
answer or any other member, when called by the 
Speaker, may ask a supplementary question for the 
purpose of further elucidating any matter of fact regard
ing which an answer has been given." 

(iii) After sub-rule (1), the following sub-rule (2) shall be 
inserted, namely:-

"(2) a supplementary question shall be held out of order by 
the Speaker if, in his opinion: 

(i) it does not arise from the main question or its answer; 
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(ti) instead of seeking information, it itves information; 

(iii) it involves more than one separate issues: 

(iv) it seeks confirmation or denial of an opinion; and 

(v) it infringes any of the rules regarding questions." 

Rule 55 

17. In sub-rule (5) of rule 55, for the words "Ministe.r concerned 
shall reply shortly. Any member who has previously intimated to 
the Speaker may be permitted to ask a question for the purpose of 
furthe.r elucidating any matter of fact" the following words shall 
be substituted, namely:-

"Members who have previously intimated to the Speaker may 
ask a question for the purpose of further elucidating any 
matter of fact. 1'h~cpRttpr, the Minister sha:l reply 
shortly: " 

Rule 57 

18. For rule 57, the following shall be substituted. namely:-

"57. Notice of an adjournment motion shall be given by 10.00 
hours on the day on which the motion is postponed to be Notioe, 
made to the Secretary-General and copies thereof shall be 
endorsed to:-

(i) the Speaker; 

(ii) the Minister concemed; 

(iii) the Minister of Parliamentary Mairs: 

Provided that notiCes, received after 10.00 hours, shall be 
deemed to haVe been received at 10.00 hours on the next 
day on which the House sits: 

Provided further that no member shall give more than one 
such notice for anyone sitting_ I 

Explanation:-(i) Where a notice( is signed by mor" than 
one member. it shaH lJe deemed to have been given by 
the first signatory only. 

(ii) A ballot shall be held to determine the relative priority 
of aU notices on the same subject for the sitting for which 
they are vaRd." I 
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Rule 58 

19. In c1auae (ill) of rule 58, the following worde shall be added 
at the end, namely:-

"involving responsibility of the Gove.mment of lndia." 

Rule 69 

20. For proviso to su~ru1e (2) of rule 69, the following shall be 
substituted, namely:-

"Provided that where a clause in a Bill involving expenditure 
is inadvertently not printed in thick type or in italics. 
the member in charge I)f tne Bill shall, with the perrni"~ion 
of the Speaker, bring such clauses to the notice of the 
House." 

Rule 72 

21. (1) Rule 72 shall be renumbered as sub-rule (1) thereof; and 

(ii) the following sub-rule (2) shall be added after the provisos, 
namely:-

"(2) Notice to Oppose introduction of a Bill shall be addressed 
to the Sec.retary-General and given by 10.00 hours on 
the day on which the motion for leave to introduce the 
Bill is included in the list of business." 

Rule 74 

22. In first proviso to rule 74, for the words "making provision 
for any of the matters specified in sub-clauses (a) to (f) of clause 
(1) of Article 110 of the Constitution:" the following shall be sub. 
stituted, namely:-

"if it contains only provisions dealing with all or any of the 
matters specified in sub-clauses (8) to (g) of clause (1) 
of article 110 of the Constitution:" 

Rule 75 

23. In second proviso to sub-rule (3) of rule 75, for the words, 
"making provisions for any of the matters specified in sub-chlllses 
(a) to (f) of clause (1) of article 110 of the Constitution:" the 
following shall be substituted. namely:-

"if it contains only provisions dealing with all or any of the 
matters specl1ied in sub-clauaes (a) to (g) of clause (1) 
of article 110 of the Constitution." 



M. III rule IN, fo.r the word "moved", the word "f;II'opo8ed" 8ba11 
be substituted. 

Rule 111 

25. In rule 111, for the words "moves and the member who 
opposes", the following shall be substituted. namely:-

"oppoaes the motion and the member who moved" 

Rule 186 

26. (i) In clause (vii) of rule 186. the word 'and' shall be 
omitted. 

(ti) In rule 186, after clause (Viii), the following new claus. 
shall be added, namely:-

(ix) if it contains a statement the member shall make himHlf 
responsible for the accuracy of the statement; 

(x) it shall not seek discussion on a paper or document laid 
on the Table by a private member; 

(xi) it shall not ordinarily relate to matters which are under 
consideration of a Parliamentary Committee; 

(xii) it shall not ask for an expression of opinion or the 
solution of an abstract legal question or of a hypothetical 
proposition; 

(xiii) it shall not relate to a matter which is not primarily 
the concern of the Government of India; 

(xiv) it shall not raise matter under the control of bodies of 
persons not primarily responsible to the Government of 
India; 

(xv) it shall not relate to a matter with which a Minister II 
not officially concerned; 

(xvi) it shall not refer discourteously to a friendly foreign 
country; 

(xvii) it shall not met" to 'lr seek disclosure of infonnatlon 
about matters which are in their nature tecret such .. 
Cabinet discussions, or advice given to the President til 
relation to any matter in respect of which there ,. • 
constitutional, statutory or conventional obligation not 
to d1Iclose information; and 
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(xviii) it shall not relate to a trivial matter." 

Rule 189 

27. In rule 189, the word "immediately" shall be omitted. 

Rule 190 

28. In rule 190, after the words "the Leader of the House", the 
words "or on the recommendation of the Business Advisory Com
mittee," shall be inserted. 

Rule 197 

29. (i) In explanation (iv) to sub-rule (2) of rule 197, for the 
words "less than five", the words "five or less" shall be substituted. 

(ii) In proviso to sub-rule (3) of rule 197, for the words "or 
immediately before the end of the sitting", the words "such time" 
shall be substituted. 

Rule 199 

30. (i) At the end of sub-rule (1) of rule 199, the following shall 
be added, namely:-

"on any day during the session in which the resignation has 
been accepted by the President: 

Provided that a member may make SUch a statement at the 
earliest opportunity on a day not being more than seven 
days from the date of commencement of the session if 
the resignation was a<:cepted by the President when the 
House was not in session." 

(il) In sub-rule (2) of rule 199, after the word 'House'j the 
words 'at least' shall be inserted. ' 

(iii) Proviso to sub-rule (2) of rule 199, shall be omitted. 

Rule 201 

31. In sub-rule (2) of rule 201, for the words, 'except when he 
wishes to withdraw it, move the motion when called upon to do 
10, but', the following words shall be substituted, namely:-

"Unless he states that he does not intend to move the motion, 
mOve the motion when called upon to do so, but in either 
ease". 



Rule 218 

32. (i) Sub-rule (2) of rule 218 sball be omitted. 

(ii) Sub-rules (4) to (~ of rule 218 shall be renumbered u 
sub-rules (2) to (4) respectively. 

(iii) Existing sub-rule (3) shall be renumbered as sub-rule (5) 
and in sub-rule (5) so renumbered, the words "at all or any of the 
stages for which a day or davs have been allotted under sulr-rule 
(2)" shall be omitted. 

Ru.le 219 

33. (i) In sub-rule (2) of rule 219, for the words and figures, 
"shall, at 17.00 hours". the words. "may, at the specified hour", !'!hall 
be substituted. 

(ii) In proviso to sub-rule (2) of rule 219, for the words and 
figures, 'at 16.00 hours on that day'. the words. 'an hour before the 
specified hour' and for the word and figure '17.00 hours', the words 
'the speCified hour', shall be substituted respectively. 

(iii) In sub-rule (3) of rule 219, for the word and figure '17.00 
hours', the words 'the specified hour', shall be substituted. 

Rule 223 

34. (i) In rule 223. for the words "before the commencement of 
the sitting", the words and figures "by 10.00 hours" shall be substi. 
tuted. 

(ii) To rule 223, the following proViSo shall be added, namely:

''Provided that notices received after 10.00 hours shall be 
deemed to have been received at 10.00 hours on the !lext 
day on which the HOWIe sits." 

Rule 257 

35. For rule 257. the folloWing shall be substituted, namely:- ... 
"'257. (1) A member may resign his I88t from a Committee :::: 

by writing under Ilia hand, .dc:1reI8ed to the Speaker, III a.. 
the following form: ........ 



'To 

Sir, 

I bereby tender my resignation from the membership of 
the Committee on... .. .. .. .. . .. . . . .. . . . .. with effect 
from ............................. . 

Yours faithfully, 

Place ............ Date ............ (Name of the Member)' 

(2) The resignation shall take effect from the date of resig
nation speci1led in the letter of resignation. 

(3) If the date from which the resignation should take e1!ect 
is not specified in the letter, the resignation shall take 
effect from the date of the letter. 

(4) If the letter of resignation does not bear any date, the 
resignation shall take effect from the date of receipt of 
the letter in the Lok Sabha Secretariat." 

Rule 309 

36. (I) In sub rule (1) of rule 309, for the words 'fifteen mem
bers', the words and figures '22 members comprising 15 members' 
shall be substituted. 

(ii) In sub-rule (1) of rule 309, so amended. the following 
words shall be added at the end, namely:-

"and not more than 7 members of RajYa Sabha to be nomi
nated by that House for being associated with the 
Committee." 

Rule 312B 

37. (i) In sub-rule (1) of rule 312B, for the words 'fifteen mem
bers', the words and figures '22 members comprising 15 members' 
shall be substituted. 

(il) In sub-rule (1) of rule 312B, so amended, the following 
words shall be added at the end, namely:-

-and not more than 7 members of RajYa Sabha to be nomi
nated by that House for being associated with the 

Committee: " 



27 

(iii) Provt.o to .... rule· (S) of rule 3128, lball be· omitted.· 

Rule 331B 

38. (1) In sub-rule (1) of rule 331B, for the worda 'twenty 
members', the words and ftgur_ 'SO members comprising 20 
members' shall be substituted. 

(ii) In sub-rule (1) of rule 331B. 80 amended., the followiDI 
words shall be added. at the end, namely:-

"and not more than 10 members of Rajya Sabha to be nomI
nated. by that House for being uaociated with the 
Committee: " 

(iii) Proviso to sub-rule (2) of rule 3318 shall be omitted. 

Rule 349 

39. (i) In clause (ix) of rule 349, fOl" the words 'Speeches are 
being made in the House;' the words 'another member is speaking' 
shall be substituted. 

(ii) Clause (xi) of rule 349 ~hal1 be omitted. 

(iii) After clause (x) of rule 349, the following new clauses shall 
be added, namely:-

"(xi) shall not shout slogans in the House; 

(xii) shall not sit or stand with his back towards the Chair; 

(xiii) shall not approach the Chair personally in the House. 
He may send chits to the offtcers at the Table. if necessary; 

(xiv) shall not wear or display badges of any kind in the HoUle; 

(xv) shall not bring or display arms in the House; 

(xvi) shall not display ftags, emblems or any exhibits in the 
House; 

(xvii) shall not leave the House immediately after deliverinl 
his speech: 

(xviii) shall not distribute within the precincts of Parliament 
House any literature, questionnaire, pamphlets, press notes, 
leaftet& etc. not connected with the business of the Hour, 
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(xix) Ihall not place his hat/cap on the deak in the HOUle, 
bring boards in the Chamber for keeping files or W 
writing purposes, smoke or enter the House with bJa 
coat hanging on the armsj 

(xx) shan not carry walking stick into the HoUSe unless per
mitted by the Speaker on health grounds; 

(xxi) shall !lOt tear off documents in the House in protestj 

(xxii) shall not bring or play cassette or tape recorder in the 
House; 

(xxiii) shall avoid talking or laughing in Lobby loud enough to 
be heard in the House." 

Rule 352 

40. (i) For clause (ii) of rule 352. the following shall be substi
tuted~ namely:-

"(ii) make personal reference by way of making an allegation 
imputing a motive to or questioning the bona fides of any 
other member of the House unless it be imperatively 
necessary for the purpose of the debate being itself a 
matter in issue or relevant thereto." 

(il) In clause (vii) of rule 352, the word "and" shall be omitted. 

(iii) After clause (viii) of rule 352, the follOWing new clauses 
shall be added, namely:-

"(ix) make any reference to the strangers in any of the 
galleries; 

(x) refer to Government officials by name; and 

(xi) read a written speach except with the previous permia
Idon of the Chair." 

Rule 353 

41. In rule 353, for the words 'previous intimation'. the words 
adequate advance notice shall be substituted. 

Rule 36'7 

42. In clause (b) of sub-rule (3) of rule 367. for the words "two 
minuWi". the words "three minutes and thirty seconds", sball be 
subltftuted. 
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Rule 377 

Q. For rule 377, the following shall be substituted, name1y:-

377. A member who wishes to b~ to the notice of the House ''Bais-
a matter which is not a point of order. shall give notice ina • 
in writin, to the ~tary~ne1'al speaifying clearl7, matter 
8l)d preeisely the text of the matter to be raised. The which is 
member shall be permitted to raise it only after the not a 
Speaker has given his consent and at such time and date :S~!. Of 
as the Speaker may fix." 

New niles 3T7A, 377B and 377C 

-". After rule 377. the follOWing new rules shall be inserted, 
aamel7:- I , I ; • , .. ,4U 

377A. In order that a notice may be admissible it shall aatilfy 
the following conditions:- Condl-

tJOM of 
(1) it shall not refer to a matter which is DDt primarily the admlIal-

CODcern of the Government of India; bWty. 

(il) It shall not relate to a matter which has been discussed 
in the same session or which is substantially identical to 
the matter already raised by a member under this rule 
during the session; 

(iii) It shall not exceed 250 words; 

(iv) It shall not raise more than one issue; 

(v) It shall not contain arguments. inferences. ironical 
expressions. imputations, Epithets or defamatory state
ments; and 

(vi) It shall not refer to proceedings of a parliamentaryl 
consultative committee. 

377B. (1) Notices received during a week commencing from Time 
its first sitting till 10.00 hours on the last day of the week for 
on which the House sits shall be valid fOJ' that week. ~~I 

no""". 
(2) Notices received after 10.00 hours on the last day of the ::~r 

week on which the House sits shall be valid for the next validity. 
week. Notices received after 10.00 hours and upto 10.30 
hours on that day shall be deemed to have been received 
at the same point of time and these shall be balloted to 
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determine the inter-Be priority of members. Noticel 
reCeived subsequently shall be arranged in accordance 
with the date and time of their receipt. 

(3) Notices not selected during the week for which they have 
been tabled, shall lapse at the end of the week: 

Provided that a notice referred for facts under order of the 
Speaker shall not lapse till it is finally disposed of. 

377C. (1) No member shall raise more than one matter during 
a week. 

(2) Only the text approved by the Speaker shall go on record. .. 

Fourth Schedule 

45. In the Fourth Schedule to the Rules of Procedure and Conduct 
of Business in Lok Sabha (6th Edition) : 

(1) I'n Part I, 

(i) in entry 2. the words 'of India' shall be added at the 
end. 

(ii) in entry 3. the word 'Corporation' shall be omitted. 

(iii) in entry 4, the word, 'International' shall be omitted. 

(iv) in entry 5, the words 'of India' shall be added at the 
end. 

(v) entry 11 shan be omitted. 

(vi) entry 12 shall be re-numbered as '11'. 

(II) In Part III, 

(I) in entry 1, for the word, 'Aircraft', the word 'A~ 
nautics', shall be SUbstituted. 

(Ii) in entry 4, for the word, 'Workshop', the words 'Ship 
builders and Engineers' shall be substituted. 



MINUTES OF THE SITTING OF THE RULES COMMITTEE 
HELD ON TUESDAY. 16 AUGUST, 1988, IN COMMl1*1'EE 

ROOM NO. 62, FIRST FLOOR, PARLIAMENT HOUSE, 
NEW DELHI 

EleveDthSlttblr 

The Committee sat from 16.30 to 16.50 hours. 

PIu!:sEN'r 

Dr. Bal Ram Jakbar-Chainnan 

MEMBERS 

2. Shri Deep Narain Ban Mahant 
3. Shrimati Premalabai Chavan 
4. Shri Madan Pandey 
5. Dr. G. S. Rajhans 
6. Prof. N. G. Ranga 

SPECIAL INVITEE 

Shri M. Thambi Durai-Deputy Speaker. 
SECRm'AltIAT 

Dr. Subhash C. Kashyap-SecTetary-General. 

Shri K. C. Rastogi~oint Secretary. 
Shri T. S. Ahluwalia-Deputy Secretary (L). 
Shri G. S. Bhasin-Depu~ Secretary (C). 

Shri O. P. Chopra-Under Secretary. 

2. The Committee took up for consideration Memorandum No. 18 
regarding general review of the Rules of Procedure and Conduct of 
Business in Lok Sabha and Directions by the Speaker, Lok Sabha. 

The Committee noted that the Rules of Procedure and Conduct 
of Business in Lok Sabha and the Directions by the Speaker, Lok 
Sabha, had not been reviewed in a comprehensive manner after their 
adoption in 1952 and 1966 respectively. As a consequence, in many 
matters, the actual practice as it had developed over the years was 
found to be at variance with the text of the rules and directlona. 
In aeveral other CUll, matters were governed merely by precedents 
and practices and there were DO rulesldirediOlll to guide. 

31 
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The Committee were informed that it was proposed to review 
all the rules a~d directions contained in the 'Rules of Procedure and 
Conduct of Business in Lok Sabha' and 'Directions by the Speaker, 
Lok Sabha' SQ as to ensure that the actual procedure, as it qad 
developed over the years, was reflected in the relevant rules and 
directions. In the process, an attempt would also be made to 
ensure that all established practices and precedents in important 
procedural m~ters got codified under some rule or directions to 
the extent possible. 

The Committee were further informed that the work of review 
had been initiated and amendments/modiflc,tions proposed to be 
made in the rules/directions would be plac~d for consideration,J! 
approval of the Rules Committee fr~m time to time. After this 
exercise was complete, a revised edition of the Rules of Procedure 
and Conduct of Business in Lok Sabha and Directions by the 
Speaker,' Lok Babha, would be brought out. 

The Committee approved the proposal to review the rules and 
directions and decided that the recommendations which might be 
made by them on the amendments necessitated by such review. 
might be consolidated and laid on the Table of the House in the 
form of a Report after all the rules and directions had been reviewed 
and amendments, if any, considered and agreed to by them. 

3. The Committee then took up for consideration Memorandum 
No. 19 regarding amendments to rules 12 and 14 pertaining to com
mencements of and conclusions of sitting of the House, respectively. 

The Committee noted that as per a well established conven
tion, being followed since 1967, the sitting of the House on each 
day was ardinarily held from 11 a.m. to 6 p.m ... with a lunch break 
of one h(1Ur from 1 p.m. to 2 p.m. The Committee decided to re
commend that this well-established convention might be incorporat
ed in the Rules of Procedure and Conduct of Business in !.ok Sabha 
and for the existing rule 12 the following might be substituted: 

"Commencement and 
conclusion of 
sitting. 

12. Unless the Speaker other
wise directs, sitting of the House 
on any day shall ordinarily 
commence at 11.00 hours and 
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conclude at 18.00 hours with a 
lunch break for one hour which 
may ordinarily be from 13.00 
hours to 14.00 hours." 

The Committee also decided to recommend that as a consequence 
.of the above amendment, rule 14 might be omltted. 

4. The Committee thereafter considered Memorandum No. 20 
regarding amendment to rule 57 ~garding notices of adjournment 
motions. 

The Committee noted that as per actual practice. the notice of 
an adjournment motion was addressed to the Secretary-General and 
copies thereof endorsed to (i) the Speaker; (it) the Minister con
-<'erned; and (iii) the Minister of Parliamentary Mail'll. 

The Committee further noted that as per provisions of direction 
113B of the Di.rections by the Speaker, notice of adjournment motion 
which was required to be given before the commencement of the 
sitting on the date on which the matter was proposed to be raised 
in the House. could be given by 10.00 hours On that day. Such 
notices, if received after 10.00 hours, were treated as notices given 
for the next sitting. 

The Committee were informed that it was proposed to incor
porate the above provisions in the rule (Rule 57) itself. 

The Committee were further informed that at present there was 
no restriction on the number of notices of adjournment motions 
that could be given by memben. Consequently. very large number 
·of notices were received every day and many of them related to 
trivial matters. It WB, therefore, felt that there was need to 
restrict the number of notices of adjournment motion. that could 
be given by a member for a sitting. It was pl'OpOled that one 
member might be permitted to give notice of only one adJourn
'ment motion for a sitting. 

Attention of the Committee wu alao invited to the pretent 
·practice according to wtUCh Illy D1UDber 01 members cauJd be 
'slD8toriel to a single 1lOt1ee of adjourr.rmerrt motton. III IUCb CUll. 

-apart from the ftnt IIlD8tury, the ordtr in which the IWII8I of other 
-stgnltoties sboald 'be dIown, ..".. DOt laid down anywlawe. WIth a 
-view to elalUytDg the poIIttaD, tt WIll propoeed to·pIOVIIIt In tile 
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.rules that notice of an adjournment motion should be signed by 
one member only. It was also proposed to incorporate in the rule· 
a provision to the effect that ballot would be held to determine the 
relative priOrity of all notices of adjournment motion on the same· 
subject for the sitting for which they were valid. 

After some discussion on the changes proposed, the Committee 
decided to recommend that for the existing rule 57, the following 
might be substituted:-

"57. Notice of an adjournment motion shall be given by 
10.00 hours on the day on which the motion is proposed 
to b~ made to the Secretary-General and copies thereof 
shall be endorsed to:-

(i) The Speaker; 

(ii) The Minister concerned; 

(iii) The Minister of Parliamentary Affairs. 

Provided that notices, received after 10.00 hours, shall be 
deemed to have been received at 10.00 hours on the next 
day on which the House sits. 

Provided further that no member shall give more than one 
such notice for anyone sitting. 

Expla.nation- (i) Where a notice is signed by more than one 
member. it shall be deemed to have been given by the 
first signatory only. 

(ii) A ballot shall be held to d~termine the relative priority 
of all notiCes on the same subject for the sitting for 
which they are valid:' 

5. The Committee thereafter took up for consideration Memo
randum No. 21 on amendment to rule 197 regarding calling atten
tion. 

The Committee noted that as per practice no ballot was held 
when the number of members who had given notices on a subject 
eelected by the Speaker wu Ave or leu· and the names of these 
members were indicated in the Ust of bust.neIIs on the. basta of date 
and time of reee1pt of DOtices. It wu ~. to iD.corporate te 
1c;tlW ~ bl role itT. I 
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The Committee agreed and recommended that in Explanation 
(iv) to sub-rule (2) of rule 197 for the words "less than five", the 
words "five or less" might be 8Ubstituted. 

6. The Deputy Speaker, who attended the sitting of the Com
mittee, as a special invitee, point~ out that the problem faced by 
the Presiding Officers in regulating the proceedings during 2le,l'o 
hour needed to be looked into. In this connection he suggested 
that the procedure of Special Mention being followed in the Rajya 
Sabha under which 5 or 6 members were allowed to speak for some 
time might be considered for adoption in Lok Sabha also. The 
Speaker observed that the procedure regarding Special Mention 
could be introduced provided there was a consensus among all 
parties that members would not be permitted to raise matters under 
rule 377 also. It was decided that the matter might be placed 
before the leaders of parties/groups in the H<"lse in their next 
meeting with the Speaker. 

The COmmittee then adjourned. 



MINUTES OF THE SI'ITING OF THE RULES COMMI'ITEE HELD 
ON FRIDAY, 2 DECEMBER, 1988, IN SPEAKER'S COMMl'ITEE 
ROOM, GROUND FLOOR, PARLIAMENT HOUSE, NEW DELHI 

Twelfth SIttlD&" 

The Committee sat from 1600 to 1620 hours. 

¥ 
1... 

PREsENT 

Dr. Bal Ram Jakhar-Chairman 

MEMBERS 

2. Shri H. K. L. Bhagat 

3. Shrimati Sheila Dikshit 

4. Dr. G. S. Rajhans 

1). Prof. N. Q. Ranga 

SPECIAL lNVrrEE 

Shri N. Thambi Durai-Depu.ty Speaker. 

Sllx::drAmAT 

Dr. Subha'Sh C. Kashyap-Secretary-General. 
Shri K. C. Rastogi~oint Secretary (A). 
Shri C. K. Jain-Director-Incharge (A). 
Shri S. C. Gupta-Depu.ty Secretary (Q). 
Shri Murari Lal-Chief ParIy. Interpreter. 
Shri O. P. Chopra-Under Secretary (el). 

.. 

. .... ,.. 

2. As no member of the Committee belonging to the Opposition 
Groups was present at the sitting, the Committee postponed COD

:sideration of Memoranda Nos. 22 to 28 to a subsequent sitting. 

The Committee then ad;ourned.. 



MINUTES OF THE SI'M'ING OF THE RULES COMMl'ITEE HELD 
ON THURSDAY, 2 MARCH, 1989. IN COMMITTEE ROOM NO. 62, 

FIRST FLOOR, PARLIAMENT HOUSE. NEW DELHI 

Thirteenth Sittin, 

The Committee sat from 1600 to 1700 hours. 

PREsENT 

Shri M. Thambi Durai-In the Chair. 

MEMBERS 

2. Shri H. K. L. Bhagat 

3. Shri Somnath Chatterjee 

4. Shri Madan Pandey 
S. Dr. G. S. Rajhans 

6. Prof. N. G. Ranga 

7. Shri D. N. Reddy 

8. Dr. V. Venkatesh 

Dr. Subhash C. Kashyap--Sec,-etary-Gene1'al. 

Shri K. C. Rastogi-J'O'i:nt Secretary (A) 
Shri G. L. Batra-Joint Secretary (B) 
Shri B. D. Duggal-Director (PAC) 
Shri S. C. Gupta-Deputy Secretary (Q) 
Shri T. S. Ahluwalia-Deputy Secretary (L) 
Shri D. M. Chanan-Deputy Secretary (SCTC) 
Sbri G. S. Bhasin-Deputy Secretary (C) 

Shri Murari Lal-Chief PQ,oly. Interpreter 
Shri O. P. 'Cho,gra-Under Secretary (en 
Shrl A. Subramanian-Under Secretary (PAC) 

2. In the abeence of the Chairman, Deputy Speaker .(Shrt M. 
'l'hambi Dural) presiiied over the Bitting of the Committee. under 
~'CIf.the &peeker. 
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3. The Committee considered. Memoranda Nos. 22 to 63 (See 
Annexures) containing suggestions for amendment/modification of 
certain rules and directions. The Committee agreed to the amend
ments/mod.i1lcations to rules and directions, suggested. in M~o
randa Nos. 22, 24, 27 to 39 and 41 to 63. 

4. In regard to suggestions made in Memoranda Nos. 23, 25 and 
26 for raising the number of members from 50 to one-tenth of the 
total number of members of the House for supporting the motion 
of:-

(i) Adjournment (Rule 60). 

(ii) No-confidence in the CO\,lncil of Ministers (Rule 198); and 

(iii) Removal of Speaker/Deputy Speaker (Rules 200 to 203), 

the Committee decided that no change was necessary for the 
present. 

5. While considering Memorandum No. 26, the Committee further 
decided that the new sub-clause (iii) proposed to be added to Rule 
200A may be deleted and sub-clause (iv) renumbered as sub-clause 
. (iii). 

6. In regard to Memorandum No. 28 dealing with amendment of 
clause (xx) of Rule 41 (2) regarding admissibility of questions, the 
Minister of Parliamentary Affairs and Information and Broadcast
ing, explained that everything that happened in Cabinet Committees 
was confidential and hence it had been suggested that questions 
seeking information regarding composition of Cabinet Committees 
might not be admitted. The Committee agreed that the words 
"composition of Cabinet Committees" might be inserted betwe.en 
the words "such as" and "Cabinet discussions" in the new sub
clause (xxi) of Rule 41 (2) proposed in Memo. No. 22. 

7. Memorandum No. 40 relating to amendments to Rule 186 was 
held over. Amendments proposed to Rules 189 and 190 and inser
tion of a new Direction 113c (regarding procedure for giving notices 
on motions under rule 184 or under Rule 193 were approved. (Exist
ing Direction 113C to be renumbered as Direction 113D). 

8. Professor N. G. Ranga, a member of the Committee. made 
the following 'SUggestions for consideration:-

(1) Members seeking to move an adjOUl'lllD_t motion miPt 
be allowed an oppo~ty to explaJn in the Boue ill 
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brief the reucma for seeking the leave of the House to. 
move the adjournment motion. The Speaker might give 
his ruling on the admissibility of such a motion only after 
hearing them. 

(li) The proceedings during the Zero Hour should be regulat
ed in such a manner that the number of points that each 
party! group desired to raise on a day should be restrict
ed. For this purpose advance notice of the points sought 
to be raised by a party/group should be given to the 
Secretary-General. 

(iii) In cases where Speaker alone made obituary reference 
in the House on the passing away of a Member/ 
ex-Member, Leaders of party/group anxious to convey 
their views could make them available to the Secretariat 
within a prescribed time limit and these could be con
veyed to' the heirs of the deceased. 

With regard to suggestions at (i) and (ii) above, the Deputy 
Speaker observed that these were important matters and might first 
be considered in the next meeting of the Speaker with the Leaders 
of Party/Groups in the House. The suggestions at (iii) above, 
might be considered at a future meeting. 

The Committee then adjourned. 



ANNEXURE I 

(See para 3 of Minutes dated 2-3-1989) 

LOK SABRA SECRETARIAT 
(COMMI'ITEE BRANCH-I) 

RULES COMMITTEE 
MEMORANDUM NO. 22 

':SUBJIlCr: PropOsals fO'l' amendments to the Rules of Procedure and 
Conduct of Business in Lok Sabha and Directions by the 
Speaker regarding Questions. 

Rules 32 to 55 of the Rules of Procedure and Conduct of Business 
in Lok Sabha and directions 10 1'4> 19 of the Directions by the 
Speaker contain the procedure regarding Questions, Short Notice 

,Questiorrs and Half-an-Hour Discussions. 

2. Over the years. various practices and procedures have develop
· ed in pursuance of the decisions of the Rules Committee and rulings 
,of the Speak~ given in the House or in files relating to disposal 
of Questions, Short Notice Questions and Half-an-Hoor Discussions. 
It is proposed to incorporate these established procedures and 
practices in the Rules of Procedure and Directions by the Speaker. 

· The proposed amendments to the Rules and Directions are indicated 
in the statements given in Enclosures I (Rules) and II (Directions). 

-These Appendices contain the existing text of the Rules and Direc
tions, text of proposed amendment and the reasons for suggesting 
the amendment. 

3. The Committee may consider. 

-NEW DzLRI; 

· Dated: 28 Auguat, 1988. 
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y.

" 

In
 l

in
e 

th
re

e 
af

te
r 

th
e 

w
or

d 
'a

st
er

is
k

'-
M

er
el

y 
ed

it
or

ia
l 

.,
' -

m
a
y

 b
e 

in
se

rte
d.

 



Lb
rd

t o
f I

I"
",

H
r 

0/
 st

ar
re

d 
qu

es
tio

ns
: 
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. 

(1
) 

N
o

t m
or

e 
th

an
 o

ne
 q

lle
3t

io
n 

di
~

tiD
pi

sb
cd

 b
y 

as
te

ri
sk

 
by

 
th

e 
s
a
m
~
 

m
em

be
r 

an
d 

no
t 

m
or

e 
th

an
 t

w
en

ty
 

qu
es

tio
ns

 in
 aU

 s
ha

n 
be

 p
la

ce
d 

o
n

 t
he

 
lil

t 
o

f 
qu

es
ti

on
s 

fo
r 

or
al

 a
nS

W
er

 o
n 

an
y 

on
od

ay
: 

P
ro

vi
de

d 
th

at
 w

he
n 

a 
qu

es
ti

on
 i

s 
p:

>s
t

po
ne

d 
o

r 
tr

an
S

fe
rr

ed
 f

ro
m

 o
ne

 l
is

t 
o

f 
qu

es
ti

on
s 

fo
r 

or
al

 a
ns

w
er

 t
o 

an
ot

he
r 

ID
O

IC
 
th

an
 

on
e 

qu
es

ti
on

 
m

ay
 

st
an

d 
in

 th
e 

na
m

e 
o

f 
on

e 
m

em
be

r 
an

d 
th

e 
to

ta
l 

nu
m

be
r 

o
f 

qu
es

ti
on

s 
m

ay
 

ex
ce

ed
 b

y
 s

uc
b 

po
st

po
ne

d 
o

r 
tr

an
s

C
on

ed
 q

u
es

ti
o

n
. 

(2
) 

T
h

e 
or

de
r 

in
 w

hi
ch

 
q
u
~
t
i
o
m
 

fo
r 

on
1 

an
sw

er
 a

re
 t

o 
be

 p
la

ce
d 

sl
uU

 b
~ 

in
di

ca
te

d 
by

 t
he

 m
em

be
r 

gi
vi

ng
 n

ot
ic

e 
an

d.
 i

f 
no

 
su

ch
 

or
de

r 
is

 
in

di
ca

te
d,

 
th

e 
qu

es
ti

on
s 

sh
an

 b
e 

pl
ac

ed
 o

n 
th

e 
li

st
 o

f q
ue

st
io

ns
 f

or
 o

ra
l 

an
sw

er
 i

n 
th

e 
or

de
r i

n 
w

hi
ch

 n
ot

ic
es

 a
re

 r
ec

ei
ve

d 
in

 
po

in
t o

f t
im

e.
 

In
 s

ub
-r

ul
e 

(I
),

 l
in

~ 
2,

 b
e/

or
e 

th
e 

w
.>

cJ
 

M
:r

.!
ly

 
ed

it
or

ia
l.

 
'a

st
er

is
k'

 t
he

 w
or

d 
'a

n
' 

lD
ay

 
be

 i
n-

se
rt

ed
. 

In
pr

ov
is

:)
, 

li
ne

 3
, 

af
te

r 
th

e 
w

or
d 

an
ot

he
r'

 ',
' 

m
ay

 b
e 

in
se

rte
d.

 

Fo
r 
e~
is
ti
ng

 5
:.l

':l
-ru

L!
 (

2)
, 

tl
l!

 [
.):

1.
).v

i 1
~ 

m
lY

 b
e 
s!

lb
st

;t
!l

te
i:

~ 

"U
nl

e3
s 

th
e 

S
p!

:lk
;!r

 
ot

h~
r.

v;
~}

 
di


re

ct
s,

 
w

he
rl

! 
a 

m~
lD

lJ
:r

 
n

aj
 

gi
V

.!:
l 

m
or

e 
th

an
 o

ne
 n

ot
ic

.! 
o

f 
qu

.!
.t

io
,H

 
di

st
in

gu
is

he
d 

by
 

an
 

as
te

ri
sk

. 
fo

r 
sa

m
e 

da
y.

 h
is

 q
ue

st
io

n 
fo

r 
th

e 
li

st
 

o
f 

qu
es

ti
on

s 
fo

r 
or

al
 a

ns
w

er
 s

ha
U 

b
e 

se
le

ct
ed

 i
n 

th
e 

or
de

r 
in

di
ca

te
d 

by
 t

he
 m

em
be

r 
an

d 
if

 n
o 

su
ch

 o
rd

er
 

is 
in

di
ca

te
d,

 a
ny

 o
f 

th
es

e 
qu

es
ti

on
s 

sh
an

 b
e 

pl
ac

ed
 o

n
 t

he
 l

is
t 

o
f 

qu
es


ti

on
s 

fo
r 

or
al

 a
ns

w
er

 i
n 

th
e 

or
de

r 
in

 
w

hi
ch

 
no

ti
ce

s 
ar

e 
re

ce
iv

ed
 

in
 

p
o

in
t o

f 
ti

m
e.

" 

M
er

el
y 

et
!i

to
ri

al
. 

T
il

i.
 

su
'J

-c
al

: 
a
. 

pr
-=

3:
<l

tJ
y 

w
or

de
d 

co
m


pr

is
'!5

 
o

f 
tw

o 
p

ar
ts

: 
fi

rs
t, 

en
jo

in
s 

a 
re


q\
li
re
;n
~n
t 

fo
r 

th
e 

m
em

be
r 

to
 

in
di

ca
te

 
o

rJ
er

 
o

f 
pr
~e
re
nc
e 

o
n

 t
h

e 
no

ti
ce

s 
o

f 
hi

s 
st

ar
re

d 
qu

es
ti

on
s;

 
se

co
nd

, 
if

 
no

 
su

d
l 

o
rJ

er
 

o
r 

pr
ef

er
en

ce
 

is
 

in
di

ca
te

d 
by

 
th

e 
m
~
m
b
e
r
,
 

th
e 

qu
es

ti
on

s 
ar

e 
to

 
be

 
pl

ac
ed

 
in

 
th

e 
st

ar
re

d 
lis

t 
in

 
th

e 
or

de
r 

in
 

w
hi

ch
 

no
ti

ce
s 

ar
e 

re
ce

iv
ed

 
in

 p
ai

n 
t 

o
f 

tim
e_

 

F
ir

st
 p

ar
t 

is
 

pr
op

os
ed

 
to

 b
e 

ad
de

d 
as

 a
 

ne
w

 
cl

au
se

 (
d)

 
o

f 
su

b-
ru

le
 

(1
) 

o
f 

ru
le

 
34

 
ab

ov
e.

 
S

ec
on

d 
pa

rt
 

do
es

 
n

o
t 

re


fl
ee

t 
th

e 
ac

tu
al

 
pr

ac
ti

ce
 

w
he

re
by

 
an

y 

to 
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-
-
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-
-
-
-
-
-
-
-
-
-

lln
st

ar
re

d 
qu

es
tio

ns
 

39
.(

1)
 I

f 
a 

qu
es

ti
cn

 i
s 

no
t 

di
st

in
gu

is
he

d 
by

 a
n 

as
te

ri
sk

, 
o

r 
if

 a
 q

ue
st

io
n 

pl
ac

ed
 

on
 

th
e 

lis
t 

o
f 

qu
es

ti
on

s 
fo

r 
or

al
 

an
sw

er
 o

n 
an

y 
da

y 
is 

no
t 

ca
lle

d 
fe

r 
an

sw
er

 w
it

hi
n 

th
e 

tim
e 

av
ai

la
bl

e 
fc

r 
an

sw
er

in
g 

qu
es

ti
cn

s 
on

 
th

at
 

da
y,

 a
 

w
ri

tt
en

 a
ns

w
er

 t
o 

su
ch

 q
ue

st
ic

n 
sh

al
l 

be
 d

ee
m

ed
 

to
 h

av
e 

be
en

 l
ai

d 
en

 t
he

 
T

ab
le

 
at

 
th

e 
en

d 
o

f 
th

e 
Q

ue
st

io
n 

H
ou

r 
o

r 
as

 s
oo

n 
a~
 t

he
 q

ue
st

io
ns

 f
or

 
or

al
 a

ns
w

er
 h

av
e 

be
en

 d
is

po
se

d 
of

, 
as

 
th

e 
ca

se
 m

ay
 b

e,
 b

y 
th

e 
M

in
is

te
r 

to
 

w
ho

m
 t

he
 q

ue
st

io
n 

is
 a

dd
re

ss
ed

: 

P
ro

vi
de

d 
th

at
 

if
 a

 
m

em
be

r,
 

on
 

be
in

g 
ca

ll
ed

 b
y 

th
e 

S
pe

ak
er

, 
st

at
es

 t
ha

t 
it 

is
 

no
t 

hi
s 

in
te

nt
io

n 
to

 a
sk

 t
he

 q
ue

st
io

n 
rt

an
di

ng
 

in
 

hi
s 

na
m

e,
 

th
e 

qu
es

ti
on

 
sh

al
l 

be
 t

re
at

ed
 a

s 
ha

vi
ng

 b
ee

n 
w

it
h

dr
aw

n 
an

d 
n

o
 w

ri
tt

en
 a

ns
w

er
 t

he
re

to
 

sh
al

l 
b

e 
de

em
ed

 
to

 b
av

e 
be

en
 l

ai
d 

en
 

th
e 

T
ab

Je
. 

La
yi

ng
 o

f W
ri

tte
n 

an
sw

er
s 

F
er

 tb
e 

ex
is

tin
g 

su
b-

ru
le

 (J
), 

th
e 

fo
llo

w


in
g 

m
ay

 b
e 

su
bs

tit
ut

ed
: 

39
.(

1)
 I

f a
 q

ue
st

io
n 

is 
n

o
t 

di
st

in
gu

is
he

d 
~
y
 

fin
 

as
te

ri
sJ

r, 
or

 
if

 a
 

qu
es

ti
on

 
pl

ac
ed

 
on

 t
he

 l
is

t 
o

f 
qu

es
ti

on
s 

fo
r 

or
al

 a
ns

w
er

 o
n 

an
y 

da
y 

is
 n

ot
 c

a1
le

d 
fo

r 
an

sw
er

 w
it

hi
n 

th
e 

ti
m

e 
av

ai
la

bl
e 

fo
r 

an
sw

er
in

g 
qu

es
ti

on
s 

o
n

 
th

at
 

da
y 

o
r 

if
 

ca
lle

d 
fo

r 
an

sw
er

 th
e 

m
em

be
r 

in
 

w
ho

se
 n

am
e 

it
 s

ta
nd

s 
is

 
ab

se
nt

, 
a 

w
ri

tt
en

 
an

sw
er

 
to

 
su

ch
 

q
u
~
t
i
o
n
 

sh
al

l 
b

e 
de

em
ed

 
to

 h
av

e 
be

en
 l

ai
d 

on
 th

e 
T

ab
le

 a
t 

th
e 

en
d 

o
f 

th
e 

Q
ue

&
tio

n 
H

ou
r 

o
r 

as
 

so
on

 
as

 
th

e 
lis

t 
o

f 
qu

es
ti

on
s 

fo
r 

or
al

 a
ns

w
er

 
ha

s 
be

en
 

di
sp

os
ed

 
of

. 
as

 t
h

e 
ca

se
 

m
ay

 b
e,

 b
y

 th
e 

M
in

is
te

r 
to

 w
ho

m
 t

ht
' 

qu
es

ti
on

 i
s 

ad
dr

es
se

d:
 

P
r
o
v
j
~
(
d
 

lt
a
t 

if
 a

 m
em

be
r,

 o
n

 b
ei

ng
 

ca
ll

ed
, 

st
at

es
 t

h
at

 i
t 

is
 n

ot
 h

is
 in

te
n-

ti
on

 t
o 

as
k 

th
e 

qu
es

ti
on

 s
ta

nd
iD

a 
in

 

3 

on
e 

qu
es

ti
on

 o
u

t 
o

f 
th

e 
se

ve
ra

l 
n

o
ti

ce
s 

o
f 

st
ar

re
d 

qu
es

ti
on

s 
gi

ve
n 

b
y

 t
h

e 
m

em
be

r 
is

 
se

Ie
c::

tcd
 f

or
 

in
cl

us
io

n 
in

 t
he

 
st

ar
re

d
 

li
st

 
in

 t
he

 
di

sc
re

ti
on

 
o

f 
th

e 
Sp

ea
ke

r. 
H

en
ce

. t
h

e 
ch

an
ge

. 

T
hi

s 
su

b-
ru

le
 

pr
ov

id
es

 
fo

r 
si

tu
at

io
ns

 in
 

w
hi

ch
 w

ri
tt

en
 a

ns
w

er
s 

to
 q

ue
st

io
ns

 
ar

e 
de

em
ed

 t
o

 b
e 

la
id

 o
n 

th
e 

T
ab

le
. 

P
re


se

nt
ly

 
w

or
de

d 
su

b-
ru

le
 

m
en

ti
on

s 
on

ly
 

tw
o 

si
tu

at
io

ns
, 

on
e,

 
if

 
a 

qu
es

ti
on

 
is

 
U

ns
ta

rr
ed

; 
an

d 
tw

o,
 i

f a
 q

ue
st

io
n 

pl
ac

ed
 

in
 

th
e 

st
ar

re
d 

Ji
st

 
do

es
 

no
t 

re
ac

h 
fo

r 
or

al
 a

ns
w

er
 o

n 
th

at
 d

ay
. 

In
 f

ac
t 

th
er

e 
is

 
on

e 
m

or
e 

si
tu

at
io

n 
in

 
w

hi
ch

 
a 

w
ri

tt
en

 
re

pl
y 

is
 

de
em

ed
 

to
 

be
 

la
id

 
an

d 
th

at
 i

s 
w

he
re

 
a 

S
ta

rr
ed

 
Q

ue
st

io
n 

is
 c

al
le

d 
fo

r 
an

sw
er

 b
ut

 t
he

 m
em

be
r 

in
 

w
ho

se
 n

am
e 

it
 s

ta
nd

s 
is

 a
bs

en
t. 

T
he

re


fo
re

, 
th

is
 s

it
ua

ti
on

 
m

ay
 a

ls
o 

b
e 

in
co

r
p

o
ra

te
d

 
in

 
th

e 
su

b-
ru

le
. 

:t
 



s r 
hi

s 
na

m
e,

 
th

e 
qu

es
tio

n 
sh

al
l 

be
 

tre
a t

ed
 

as
 

ha
vi

ng
 

be
en

 
w

ith
dr

aw
n 

aa
d 

no
 w

ri
tt

en
 a

n
s
~
e
r
 t

he
re

to
 s

ha
ll 

b
e 

de
em

ed
 

to
 h

av
e 

be
en

 l
ai

d 
on

 th
e 

T
ab

le
. 

Fo
U

ow
in

s 
ne

w
 s

ub
-r

ul
es

 (
2)

, 
(3

) 
&

 (
4)

 
m

ay
 b

e 
ilf

se
rt

ed
:-

(2
) 
If

 th
er

e 
is

 n
o 

Q
ue

st
io

n 
H

ou
r 

ow
in

g 
to

 t
he

 c
an

ee
lla

tio
n 

o
f 

a 
si

tti
ng

 o
r 

it
s 

ad
jo

ur
nm

en
t 

w
it

ho
ut

 
tr

an
~c

ti
ng

 
an

y 
bu

si
ne

ss
, 

th
e 

an
sw

er
s 

to
 q

ue
s

tio
ns

 
in

cl
ud

ed
 

in
 

th
e 

lis
u.

 
of

 
qu

es
ti

on
s 

fo
r 

or
a'

 a
s 

w
eD

 a
s 

w
ri

tte
n 

an
sw

er
 s

ha
n 

be
 d

ee
m

ed
 

to
 h
a
~
 b

ee
n 

la
id

 o
n 

th
e 

T
ab

le
 

by
 

th
e 

M
ill

is
te

rs
 

to
 w

ho
m

 s
uc

h 
qu

es
tio

ns
 a

re
 a

dd
ft

s
se

d 
at

 t
he

 n
ex

t 
si

tt
in

g 
o

f 
th

e 
H

O
U

le
 

af
te

r 
th

e 
Q

ue
st

io
n 

H
O

U
T

 
aa

d 
fo

rm
 

pa
rt

 o
f 

th
e 

pr
oc

ee
di

ng
s 

o
f 

th
at

 d
ay

. 

(3
) 
If

 th
e 

Q
ue

st
io

n 
H

ou
r 

on
 a

ny
 d

ay
 

is
 d

is
pe

ns
ed

 
w

ith
 

o
r 
S
1
I
S
~
e
d
 

to
 

de
vo

te
 

m
or

e 
tim

e 
on

 
an

y 
ot

he
r 

bu
si

ne
ss

 
or

 f
or

 
an

y 
ot

he
r 

re
as

on
, 

th
e 

an
SW

( r
s 

to
 q

ue
st

io
ns

 i
llC

lu
de

d 
in

 
th

e 
lis

ts
 

o
f 

qu
es

tio
ns

 
fo

r 
or

al
 T

he
 p

ro
p.

)s
ed

 n
ew

 
su

b 
ru

le
s 

(2
) 

(3
).

 
an

d 
(4

) 
ar

e 
se

lf
-e

xp
la

na
to

ry
. 

1'
"h

es
e 

se
ek

 
to

 
pr

ov
id

e 
fo

r 
a 

pr
oc

ed
ur

e 
fo

r 
la

yi
ng

 
o

f 
an

sw
er

s 
on

 t
he

 T
ab

le
 o

f 
th

e 
H

ou
se

 
in

 t
he

 e
ve

nt
 o

f 
C

an
ce

lla
tio

n 
o

f 
a
?
i
 

. 
or

 
th

e 
qu

es
tio

n 
ho

ur
 

be
in

g 
su

 
or

 d
is

pe
ns

ed
 w

it
h 

o
r 

in
 te

rr
up

te
 

as
 

w
en

 
as

 
w

ri
tte

n 
an

sw
er

s 
fo

r 
th

at
 

da
y 

sh
al

l 
be

 d
ee

-
m

ed
 t

o 
ha

ve
 b

ee
n 

la
id

 o
n 

th
e 

T
ab

le
 

by
 

th
e 

M
in

is
te

rs
 

to
 

w
ho

m
 

su
ch

 

• 



1 
2 

qu
es

ti
on

s 
ar

e 
ad

dn
la

ed
 

an
d

 
sh

aD
 

(o
rm

 p
u

t 
o

f 
th

e 
pr

oc
ee

di
ng

s 
o

f 
th

e 
da

y.
 

Pr
ov

id
ed

 t
ha

t 
if

 th
e 

H
o

u
e 

do
es

 D
ot

 
co

nt
in

ue
 w

it
h 

ita
 a

itt
iD

s a
ft

er
 d

.is
pc

n-
siD

S 
w

ith
 o

r 
au

sp
en

di
n.

 th
e 

Qu
es

tio
n. 

H
ou

r.
 th

e 
an

sw
er

s 
to

 q
ue

st
io

ns
 i

n-
clu

de
d 

iD
 t

he
 l

is
ts

 o
f 

qu
es

ti
on

s 
fo

r 
or

al
 a

s 
w

el
l 

as
 w

ri
tt

en
 a

ns
w

er
-

fo
r 

th
at

 d
ay

 I
ha

J1
 

be
 d

ee
me

d 
to

 h
av

e 
be

en
 

la
id

 e
n 

th
e 

T
ab

le
 

af
te

r 
th

e 
Q

ue
st

io
n 

H
o

u
r 

at
 th

e 
ne

xt
 s

it
ti

q
 o

f 
th

e 
H

ou
se

 a
nd

 s
ha

ll
 f

or
m

 p
ar

t o
f 

th
e 

pr
oo

ee
di

D
p 

o
f 

th
at

 
da

y:
 

Pr
ov

id
ed

 f
ur

th
er

 t
ha

t 
if

 th
e 

Q
ue

st
io

n 
H

o
u
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 p
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 D
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b
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 o
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at
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b
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 p
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e
ga

rd
in

g 
w

hi
ch

 a
n 

an
sw

er
 h

as
 

be
en

 
g

iv
en

: 
P

ro
vi

de
d 

th
at

 t
he

 S
pe

ak
er

 s
ha

ll
 d

is


al
lo

w
 a

ny
 s

up
pl

em
en

ta
ry

 q
ue

st
io

n.
 

if
, 

in
 h

is
 o

pi
ni

on
. 

it 
in

fr
in

ge
s 

th
e 

ru
le

s 
re

ga
rd

in
g 

qu
es

ti
on

s.
 

Di
sc

W
Sio

rt 
on

 m
at

lf'
r a

ris
in

g 
ou

l 
of

 
~
'
f
'
r
 

10
 q

U
f's

tio
n 

(5
) 

lh
er

e 
sh

al
l 

be
 n

o
 

fo
rm

al
 m

o
ti

on
 b

ef
or

e 
th

e 
H

ou
se

 n
or

 v
ot

in
g.

 
T

he
 m

em
be

r 
w

ho
 b

as
 g

iv
en

 
no

ti
ce

 
..

. 

(i
i)

 
fe

r 
O

iH
ir

l1
 !

l 
t·

n
'e

 ,
:'

. 
tl"

e 
fo

ll
ow

in
g 

IT
ay

 
l::

e 
ju

f,s
tit

r.
te

d 
:
-

"(
I)

 t
he

 
rr

eI
T

.i'
er

 
in

 
V

oh
se

 
n

rr
.e

 
a 

qu
es

ti
on

 is
 l

i~
te

d 
fo

r 
or

al
 n

as
w

er
 o

r 
an

y 
ot

he
r 

m
em

be
r,

 w
he

n 
ca

ll
ed

 b
y 

th
e 

S
pe

ak
er

, m
ay

 a
sk

 a
 s

up
pl

em
en


ta

ry
 q

ue
st

io
n 

fo
r 

th
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ANNEXURE II 
(See para 3 of Minutel dated. 3-3-1811) 

LOK SABHA SEClt&TARIAT 
(COMMI'l'TElC BRANCH-I) 

RULES COMMlTI'I1E 
MEMORANDUM NO. 23 

SUBJJrr: Amendment to ru&e 80 regarding AdjOut'ftfMftt JlotioA. 

Sub-rule (2) of rule 60 of the Rules of Proceclure &ad CODduct 
of Buainesa in Lok Sabha, dealing with the procedure in comaec
tion with seeking of leave for moviDg acljoumm.eot moUoD. radI 
as follows: 

,; (2) If objection to leave being granted is taken.. tl)e Speaker 
shall request those members who are in favour of l_ve 
being granted to rise in their places. and if not leu than 
fifty members rile accordingly, the Speaker shill intimate 
that leave is granted. If leu than fifty member. riM. 
the Speaker shall inform the member that he hal not the 
leave of the House." ~ 

2. Prior to 19&2. the number of mc:.mbera required to IUJIPOrt the 
motion for leave being granted to an adjournment motion was 
'twenty-five'. However, in 1952, while adopting the Constituent 
Assembly (Legislative) Rules, it was decided to inc:reue the number 
of such members from 'twenty-five' to 'fifty' on the IP'OUI1d that the 
supporters should at least be equal to the quonam of the HOUle 10 

that they may, by themselves, be able to form the HoUle. 

3. The total number of members of the HoUle 11 H5 .. on date. 
This may undergo further change after the next pDenl electton 
as the Constitution now providel for a maximum membership of 
552. Necessary amendment to the rule may, therefore, be carried 
out in terms of article 100 (3) ot the Constitution. 

4. The amendment il set out in enc1otu.re. 

5. The Committee may consider. 

NEW DI:LHI; 

Dcted: 26 Augurt. 1_ 
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~LOSURE 

(SH para 4 of Memorandum No. 23) 

Exiatm, rule 

Sub-rll/e (2) of rule 60 

If objection to leave being granted is taken, the 
Speaker shall request those members who 
are in favour of leave being granted to rise 
in their placcs, and if not less than fifty 
members rise accordingly, the Speaker shall 
intimate that leave is granted. If less than 
fifly MemMrs rise, the Speaker shall infoml 
the member that he has not the leave of the 
House. 
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Amendment propoecd 

If objection to leave being granted is 
taken, the Speaker shall request 
those members who are in favour of 
leave being granted to rise in their 

places, and if nol Irss OM tenth 11 
1M lotal nllmber of members of the 
House rise accordingly, the Speaker 
shall intimate that leave is granted. 
If the number i .• less lhan one lenth 
of Ihe lolal number of .Uf'mixr., of 
'M HOlISr the Speaker shall inform 
the mcmber that he hlLli not the leave 
of the House. 



ANNEXURE III 
(See para 3 of Minutes dated 2-3-1989) 

LOK SABHA SECRETARIAT 

(COMMITTEE BRANCH-I) 

RULES COMMITTEE 

MEMORANDUM NO. 24 

SUB.J!lCT: Procedure for tabling notices under rules 184 and 193. 

As per extent procedure. notices of Motions under rule 1&4 or 
Short Duration Discussions under rule 193 are entertained from the 
day following the date of iSSUe of summons. At the sitting of the 
BUsiness Advisory Committee held on 27 July. 1988. Shri C. Madhav 
Reddy, M.P. a member of the Committee. pointed out that this was 
not fair and just as notices tabled by members who were in Delhi 
at that time had an edge over those who were outside Delhi. He 
suggested that the notices on the same subject received within a 
specified period from the date follOWing the date of issue of summons 
for a Session should be balloted for determining their inter Ie 
priority so that all the members had equal opportunity to Initiate 
discussions. 

The Speaker observed that the matter would be looked into. 

2. In this connection. it may be recalled that the Rules Co~ 
m:ttee at their sitting held on 5 April. 1973. had decided that IlOtices 
of Motions under rule 184 or of Short Duration Discussions under 
rule 193 received within 15 days after the issue of summons for a 
Session should be deemed to have been received on the 15th day 
after the date of issue of summons for that Session and the inter .e 
priority of notices On the same subject might be determined by 
ballot. 

3. Admitted No-Day-Yet-Named Motions and notkes of Short 
Duration Discussions are placed before the Business Advisory 
Committee which selects the subjects for discussion in the House 
according to importance and urgency of the matter. The Committee 
also allots time for discussion on Motions admitted by the Speaker 
and for Short Duration Discussions on subjects of ur~nt public 
Importance. 
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'n1e flrat lilt of admitted N~Day-Yet-Named Motions has to be 
published in Bulletin-Part II about a week before the commence
ment of the Session for being placed before the Leaders of Party I 
Groups at the time of their meeting with the Speaker on the eve of 
the Session and thereafter before the Business Advisory Committee 
which generally meets on the 1st or 2nd day of the Session for allo
cation of time, etc. 

4. A statement showing the time gap between the issue of 
summons and the date of commenceJDent of Sessions of the 7th and 
8th Lok Sabha is enclosed (See enclosure). 

It will be seen that the time gap between issue of summons and 
the date of commencement of 14 out of 15 Sessions of the 7th Lok 
Sabha varied between 4 to 32 days. Only in respect of 5th Session 
the time gap was 37 days. In the current Lok Sabha it has varied 
between 9 to 30 days and has in no case exceeded 30 days. 

In view of the short time gap between the issue of summons and 
commencement of the Sessions, it has not been possible to follow 
the proeedure suggested by the Rules Committee. Priorities of 
notices of Motions and Short Duration Discussions are therefore. 
being determined according to the date and time of their receipt 
from the date following the date of issue of summons. 

5. In this connection, it may also be mentioned that this issue 
was raised by Shri Braja Mohan Mohanty. M.P. at the sitting of 
the Business AdviSOry Committee held on 4 December, 1986. The 
matter was placed before the Rules Committee for consideration 
at Its sitting held on 26 March, 1987. The Rules Committee. how
ever, did not take any decision in the matter presumably due to 
constraints of availability of time for processing notices during the 
short gap between date of issue of summons and the commencement 
of the Session. ' 

6. Keeping in view the diftlculty of Members who are outside 
Delhi when summons for a Seaton are issued, it is suggested that if 
the time gap between the issue of summons and the commencement 
of the Seulon is more than 21 days, notices on the same subject 
received Within seven days after issue of summons for a SessIon may 
be deemed to have been reeeived on the seventh day after the date 
of issue of summons for that Session and their respective inte7' ae 
priority may be determined on the basis of ballot. In case the time 



gap is 21 days or leas, inter .e priority may continUe to be detel'
mined with reference to the date and time of receipt of the 
noticel. 

7. The Committee may «*l8ider. 

Nmw DELHI; 

Dated 26 August, 1988. 



ENCLOSURE 

(See para 4 of Memorandum No. 24) 

Statement .howi'ng the ~. of iUue of ",mmora. atad commen-
cement of thf SaaionI 

----_._--.... Summoaa ..... Time lIP a.muu 
iIMIed 01\ com"lellCCd 

OD 

---------------- -----_._- .. -
IKVI:NTH LOK SABRA 

I. SIIIioa I~I-IO 21·1-10 4da)'l Ballot not held 

W ..... lJ-1-IO 11·).10 16 Iia)'l Do . 

...s .... 24-5-10 9-6-10 ., da)'l Do • ..... IS-IG-IO 17·11-10 32 da)'l Do. 

M s.uoa 9-1·11 I~UI 37 da)'l BaIIoc held 

IICII s.ion 27·7"1 17 ..... 20 da)'l Ballot DOt held 

7tIa s.ion ~IO-I. 13-11-11 19 da)'l Ballot held 

IdI s..Ioa 16-1-12 11-2-12 32 da)'l Do. 

11th s-ieft 15+12 1-7-12 22c1a)'1 JIaIIot not held 

10dI s..Ion 14-9-12 4-10-12 19 da,. Do. 

IlIh s..ioo 17·1-13 11-2·13 31 da,. Ballot held 

13th...,. 25-6-13 25-7·13 3.,. Do. 
._ a-ion 

~1()'13 15-11 .. 3 15 da,. Ballot DOt beId 

Web s-ion 31·1-14 l3-U4 22 da)'l Do. 

I ..... 19-6-I4 lJ-7-14 13 da)'l Do. 

EIGHTH LOIC. SABHA 

1M s.ion 5-1-1' I Sol .. ' 9da,. Ballot DOl MId 

W ...... lI-U5 IJ.3.I5 12da,. Do. 

w .... 21+15 2).7-15 24 da)'I Do. ....... II-INS 11-11-15 JO da)'I Do. ....... 1·2-16 »2-16 II cia,. Do . ......... lI+I6 17·7-16 II cIa)'I Do • 

.,.. .... 1()'1().16 4-11'" 
,..,. Do • 

Idl s.uoo 31·1 .. 7 lJ.2.I7 22dQ1 Do. 

tab s.ioD 14-10-17 6-11-1'7 n-.,. 0... 

101b ..... »-1.- »MI n.,. OD. 

11 ... s-IoD 2!J.6.II 27-7. 27.,. Do -----

" 



ANNEXURE IV 
(See para 3 of Minutes dated 2-3-198t) 

LOK SABHA SECRETARIAT 

(COMMrrrEE BRANCH.I) 

RULES COMMITTEE 

MEMORANDUM NO. 25 

StJlUl!lCT: Amendment, to rule 198 regarding motiOn of no-COft1lden~ 
in the Council of Mininef',. 

Clauae (b) of sub-rule 1 of rule 198 of the Rul_ .oi,I1~ 
and Conduct of Buainess in Lok Sabha reads as follow.:-,,' , 

"the member asking for leave shall, before the commencemeDt 
of the sitting for that day give to the Secretary-General 
a written notice of the motion which he proposes to 
move." 

2. Direction ll3B provides that notices of motiOD of no conftdenee 
in the Council of Ministers etc. required to be liven before me 
commencement of the sitting on the day on which the matter II 
proposed to be raised in the HoUle shall be given ~ 10.00 hrs. on 
that day. In view of this, the worda .. ~. t"- commencement of 
the Bitting for that day" may be substituted btl 10.00 hours Oft tMt 
day." 

3. Sub-rule (2) of rule 198 .reprding procedure for I8eItiq leave 
of the House for moving motion of no-confidence reads as follows:-

.. (2) If the Speaker is of opinion that the motion is in order, 
he shall read the motion to the HotUe and Ihall reqUHt 
those members who are in favour of leave being granted 
to dse in their places, and if bOt 1_ than fifty memben 
rise accordingly, the Spt!aDr shall declare that leave III 
granted and that the motion will be taken up on such da,.. 
not being mOl! than ten dayS from the date OIl wbich 
the leave II ULd for as he may appoint. If _ thaD 
fttty members ri8e. the Speaker Ihall inform the .... ber 
that be has not the leave of the House." 
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'- Prior to 1950, the number of members required to support the 
motion for leave bein, granted to motion of no-confidence in the 
Council of M1niaten wu 'twenty-five' which was later raised to 
'thirty'. The number wu .pin raised to 'fifty' on the consideration 
that the .upporters should at least be equal to the quorum of the 
HoUle 10 that they may, by themselves, be able to form the House. 

S. The total number of members of the House is M5 as on date. 
Thi. may under,o further change after the next general election as 
the Constitution now provides for a maximum membership of S52. 
Necessary amendment to the rule may. therefore, be carried out 
in terms of article 100 (3) of the Constitution. 

6. The amendments are set out in enclosure. 

7. The Committee may conalder. 

New DIua; 
Dcted 26 Au~, 1988. 



ENCLOSURE 
(See para 6 of Memorandum No. 25) 

Existing rule 

Claus~ (b) ofsub-ru/~ 1 ofru/~ 198-
"the member asking for leave shall. before the 

commencement of the silting for that day give 
to the Secretary-General a written notice of the 
motion which he proposes to move." 

S ub-rtl/~ 2 of ruft 198-
"If the Speaker is of the opinioll that the motion 

is in order. he shall read the motion to the 
House and shall request those members who 
are in favour of leave being granted to risc in 
their places. and if not less than tifty members 
rise accordingly. the Speaker shall declare that 
leave is granted and that the motion will be 
taken up on such day, not being more than ten 
days from the date on whi<:h tho: kaye is asked 
for as he may appoint. If less than fifty mem
bers rise. the Speaker shall inform the member 
that he has Dot the leave of the House." 
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Amendment Proposed 

"the member asking for leave shall. by 
10.00 hours on that day give to the 
SecretaT¥-General B written notice of 

the mollon which he proposes to 
move. 

Provided that notices, received after 
10.00 hours. shall be deemed 
to have been received at 10.00 houn 
on the next day on which the House 
sits." 

"If the Speaker is of the opinion that 
the motion is in order. he shall read 
the motion to the House and shall 
request those members who are In 
favour of leave being grant~-d to rise 
in their places. and if not less than 
ont' It'nlh of total numlwr 0/ m~mMS 
0/ tht' Houu rist' acC'ordiIW1y. the 
Speak"r shall dedare that leave is 
granted and that the motion will be 
taken up on such day. not beina 
more than ten day~ from the date on 

which the leave is asked for as he 
may appoint. If less than OM I~nth 
oj total nu"'~r 0/ mt'm~rs rist'. the 
Speaker shall inform the members 
that he has not the leave of the 
House." 



ANNEXURE V 
(See para 3 of Minutes dated 2-3-1989) 

LOK SABHA SECRETARIAT 

(COMMITI'EE BRANCH-I) 

RULES COMMITTEE 

MEMORANDUM NO. 26 

St1IUr.CT: Amendmenu to rule. .regarding removal of Spea.keor/ 
Deputy Speaker. 

Rulel 200 to 203 of the Rules of Procedure and Conduct of 
Business in Lok Sabha deal with the procedure for removal of the 
Speaker/Deputy Speaker from office. 

2. Sub-rule (1) of rule 200 provides that a member wishing to 
81ve a notic:e of a reeolution regarding removal of Speaker/Deputy 
Speaker shall do 80 in writing to the Secretary-General. It has 
been ob8erved that m~bers give notice only of their intention to 
move auch ,8 resolution without givrn, the text of the resolution 
it_If. It needs to be" provided in the rule clearly that full text of 
the resolution has to be provided. 

3. Sub-rule (3) of rule 201 provides that the number of members 
in favour of leave being granted to move the resolution shall be 
My. Obviously, this number was provided on the premise that the 
number of supporters should be at least equal to the quorum of 
the HOUle 80 that they may, by themselves, be able to form the 
HoUle. 

The total number of members of the House is 545 as on date. 
Hence. the quorum for constituting the House is now 55. However, 
tM membership of Lok Sabha may undergo further changes after 
the general election as the Constitution now provides for a maximum 
membership of 552 members. 

In order to take care of possible increase in the membership of 
Lok Sabha in future. it may be deslrable to amend the existing 
provillon suitably. 

to 
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.. 'fhDuIh 'the:ruIea Ire ~e. the 0IIIIdttt0a.,...mn, the 
admissibility of the resolution and seope of "".00 dMnon haw 
not been provid~ for. Conaequently, on both .the 0CC88i0ns in the 

! put when resolutioJUI tor removal of the Speaker were dJlcu.-d 
in the HotPe. the presidinB oftleen had to spell out in details the 
lacunae in the resolutions given by members. A. such, the condi
tions of admissibility may be laid down in the rule itselt so that 
it become. self-contained. . 

5 .. The amendme.nts are Mt out in the enclosure. 

6. '!be Committee may conmder. 

Naw DI:LHJ; 
Dated 28 AUQUt, 1988. 



'4 
Malayalam, M .. athi, Ortya, Punjabt, Sanakrit. TamU, Tel. ana 
Urdu. The member who c:IeIire. to apeak in one of these lanaJMIM 
haa to inform the ofticer at the Tabl. about It at least half-ua baat 
before be speaks in order to enable the interpreter concerned tID 
take position in the booth. The .peech it then aimultaneoualy 1ft.. 

. terpreted into Hindi and Engliah. The member doe. not have to 
furniah the Hindi and EnaUah tnnaJatlOll of hill speech. It is pre
pared by the interpreter'll with the help of tbe taped apeech. 

3. The facility of simultaneou. interpretation in languages men
tioned in Para 2 fa abo now available durin, Question Hour. How
ever, it !11 limited to the members (not more than two) in whOle 
names' a' queetlon appears in the list of atarrec:l qaestions. Only 
such member. can ask IUpplementaries in the HOUle tn a,. ill the 
langua... mentioned in para 2 above. Advance notice' in en. 
regard has to be given not later than 3 P.M. on the worJdaa day 
preceding the day on which the question ia lilted for oral answer. 
This practice is reflected in the Handbook for Members. Lok Sabha 
(p. 129, Ed. 1985). 

4. Thus it will be seen that direetion 111m no longer reflects 
the prevalent practice. DlnctiQll USB b therefore propoaed to be 
amenchcl 10 as to conform to the existing practlce. In respa:t of 
language. other than tho. mentioned in pata 2 above. the proce
dure laid down in direction 11SB as it exist. now would continue 
to be followed. 

5. Draft revised direction 115B reflecting the current actual 
practice i. at enclOlUre. 

8. The Committee may consider. 

NEW Dr.un; 
Dated 28 Augu.tt, 1988. 



ENCLOSURE 

cs- para , 0' MemoraoduIII No. 21) 

Arrwru/mtfr, proposed 10 diHelioll 1158 

._----------_._----

Exlllbtt dlNellore 11'8 

"SPEECHES IN LANGUAGE OTHER THAN "SPEECHES IN LANGUAGES 
HINDI OR ENGLISH OTHER THAN HINDI OR ENGLISH 

Pro~dIIN rw,tudbtt IpHMeS t .. Itttrpqe otlle, than Pro~ rqtUdJ", ~_ iIt ,.".,. 
Hindi or English el otller thall Hlltdi (Or &,'lsh 

1 15B. A member ftddressing Lnk Sabh~ in a 
languqe other than Hindi or English shllU 
furnish a translation of his speech in Hindi 
orln En&lish ftnd such translation only 
sh'lll be printed in the official report of the 
flroceeclinp of the House with a footnote 
in1icl\hng the language in which the origin'll 
speech was delivered ; 

Provided th';t where a member addresses 
Lok S:lbha in" langu11C other thlln Hindi or 
English, and his speech is simull.:ncously 
interpreted into Hindi or En!llish he sh .. 11 
not be required to furnish a translation of 
hisspeechin Hindi or in Englishand the 
tran~lation of such a speech flreflared by the 
!.ok Sabh'l Secretariat shall be included 
in the flrocecdings ; 

Provided furl her that where a member 
docs not furnish a transl ~tion of his lpeech 
in Hindi or in English as required above, 
the fact thaI the member spoke in a lilDlU'l&C 
other thRn Hindi or Bnglish shall be men
tioned in the otllcial report of the procecdiop 
of the House with the rem .. rk Ihat the 
mell'ber did n'lt f:Jrnhh a transJ:ltion of his 
lpeech in Hindi or English." 

II'B. (I) A member rMY make a 
speech in Lok Sabha in any of 
the foUowilll laDlUQC', namdy. 
AssalllCllC, Bc nan Ii, Gujarati., 
Kannr:d'l, Malaye.lam Marathl. 
Oriya, Purl.iabi, Sanskrit, Tamil, 
nlulIU or Urdu provided be 
gives at least hllif-IID-hour" 
nolice to I hr. t effect to the oftIcer 
at the Table in order to enable 
the Interpreter concesncd to 
tllke position in the Interpftt· r'l 
Booth. The srt:ech ,h:.ll be 
Simultaneously interprettd into 
Hindi and English. 

The translation or hil I.,.cb in 
Hindi or Ena1ish ,hall tberc&fter be 
prepared and printed in the 01lk:il.1 
report of the prooeediOll o( the 
HOUle with a foot·note indicatina 
the laJlauaac in which the oriainal 
speech WIIJ ddi"trld. 

(2) A member de,iroul o( makina 
a speech in any Ip.l1(IUaac other than 
Hindi, Bnglish and the Jllnaua., 
mentioned in clause (I) Ihall furnilh 
to the offlcer at the table or tbe Par
Iiamertary Notice Oftice, three authen
ticated copiel of the Iran.I .. !ion of 
hi' ,reech in Hindi or ElIIlilh in 
advance for usc of the interpreters 
aDd later incorporation in the 
official report o( the proc:ceclinp of 
theHDuae. 
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Provided that where a member 
don not furnish such translation, the 
fact thRt the member spoke in a 
lalllUage other than Hiodi or Enall.h 
or any of the lanauapi mentioned 
In claule (\), shan be mentioned in the 
official report of Ihe prooeediap of lhe 
House with the remark tballhe member 
did nol furnish a tran,\ation of his 
speech in Hindi or Elllllilh. 

(3) A member or members (not 
more than two) in whose name(l) a 
queltion appears in the list of starred 
questions may ask lupplementariel 
in any of the I'DlUapl mentioned 
in dause (I) provided an advance 
notice in thiS re8p.rd is liven not later 
than 3 P.M. OD the worldD8 day pre
ccdina the day on which the question 
is listed for oral an,W'CI". 



ANNEXUltE VII 

(Se. para 3 of wputes dated. 2-3-18) 

RULES COIOfI'rrEE 

MEMORANDUM NO. 28 

:BUJIJlICT: Amendment to ",le 41 (2) (Z%), r.rcling ~bUietl 
of quations. 

Shrimati Sheila Dikshit,. Minister of $tate for ParUamenta&-y 
.Aftairs and Prime Minister's Offtce in her letter dated 13 Septem
:ber, 1988 to the Speaker, Lok Sabha (See enclosure) has .u,;.ted 
"the following amendment in rule 41 of the Rulea of Procedure anc:t 
-Conduct of Business in Lok Sabha:-

For the existing clause (xx) of sub-rule (2) of ru.!e 41 of 
the Rules of Procedure and Conduct of Busineas in Lok 
Sabha substitute the following-

"it shall not ask fo.r information regarding composition of 
Cabinet Committees and Cabinet discussion'!, or 
advice given to the President in relation to any matter 
in respect of which there is a constitutional, statutory 
or conventional obligation not to disclose information." 

'2. The existing clause (xx) of rule 41 (2) ibid reads as follows:-

"(xx) it shall not ask tor information regarding Cabinet 
discussions, or advice given to the President in relation 
to any matter in respect of which there is a conatitu
tional, statutory or ccnventional obligation not to ltiS

close information." 

3. A comparison of the existing and the proposed clause would 
'show that in effect the proposal is to insert the words "composition 
-of Cabinet CommittftS·'. therp-ry widening the scope of the exldlng 
clause to make questions seeking information about composition of 
'Cabinet Committees inadmissible as questions leeking Information 
about Cabinet discussions or adviCe given to the Presfdent are 
now inadmiasible. 

17 , 
i 
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4. In thil connection, it may be .tated that vide :Memorandum.. 
No. 22 containing proposals for amendment to the rules and cin'ec
tiona relating to questions, it has been inter alia suggested that \h~ 
exiJtiDg clause (XX) of rule 41 (2) may be subatituted as under:-

"it shall not seek information about matters which are in,. 

their nature secret. such as Cabinet discussions or advice. 
given to the President in relation to any matter in res
pect of which there is- a constitutional, statutory or:-
conventional obligation not to disclose information." 

5. The Committee may consider.. 

NEW DELHI; 
Dated the 22 November. 1988. 



ENCWSURB 

(See para 1 of Memorandum No. 28) 

D. O. No. 88 (1) 188-Leg. I 

Respected Sir, 

Minister of State 
Parliamentary Mairs and 

Prime Minister's Oftlce 
New Delhi-llOOOl. 

September 13, 1988. 

I send herewith a note containing suggestions for amendment 
to Rule 41 of the Rules of Procedure and Conduct of Buafneu in 
Lok Sabha. I shall be grateful if you ldndly agree to place it 
before the Rules Committee for their consideration. 

With kind regards, 

Dr. Balram Jakhar, 
Speaker. 
Lok Sebha, 
New Delhi. 

Yours sincerely. 
Sci/-

SheUa Dikshjt. 
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ENCLOSURE 

(8ee para 1 of Enclosure) 

KINISTRY OF PARLIAMENTARY AFFAIRS 

8vaDcT: AmeftClment of .RWe .1 oj tn. Rula of Procedure Clnci 
CcmcIuct of Burinell. 

CabInet Secretariat have pointed out that questions seeking 
bafmmatlcm OIl matter. relating to Cabinet aDd Cablnet Committees 
ce beIDa aake4 bJ Hou'ble Members in both HOUJea of Parliament. 
81Dce matterl relating to Cabinet and Cabinet Committees are 
tzwted U HCl"It, as IUCh committees are coDltituteci by the 
Cab1Det or by Prime MJ.nIater under Rule 6 of the Government of 
IDdia (Tranaactton of Bulineas) Rules, 1961 which is confidential. 
The rationale behind taking the stand by the Government u that 
aMeer. relatml to CelllDet/aDd or Cabinet Committees are eseen
uau,. lDterDal matters of GovernmeDt and may not concern Parlla
-m. In thII oonneetlon, the following estract from 'Introduetion' 
by Peter Henn.y regarding Cabinet Procedure in U.K. may 
Jdndly be seen: 

f'The- method adopted by Ministers for discussion among 
themselves of questions of pollcy is essentially a domestic 
matter and is no concern of Parliament or the public. 
"nle doctrine of coUective responsibility of Ministers 
depends in practice upon the existence of opportunities 
for free and frank discussion between them and INch 
discussion is hampered if the proceaaes by which it is 
carried on are laid bare. For these reasons, it is a1l0 the 
general practice to Ilvoid. SO far as possible. disclOfllng 
the composition and terms of reference of Cabinet Com
mittee and in particu'ar, the identity of their Chairman." 

2. Lok Sabha Secretariat are accordingly requested to move the 
Rules Committee to consider the follOWing amendment to Rule 
41 (2) (xx) of Lok Sabha Rules: 

"For the existing Rule 41 (2) (xx) of Lok Sabha Rules, 
sub,titute the following:-

'it shall not ask for information regarding composition of 
Cabinet Committees and Cabinet discussions, or advice 
given to the president in relation to any matter in 
respect of which there is a constitutional statutory or 
C!Gnventional obligation not to disclose information.''' .. ..... --~~ -.. -. .- . -



ANNEnJU VIU 
(See para 3 of Minutes dated 2-3-188t) 

RUI...F.S COMMrrl'J!Z 
MEMORANDUM NO. 28 

S11BDCT: Amendmnt to rule 2 regarding defimuou ot 1MriO ... 
term. uaecl in the rulea. ' 

Rule 2 of the Rula of Procedure and Conduct of BUlm-. in 
Lok Sabha, iftter alia., deftnel a 'Mini8ter' u followa:-

"'Minister' means a member of the Council of Mini,ten, a 
Minister of State, a Deputy Mtnister or a Parl1amllltary 
Secretary." 

2. Members of the Council of Ministers were earlier cate~ 
as under:-

(a) Members of the Cabinet; 

(b) Ministers of Cabinet rank; 

(e) Deputy Ministers; 

(d)' Parliamentary Secretaries. 

Preaently however, the Council of Ministers consist.. of:-

(a) Members of the Cabinet; 
(b) Ministers of State; f (Independent Charge) 
(e) Mmisters of State: 
(d) Deputy MiniIten; 
ee) Parliamentary Secretari .. 

J II oppoIDted 

Rule 2 therefore needs to be amended to 
poIltiOll. 

reflect the Jatelt 

3. The IDIin function of • Par11amentary Secretary Ia to 8ISiIt 
the MiDiIter with whom be II .tteehed In dtIclw'JID. the parlin· 
mentary work.. A ParliameDtary Secretary, ~, can perform 
the functlOIII of. MbdIter GIlly lD the HOUle of wbJch he 11 • 

U ,1 
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member, Unlike • Minilter who can function in either J.touae of 
Parliament. Accordingly, a Parliamentary Secretary who is not a 
member of Lok Sabha, cannot participate in the proceedings of 
Lok Sabha. The position needs to be clarified in rule 2 by adding 
an explanation. 

•. Precise amendments to rule 2 are set out in enclosure. 

5. The Committee may consider. 

NIIW Dam.; 
Dated the 24 February, 1980 



ENCLOSURE 
(See para 4 of the Memorandum No. 29) 

[Statement .9howiftg th.e amendment propoaed to rule 2 of th, 
Rules of Proeedure and Conduet of Business in Lok Sabh4 

relating to definitional 

------------ - ----
Existina Rule 

---- .---------------.-.----- ----
IMe2 

'''Mlnister'' means a member of the Council of "Minister" means a member of tbe 
Ministers, a Minister of State, a Deputy Council or Minlsten and includes a 
Minister or a Parliamentary Secreta"1; Member o/IM CabiMt, a MInister 

or State, a Deputy Minister or • 
Parliamentary Secretary. 

IS 

Explalllltlon: A Parliamontary Secre
tary who it not a Member or the 
House, is not entitled to attend it. 
littines· 



ANNEXURE IX 

(See para 3 of Minutes dated 2-3-1989) 

RULES COMMITI'EE 

MEMORANDUM NO. 30 

SUBJECT: Amendment to rules 7 (3), 6(3) and 201 (2) regarding· 
election of Speaker/Deputy Speaker and leave of HOUle-
to move resolution. 

Suwule (3) of rule 7 and sub-rule (3) of rule 8 relating to· 
election of Speaker and Deputy Speaker read as follows:-

"7 (3) A member in whose name a motion stands on the list 
of business may. when called, move the motion or 
withdraw the motion, and shall confine himself to a 
mere statement to that effect." 

"8 (3) A member in whose name a motion stands on the list 
of business may. when called, move the motion or 
withdraw the motion, and shall confine himself to a. 
mere statement to that effect." 

Sub-rule (2) of rule 201 relating to leave of House to move the
raolution for removal of Speaker or Deputy Speaker read a8 
follows: 

"201 (2) The member in whose name the motion stands on 
the list of business shall except when he wishes to with. 
draw it, mOve the motion when called upon to do so, but 
no speech shall be permitted at this stage." 

2. The intention of the above provisions is that if a member in
whose name the motion stands on the list of businelS does not wt.h 
to move the Mme, he hu simply to confine himself to a mere state. 
ment to that etrect. However, the expression used in rule 7(3) 
and rule 8 (3) "or withdraw the motion" and in rule 201 (2) "except 
when he wilhea to withdraw it" does Dot reflect the correct posi-
tion. The queat10n of withdrawing a motion would arise only after 
it has been moved by the member c:onc:emed and has been placed' 
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before the HoUle by the Chair. Thereafter, it becomes the property
of the House. The member ii, therefore, required to seek the 
leave of the House to withdraw the motion if he 10 wishes. 

3. The above provisions of rules may be. amended suitably ... 
set out in enclosure. 

4. The Committee may consider: 

NEW DI:LHr; 

Dated 24 February, 1981l 



ENCLOSURE 
(See para 3 of Memorandum No. 30) 

Bldltiaa R.ule 

Su~nde (3) of rule 7 : A member in whose ""me 
a motion llands on the lilt of business mP.Y. 
when called. move the motion or witMrl\w the 
motion. and ,Mil confine him'IClf to a mere 
.tatement to that C«cc:t. 

,E/fctlolf of Deputy s""aJcrr 

. 'Sub-rule (3) of rule 8: A member in whose Mme 
. a motion stands on the list of bu,iness m'lY. 

when enDed. move the motion or withdrl\w the 
motion. nnd shnll confine himself to a mere 
atatement to that effect. 

,1.MlH of HONse to mov/! re.lutioll 

. Su~rule (2) of rule 201: The ml'mher in ~hose 
nnmc the motion stands on the list of bUSiness 
Ibnll, IXQCpl when he wishes 10 wilhdrllw it. 
move the motion when c[.lIcd upon to do 80, 

. but no speech IMIl be permlttedlll this ItRIC· 

--_.----------

"A member In whoac name a motion 
ItRods on the Ust of busi_ shall, 
unle.. he ItRtu that he clou not 
wish to move the motion, move the 
motion when called upon to do 80. 
In either CAlC he ,hall coniine 
himself to R mere llatement to the 
efl'tct. that he moves the motion or 
thr.t he docs not intend to move the 
motion. 

A member in whole name a motion 
stands on the list of business shall. 
unless he stllleS th".t he doetl not 
wish to move the motion. move the 
motion when c"lIed uoon to do 10. 
In either cnsc he shaU confine him
self to n mere statement to the 
efreet. that he moy~s the motion or 
that he docs not intend to move the 
motion". 

The member in whose IVIIIlC the 
motion lIands on the list of business 
sh:.Il. unless he stUes thr.t he doe. 
nol intend to move the motion. 
move the motion when CI'.lIed upon 
to do 10, but in either Cl\Ie DO speech 
.h 11 be permitted at this ~t ... p:. 



ANNEXURE X 

(See para 3 of Minutes dated 2-3-UNl9) 

LOK SABHA SECRETARIAT 
(COMMl'rI'EE BRANCH-I) 

RULES COMMrrtEE 

MEMORANDUM NO. 31 

St1BJBCT: Reconvemng the House after being CId;ourned--1-tae 15. 

Rule 15 of the Rules of Procedure and Conduct of Business in 
Lok Sabha, reads as follows:-

"15. The Speaker shall determine the time when a sitting of 
the House shall be adjourned sine die or to a particular 
day, or to an hour or part of the same day: 

Provided that the Speaker may, if he thinks fit, call a sitting 
of the House before the date or time to which It hu 
been adjourned or at any time afte.r the House has been 
adjourned rine die. 

2. There is, however, no provision in the rules with regard to 
the procedure to be followed when the House after being adjourned 
.me die is not prorogued and the Speaker in exerciJe of his powers 
reconvenes its sittings, It may be recalled that the 8th session of 
the current Lok Sabha comprised of two parts viz. Part I from 
23-2-1987 to 12-5-1987 and Part n from 27-7-1987 to 28-8-1887. It 
was only on the conclusion of the second part of the lealon, that 
the President prorogues the HoUse OIl 3rd September, 1987. 

3. The procedure to be followed at the time for reconvening the 
Houae may perhaps be incorporated by adding a sub-rule to rule 
15, and making coDBequential amendment in tts lUb-headlng. 

4. The preci8e amendment to rule 15 II let out In the Enclosure. 

~ The Committee may consider. 

N8W DII.III; 

Dated H l'ebruary, 1_. 

17 



ENCLOSURE 
(See para 4 of Memorandum No. 31) 

[Statement ,howing amendment' propo,ed to Rule 1& ./ the 
Rule, of Procedure ond Conduct of Bueiness in LoJc ScabM 

,elating to ad;oumment of HOUle] 

-----------------------.---------------
E~stina Rille 

.4djourlUMfll O/IM HOUR 

U. The Speaker abllll determine the timc when 
a alUina or the House shall he a<ljourned 11M 
tIN or to a particular dlY. or to an hour or 
part or the lame 4ay: 

Providecl that the Spe;\ter may. if he thinks fit. 
oall • ,Ittllll of the HoUle before the date or 
tiaw to wJaleb It bas beea acljoumed or at aay 
time after the House bas beea 1\( journecl ,Ine 
MI. 

.. 

AdjourlUPld' 0/ HOUN aJfd Proe«IIln 
for nCOllI'IIfifll 

(I) The Speaker sball determine the 
time whca a ,Ina. at tic Hoase 
shall be adjourned liM • or to • 
particular ""Y. or to an hour or part 
or the same day: 

Provided tho.t 1M Spea.ker may. if he 
thinks fit, c'lll a sltt1na 01 the Houle 
belore the (late or time to wblch It 
haa been &djoaraecl or at any time 
alter tbe HoIIIC baa been adjoumecf 
, •• df •. 

(2) In C8Ie the Houae. after beilll 
,,<ljournecl i. reconvened under pro. 
viao to lub-rule (I), the Scc:rctary
General ahal collllDUDioate to each 
member tee 4Me, u-. place &all 
duration of the IXxt part or the 
aes~lon . 



ANN.XURE Xl 
(See para 3 of Minutes dated 2-3-1_) 

LOK SABHA SECRETARIAT 

(COMMIT'l'EE BRANCH-I) 

BULBS COMMrr1'EE 
MEMORANDUM NO. 32 

SUB.J.cT: Amendment to rule 20 "ep.rdiftg Government'. right of 
,..ly (to the Motion of thanke on Pf'elident', Adc:lra,). 

DiSCUSlion on the Motion of Thanks OIl the PrelideDt's AddreII 
is initiated by the proposer who is followed by the aeconder. Tbere-
after. otber members are called to speak. In the end. generally 
the Prime Minister or any other Minister. on behalf of the Gov
ernment, explains the position with respect to the matters railed 
during the di8CUssion or referred to in the Address. 

Obviously. the right of reply has bee!"! vested to the Govern
ment as the President's Address is a statement of policy of the 
Government. It is prepared by the Government who are responsi
ble for the contents thereof and are also answerable to the BOllM. 

2. Rule 359 provides that aubject to the provisions of sub-rule 
(3) of rule 358, debate on a motion or resolution shan conclude by 
the reply of the move.r of the motion etc. 

Sub-rule (3) of rule 358 reads as follows:-

"(3) A member who has moved a motion may speak again 
by way of reply. and if the motion is moved by a private 
member. the Minister concerned may. with the perm ... 
sion of the Speaker. apeak (whether he haa p.revioUlly 
spoken in the debate or not) after the mover hal 
replied: 

Provides that nothing in this sub-rule shall be deemed to 
give any right of r~ply to the mover of an amendment 
to a Bill or a re-olution .ave with the permission of 
the Speaker." 
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ThoUgh, sub-rule (3) of rule 358 is silent with regard to the: 
reply on the Motion of Thanks on President's Addre8S, it is evident 
that for the reasons referred to above Government has been vested 
with right to reply to the disc1lS8ion thereon as provided in rule 
20 of the Rules of ProcedlUe and Conduct of Business which reads
as follows:-

"20. The Prime Minister or any other Minister, whether he 
has previously ~ken part in the discussion or not, shall 
on behalf of the Government have a general right of 
explaining the position of the Government at the end of 
the discuSsion and the Speaker may enquire how much 
time will be required for the speech so that he may ftx 
the hour by which the discussion shall conclude." 

3. Doubts have sometimes arisen regarding the right of reply 
to the mover of the motion. The point needs to be clarified by 
making suitable provision in rule 20. 

4. The precise amendment to the rule 20 is set out in Encl08ure~ 

5. The Committee may consider. 

Nnr DILHI; 
Dated 24 February, 1989. 



ENCLOSURE 
(See para 4 of Memorandum )(0. 32) 

---.-----.- ---_ .. 
Ellistlq Rule 

20. The Prime Minister or IIny other Minister, 
whether he hal previously taken pr.n in the 
clilQJllion or not, shf\1I on boh'llf of the 
Oovermnrnt hav·· II fODeraI riJbt of explaiDiDl 
tbe position of the Government at tbe end of 
lhe di.ruuion and the Speaker may enquire 
bow much time will be required for the lpeech 
10 tbat be may fill tbe hour by which the di ... 
cussion .ball conclude. 

II 

Amendment Proposed 

"(I) The Prime MIDister or any other 
Minister, whether he has previousIT 
taken part in the dilCUlllOll or not. 
shaD on behalf of the Oo¥el"llllleDt 
have a 11 .... 1 nlhl of eq»lafnina 
tbe position of the OoYerDmenl at 
the end of the dilCUISioD and the 
Speaker may enquire bow mucb 
time will be required for the sPeech 
10 that he may fill the hour by whidl 
lIIe dilCUllloa .ball cord". 

(2) The mover or the IeCODder lhalt 
not have any riaht of reply after t. 
Prime Minilter or any other MlDittcr 
b.. eaplalaed the JIOIltlon of the 
Goveramem at the end of tbe ells
cusslo ... " 

, -



ANNEXURE XIl 

(See para 3 of Minutes dated 2-3-1989) 

LOK SABRA BmCRITAlUAT 

(COMMITl'EE BRANCH-I) 

RULES COMMI1*l'EE 

MEMORANDUM NO. 33 

:StJBJBCT: Amendment to rule 27 regarding precedence of priVAte 
member.. biZlI 

Sub-rule (2) of rule 27 of the Rules of Procedure and Conduct 
of Business in Lok Sebha relating to precedence of Private Mem
~bers' Bills reads as follows:-

"27. (2) The relative precedence of Bills falUng under the 
8Bme clauSe of sub-rule (1) shall be determined by ballot 
to be held in accordance with the orders made by the 
Speaker and OIl such day _ and in such manner as the 
Speaker may direct: 

Provided that the motion in respect of Bills falling under 
clause (a) of sub-rule (1) shall be entered in the list of 
business in the order in which notices of such motions 
have been received in point of time: 

Provided further that Bills falling under clause (h) of sub
rule (1) which are classified by the Committee on Private 
Members' Bills and Resolutions as category A shall have 
precedence over Bills classified as category B, and that 
the relative precedence of Bills falling under each of 
these categories shall be determined by ballot separately: 

Provided further that where the Committee has not classified 
the Bills falling under clause (h) of sub-rule (1) .. 
category A and category B. the order in which such Bills 
shall be put down in the list of business shall be deter
mined by ballot in accordance with such directions as the 
Speaker may give." 

2. The combined effect of the second aDd the third provisos to 
"sub-rule (2) of rule 27 i. that ballot of all pending Bm.. whether 
daasifled by the Committee or not, shall be beld. 
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3. In actual practice, Bills which secure first twenty places in 
the ballot are published in Bulletin-Part n and the members-tn· 
ICharge are requested to give notices of next motion in regard to 
their Bills. If there are more than twenty Bills in category 'A', 
then there is no chance of c:atego,ry 'B' Bills or unclassified Bills to 
be mc1uded in the list of business for consideration. Therefore it 
I. • , • 

was decided that if there are more thari twenty Bills in category 
~A', then ballot of category 'A' Bills only be held. 

4. The .present practice may be incorporated in sub-rule (2) of 
rule 27 after the second proviso. The precise amendment is set out 
in the Enclosure. 

5. The Committee may consider. 

NEW DELHr; 
Dated: 24 February, 1989. 
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ENCLOSURE 

(See para 4 of Memorandum No. 33) 

[Statement showing the amendment proposed to rule 27 of the~ 
Rules of Procedure ~nd Conduct of Business relating to 

precedence of Private Members' Bills.] 
. -----_._------ ._-----.-- . __ ._._----

Existing sub-rule (2) of Rule 27 

27. (I) • • • 
(2) The relative precedence of Bills falling under 

the same: clauec: of sub-rule (I) shall be deter
mined by ballot to be held in accordance with 
the orden made by the Speaker and on such 
day and In such manner as the Speaker mal'. 
direct: 

Provided that the motion in respect of Bills faUing
under clause <a> of sub-rule (I) shall be entered' 
in the list of business in the order in which 
notices of such motions have been received in 
point of time : 

Provided further that Bills falling under clause 
(h) of Bub-rule (I) which are classified by the 
Committee on Private Members' Bills and 
Resolutions as category A shall have prece
dence over Bills classified as category B, and 
that the relative precedence of Bills falling 
under each of these categories shall be deter
mined by ballot separately: 

Provided further that where the Committee has 
not classified the Bills faUing under clause: (h> 
of sub-rule (I) as categorr. A and category B, 
the order in which such Bills shall be put down 
in the list of business shall be determined by 
ballot in accordance with such directions ns 
the Speaker may give, 
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Proposed proviso to be added at the 
end of second proviso to sub-rule 

(2) of Rule 27_ 

"Provided further that where the 
Committee on Private Members' 
Bills and Resolutions has classified 
the Bills falling under clauec: (h) of 
sub-rule (I) as category A and num
&r thereof is twenty or more, ballot 
of.catClllOry B Bills may not be held:'" 



ANNEXURE XIII 

(See para 8 of Minutes dated 2-3-1989) 

LOK SABHA SECRETARIAT 

RULES COMMI'ITEE 

MEMORANDUM NO. 34 

ST:7BJIlCT: Amendment to rule 28 ,.ega,.ding J)1'ecedence of Private 
Members' Resolutions. 

Rule 28 of the Rules of Procedure and Conduct of BuainesB, in 
Lok Sabha relating to precedence of Private Members' Resolutions 
reads as under: - I 

"28. The relative precedence of resolutiOns. notices of which 
have been given by private members. shall be determined 
by ballot, to be held in accordance with orders made by 
the Speaker, on such day as the Speaker may direct." 

2. The above rule is based on the past practiee which was 
followed prior to April, 1966. Rule 170 of the Rules of Procedure 
was amended in the year 1966 to provide that the members shall. in 
the first instance, give intimation to the effect that their names be 
included in the ballot of Private Members' Resolutions. The three 
members who are successful at the ballot are requested to table 
notices of their resolutions within 2 days of the ballot. Thereby, 
the old procedure of members tabling the notices of their resolutions 
in the first instance. and the ballot being held later on was amended. 
However. rule 28 has not been amended so as to be in conformity 
with .rule 170 of the Rules of Procedure. The rule may therefore be 
amended as suggested in Enclosure. 

3. The Committee may consider. 

NwDllmj 
Dated: 24 Febnul'1/, 1989. 
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ENCWSURE 

(See para 2 of Memorandum No. 34) 

[Statement showing the amendment proposed to rule 28 of the 
Rules of Procedure and Conduct of Busi'fl.eSS relating to 

precedence of Private Members' Resolutions.] 

Existina rule 28 

28. Te relative precedence of resolutions. 
ocdce, of which have been given by private 
mtmbm. shall be determined by ballot. to be 
held in accordance with orders made by the 
Speaker, on such !lay as the Speaker may direct. 

Amendment proposed 

-_ .. _----------

28. A ballot of names of 
members desiring to move a resolu
tion shall be held in accordance with 

orders made by the Speaker. on 
such day as the S~ker may dj~ct. 

------_.- - --_ .. - --- .. _. __ .-
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ANNEXURE XIV 

\See para 3 of Minutes dated 2-3-1989) 

LOK SABHA SECRETARIAT 

(COMMITTEE BRANCH-I) 

RULES COMMITTEE 

MEMORANDUM NO. 35 

SUBJECT: Amendment to rule 58 regarding restriction, on right to 
move adjournment motion. 

The right to move an adjournment motion in the HoUSe for the 
purpose of discussing a definite matter of urgent public importance 
is not absolute. Certain restrictions have been imposed for moving 
su~h a motion. These are enumerated in rule 58 of the Rules of 
Procedure and Conduct of Business in Lok Sabha. One such res· 
triction viz. 58 (iii) reads as follows:-

"58 (iii) The motion shall be restricted to a specific matter of 
.recent occurrence." 

2. It has been consistently held by successive Speakers that the 
matter proposed to be raised through an adjoumment motion 
besides being specific and of recent occurrence should also relate to 
a subject whicll ~ the responsibility of the Government of India. 
It is, therefo.re, suggested that this may be ~ected in the rules 
itself by substituting the existing prOvision (iii) as follows:-

"The motion shall be restricted to a specific matter of f8C8Dt 
oc:currence involving responsibillty of the Government of 
India." 

3. The Committee may coniider. 

NEW Dam; 
Doted 24 Felwuary. 1989. 



ANNEXURE XV 

(See para 3 of the Minutes dated 2-3-1988) 

LOK SABRA SECRETARIAT 

(COMMI'rI'EE BRANCH-I) 

RULES COMMITTEE 

MEMORANDUM NO. 36 

SUBJECT: Amendment to rule 69 relating to Financial memoran-
dum and clauses involving expenditure. 

Sub-nlle (2) of Rule 69 provides as follows:-

"Clauses or provisions in Bills involving expenditure from 
the Corrsolidated Fund of India shall be printed in thick 
type or in italics: 

Provided that where a clause in a Bill involving expenditure 
is not printed in thick type or in italics, the Speaker may 
pennit the member in charge of the Bill to bring such 
clauses to the notice of the House." 

2. It may be seen that the proviso to rule 69(2) is not so worded 
as to make it obligatory on the member in charge of the Bill to 
bring clauses involving expenditure which have not been printed 
in thick type or in italic. to the notice of the House. To make 
the rule more effective. it is wuggested that the proviso may be 
amended to make it obUgatory for the member in charge of a Bill 
with the penniuion of the Speaker to bring such cla\IIIH to tbe 
notice of the House. 

3. The amendment is set out ill BnclO8W'e. 

4. The Committee may eon.icler. 

Nnr DILm; 
t)ated M rebnlGf"ll. 1888. 

• 



ENCLOSURE 

(Vide ,para 2 at the Memorandum. 36) 

Existills rule Modification propoeed 

-------------------
-69(2) Clauses or provisions in Bills involving ell- No change 

penditure from the Consolidated Fund of India 
shall be printed in thick type or in italics: 

Provided that where a clause in a Bill involving 
ellpeoditure is not printed in thick type or in 
italics, the Speaker may pennit the member 
incharge of the Bill to bring such clauses to the 
notice of the House. 

. -_. -------

II 

Provided that where a clause in a Bill 
involving 'ellpenditure is inadvertently 
not printed in thick type or in italicsf the member in charge of the Bi! 
shall, with the penniSllon of the 
Speaker, bring such clauses to tbe 
notice of the House. 

-----------



ANNEXURE XVI 

........ (See para 3 of the Minutes dated 2-3-1989) 

MEMORANDUM NO. 37 

. SVIIJECT: Amendment to rule 72 relating to procedure when intT~· 
duction of Bill opposed. 

Rule 72 provides as under: 

"72. If a motion for leave to introduce a Bill is opposed. the
Speaker, after permltting, if he thinks fit, brief state
ments from the member who opposes the motion lind the 
member who moved the motion, may, without further· 
debate. put the question: 

Provided that where a motion is opposed on the ground that 
the Bill initiatet; legislation outside the legislative com
petence of the House. the Speaker may permit a full dis
cussion thereon: 

Provided further that the Speaker shall forthwith put to vote
the motion for leave to introduce a Finance Bill or an 
Appropriation Bill. 

2. It is necessary for a member to give advance notice of his 
intention to oppose a motion for leave to introduce a Bill. There 
have been instances when members who bad not given advance 
notice were not permitted by the Chair to oppose introduction or 
the Bill. 

3. In aecordance with the practice followed so far, the notice 
has to be tabled by 10.00 hours on the day on which motion for 
leave to introduce the Bill is included in the List of Business. The· 
members who table notices after 10.00 hours on that day are not 
permitted by the Speaker to oppose introduction of the Bill. How
ever. there have been some instances when special permialion was 
granted by the Speaker even when the notices were tabled after 
10.00 hours. But, by and large, the practice has been adhered to 
and the members who had tabled notices after 10.00 hours were
not permitted to oppose introduction of the Bill. 

r 
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f. In view of the above, rule 72 may be amended with • view 

to making a provision therein that notices for opposing introduc
tion of a Bill be given latest by 10.00 hoW'S on the clay on which 
the motion for leave to introduce is included in the List of Bus!ne_ 
so that there remains no ambiguity regarding the procedure in 
this respect. The precise Imlencimeng are set out in the Enclosure. 

5. The Committee may consider. 

Nmw DzLm; 

Dated 24 February, 1989. 



ENCLOSURE 

(See paras 2 and 3 of the Memorandum No. 37) 
---.----- -----

Existing Rule Modification propoteCi 

------------------------
-72. If a motion ror leave to introduce a Bill is 72(1) No chanae 

opposed, the Speaker, after permitting, if he 
thinks fit, brief statements from the member 
who opposes the motion and the member who 
moved the motion, may, without further 
debate, put the question: 

Provided that where a motion is opposed on No change 
tbe ground that the Bill initiates legislation 
outside the legislative competence of the 
House, the Speaker may permit a full dis-
cussion thereon: 

Provided rurther that the Speaker shall forth- No change 
with put to vote the motion for leave to 
introduce a Finance Bill or an appropriation 
Bill. 

102 

(2) Notice to oppose introduction or. 
Bill shall be addressed to the Secre
tary-GencraJ and given by 10.00 
hours on the day on which tbe 
motion for leave to introduce the 
Bill is included in the List of Busi
ness. 



ANNEXURE XVII 
(See para 3 of Minuted dated 2-3-1989) 

LOK SABRA SECRETARIAT 

(COMMITTEE BRANCH-I) 

RULES COMMITTEE 

MEMORANDUM NO. 38 

SU&JBCT: Amendment to Rule 84 regarding arrangement of amend-
ment,. . 

Rule 84 of the Rules of Procedure and Conduct of Business in 
Lok Sabha provides: 

"Amendments of which notice has been given shall, as far 
as practicable. be arranged in the list of amendments, 
issued from time to time. in the order in which they may 
be called. In arranging amendments raising the Bame 

question at the same point of a clause, precedence may be 
given to an amendment moved by the member incharge 
of the Bill. Subject as aforesaid. amendments may be 
arranged in the order in which uotices thereof are 
received." 

2. The above Rule refers to arrangement of amendments in the 
List Of Amendments while circulating them. The word "moved" 
used in this context does not seem to be appropriate and mould 
more appropriately be replaced by the word "proposed." 

3. The Committee may coD8ider. 



ENCWSURE 

(See para 2 of the Memorandum No. 38) 

----,------- -
Existina Rule 

84. Amendments of w.hk:h notice has been aiven 
shall, as far 81 practicable, be arranged in the 
list of amendments, issued from time to time, 
in the order in which they may be called. In 
arranging amendments raising the same quUl
tlon at the same point of a clause, precedence 
may be aiven to an amendment moved by the 
member in charse of the Bill. Subject as 
aforesaid, amendments may be arransed in the 
order in which notices thereof are received. 
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Amendment proposed 

Amendments of which notice baa been 
given shall, as far as practicable, be 
arranged in the list of amendments, 
issued from time to time, in the 
order in which they may be called. 
In arranging amendments raising 
the same question at the same point 
of a clause, precedence may be given 
to an amendment proposed by the 
member in charge of the Bill. SuI:. 
ject as aforesaid. amendmen Is may 
be arranged in the order in which 
notices thereof are received. 



ANNEXURE XVIII 

(See para 3 of Minutes d4ted 2-3-1989) 

LOK SABRA SECRETARIAT 

(COMMIttEE BRANCH-I) 

RULES COMMITTEE 

MEMORANDUM NO. 80 

SUBJ1'.CT: Amendment to rule 111 relating to procedure when with-
drawal of Bill opposed. 

Rule 111 provides as under:-

"111. If a motion for leave to withdraw a Bill is opposed, 
the Speaker may, if he thinks fit, permit the member 
who moves and the member who 0pp08ej the motion to 
make brief explanatory statt!ments and mlly thereafter, 
without further debate, put the qUe!ition." 

2. In actual practice, where the motion for leave to withdraw 
a Bill is sought to be opposed, the Speaker, if he thinks fit, permits 
the member who opposes the motion to speak first and then the 
member who moved the motion is permitted to reply. The wording 
of the rule, therefore, requires to be changed accordingly 10 as to 
conform to the actual procedure followed in the House. 

3. In cue of procedure when introduction of " BiIl is opposed, 
rule 72 provides, inter alia, aa under:-

"72. If a motion for leave to introduce a Bill is oppoeed, the 
Speaker. alter permitting', if he thinks fit, brief .tate
menta from the member who opp0&e8 the motion and the 
member who moved the motion, may, without further 
debate, put the question: ,. 

lOS 
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In this cue also the member who opposes the motion is permitted 
to apeak first and then the member who moved the motion is per
mitted to reply. The wording of rule 72 W8'S amended in 1974 to 
its present form so as to conform to the procedure followed in the 
House. 

4. In view of the above, rule 111 may be amended accordinily. 
The precise amendments are set out in the Enclosure. 

5. The Committee may consider. 

NEW DELHI; 

Dated 24 February, 1989. 



ENCLOSURE 

(See paras 2 and 4 of the Memo. No. 39) 

Existing Rule 

-------- -------
111. If a motion for leave to withdraw a Bill 

ia opposed, the Speaker may, if he thinks fit, 
permit the member who moves and the member 
who opposes the motion to make brief exp
lanatory statements and may thereafter, without 
further debate, put the question. 
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Ill. If a motion for leave to with
draw a Bill ia oppoacd, tho Speaker 
may, if he thinks fit, permit the 
member who Oppol;Cl the motion and' 
the member who moved the motion 
to make brief explanatory ltatement.
and may thereafter, without further 
debate, put the queatlon. 



ANNEXURE XIX 

(See para 3 of Minutes dated 2-3-1980) 

LOK SABHA SECRETARIAT 

(COMMI'l'TEE BRANCH-I) 

RULES COMMITTEE 

MEMORANDUM NO. 40 

St1IIJECT: Amendment to rules 186, 1&9, and 190 and new direction 
H3C. 

Amendment to Rule 186 

1.1 Rule 186 of the Rules of Procedure lays down certain condi
tions for admissibility of a motion under rule 184. In addition to 
existing conditions (i) to (viii), the following conditions based on 

-established practice and precedents are also being followed while 
examining the admissibility of notices of motions, namely:-

(a) if it contains a statement the member shall make him
self responsible for the accuracy of the statement. 

(b) it shall not seek discussion on a paper or document laid 
on the Table by a private member; 

(c) it shall not ordinarily relate to matters which are undeJ 
consideration of a Parliamentary Committee; 

(d) it shall not ask for an expression of opinion or the solu· 
tion of an abstract legal questiOn or of a hypotheticaJ 
proposi tion; 

(e) it shall not relate to a matter which is not primarfiy 
the concern of the Government of India; 

(f) it shall not raise matters under the control of bodies 01 

persons not primarily responsible to the Govenunent of 
India; 

(g) it shall not relate to a matter with which a Minister 
is not officially concerned; 

108 
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(Q) i~ slWl not ~fer ~~\Uly to a f.QlIlCQ.y forei(D 
country; 

(i) it shall not refer to or seek disclosure of infonnation 
regarding Cabinet cliscullions, or advice given to the 
President in relation to any matter in respect of which 
there is a constitutional, statutory or conventional 
obligation not to disclose information; and 

(j) it shall not relaie to a triavial maUers. 

1.2 It is, therefore, suggested that the above conditions may be 
incorporated in the rule 186 and added at the end as shown in the 
Enclosure I. 

Amendment to rule 189 

2.1 Rule 189 of the Rules of Procedure provides as follows:-

'·u the Speaker admits notice of a motion and no date is 
fixed for the discussion of such motioD, it shall be 
immediately notified in the Bulletin with the heading: 
'No-Day-Yet-Named Motions'." 

2.2 In pursuance of provisions of the above rule, all admitted 
notices of motions are published from time to time in Lok Sabha 
Bulletin-Part II, as self-contained bulletins, under the heading: 
'No-Day-Yet-Named Motions'. The first list is published about a 
week before the commencement of the Session. Thereafter, admIt
ted motions are published in Bulletin-Part II in convenient batches. 

2.3 In view of the above poaitioD. it is suggeate4 that the word 
"immediately" ~J in tbe rule 1. may be omitted. (See 
Enclosure II). 

Amendment to Rule 190 

3.1 Rule 180 of the RW.es cal Procedure pJ;"ovt~ a~ fol1o. .. :-

''The S~er may, after c~dertng the state of bualnea 
in the ~ and ~ CODIQl~tiOll with ~ Leader of the 
HoUJe, fllot a· day: or dfya or part of a day for the dis-
cUllion of any IUCh motion." 

U IQ .e~ ~ a"'tWd noticta of Q),~tio~ ~e alIo placed 
¥>~ the a.~'\4M ~ ~_ ~ \tIDe to time for 
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lelection and allocation of time for discU88ion in the House accord
ing to the urgency and importance of the subject-matter thereof. 

3.3 It is for consideration whether the above well-established 
practice may be suitably incorporated in rule 190 of the Rules of 
Procedure as indicated in Enclosure-IU. 

ProvisiOn of a new direction 113C regarding Procedure for giVing 
Notices on Motions under Tule 184 or on Short Duration 

Discussions under rule 193 

4.1 About a week before the commencement of a Session. 
members are informed through a para in Bulletin-Part II about 
the detailed procedure as outlined below:-

(1) Notices for Motions under Rule 184 or Short Duration 
Discussions under Rule 193 regarding statements to be 
made in the House by Ministers or statements, reports or 
papers to be laid on the Table will be entertained from 
10.00 hours on the day the List of Business wherein the 
item has been included. as circulated to Members. 

(11) In a case where a Supplementary List of Business is 
circulated in the House in regard to a statement, the 
notices of Motions or Short Duration Discussions in 
respect of that statement, received within 15 minutes of 
circulation of the List of Business, will be deemed to 
have been received at the same point of time and their 
inter se priOrity determined by ballot. 

(iii) In a case where an announcement is made by the Chair 
about a statement to be made a Minister in the House, 
the notices of Motions or Short Duration Discussions in 
respect of that statement will be entertained from the 
time the announcement is made by the Chair in the 
House. 

(Iv) In a case where a statement is made without being listed 
in the List of Business or Supplementary List of Busi~ 
ness, the notices of Motions or Short Duration Discus
siOns in respect of that statement will be entertained 
from the time the statement is actually made in the
House. 

(v) In cases mentioned tn paras (UI) and (tv) 8110, all notices 
received within 15 minutes of announcement by the-
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Chair, or ltatement by the Minister, al the ease may be, 
will be deemed to have been received at the same point 
of time and their i1lter a. priority determined by ballot. 

4.2 The said procedure is not governed by any rule or direction. 
It is for consideration whether suitable provision may be made 
accordingly in a new direction. If approved, the existing direction 
U3C may be renumbered as 1I3D and these provisions may be 
provided for under directiOn 1I3C as per draft given in Appendix
IV. 

5. The Committee may consider. 

NEW DELm; 

Dated 24 February, 1989. 



BNCLOSVU 

SH para 1.2 of Memo. No. 40) 

Qllatlmeat IhowiDa amendment to rule 186 of the IluJoI of Procedure: rclatiDa to admilli
bl1lty of motioall 

Exiltina Provisions Amendment Suaested 

186. In order that a motion may be admia- 186. In order that a motion may be admil-
.Ible it shall satisfy the followina condi-; sible it shall satisfy the folJowina 
tions, namcly:- con4jtiona, namely:-

(I) it shall raise substantially one 
definite illue; 

(ii) it shall not contain arguments, in-
ferences, ironical cxprCllionl, 
imputations of defamatory state
ments; 

(iii) it shall not refer to the conduct or 
character of persons except in their 
public capacity; 

(iv) It shall be restricted to a matter of 
recent occurrence; 

(v) it ahall not raise a Question of 
prlvileae; 

(vi) it shall not revive discullion of a 
matter which has been discussed 
in the II8IIlC _ion; 

(vii) it shall not anticipate discussion 
of a matter which is likely to be 
di.lcu1llCd in the same _ion; and 

(viii) it shall not relate to any matter 
which is under adjudication by a 
coun of law havina jurisdiction in 
any part of India. 

(i) it shall raise substantially one 
definite issue; 

(ii) it shall not contain araumenll, 
inferences, ironical exprClliona. 
imputations or defamatory state
ments; 

(iii) it shall not refer to the conduct or 
character of pcnoDS except in 
their public capacity; 

(iv) it shall be restricted to a matter of 
recent occu.m:ncc; 

(v) it shall not raise a question of 
privileae; 

(vi) it shall not revive dhcuuion of a 
matter which has been discuued 
in the same _ion; 

(vii) it shall not anticipate dilCUllion 
of a matter which is likely to be 
dilCUSlCd in the same _ion; 

(viii) it shall DOt relate to any matter 
which is under adjudication by a 
court of law havlDI jurildiction 
in any part of India; 

(Ix) if it contains a statement tbo 
member shall make himself reo 
aponlible for tbe accuracy of tho 
atatemcDt; 

(K) It aU not IIICk dilculaioa on a 
paper or documeDt laid on tbe 
Table by a private member, 

(1.1) it ahall not ordinarily relate to 
mattcn wbich are UDder coaai
deratioD of a Parliamentary C0m
mittee; 

-------------
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Exiltinll Provisioos Amendment SugcllOd 

(xii) it shall not ask for ao expression 
of opinion or the solution of all 
abstract ~ question or of a 
hypothetlail proposition; 

(xiii) it shall 1I0t relate to a matter 
which is not primarily the coo
cam of the Go~mmcnt of JDdla; 

(xiv) it shall not raise matter UDd=r 
the cootrol of bodiea or IJIIIOftI 
not primarily responsible to he 
Government of lndia; 

(xv) it ahall not relate to a matter 
with which a Minister is not olli
ciaUy concerned; 

(xvi) it shall not refer discouneously 
10 a friendly foreian country; 

(xvii) it shall not refer to or seek dis
closure of information about 
mailers which are in their naturo 
ICCret such as Cabinet disculliool 
or advice liven to the Preeidcnt 
iD rclalion to any matter in rei-
pcct of which thcre is a conatJtu
tional, Itatutory or conventional 
obliption not to dilciOIC in
formalion; and 

(xviii) it shall nol relate to a trivial 
matler. 

-----------~--------.----.--... ~-------- ---- ~-----.-.-. 



ENCLOSURE II 

(~ para 2.3 or the Memo. No. 40) 

(Statement ahowiq amendment to rule 189 of the Rules of Procedure reprdiDa 
publication of admitted motional 

Existinl Provision Amendment Suaested 

--------_. __ .. _------- ----_.----
189. If the Speaker admits notice or a rna- In rule 189, the word "immediately" may 

don and no date is filled for the dilcus- be omitted. 
Ilion of such motion. it shall be imme-
diately notified In the Bulletin wltb 
the hadinS: 
'No-Day·Yet·Named Motions'. 
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ENCLOSURE III 

(See para 3.3 of th~ Memo. No. 40) 

,Statement showilll amendment to rule 190 of the Rules of Procedure l'tI.ardina 
allotment of time for discussion of Motions] 

--------------- - ---------------._--------
Existin. Provision ~ndmentSu~~ 

----_. ------ .----- ----.--------- -----_._._- ._---
t90. The Speaker mar. after considerina 

tbe state of business In the House and in 
consultation with the Leader of the House, 
aUot a day or days or part of a day for the 
dlIcussion of any such motion. 

The Speaker may, after considerinl the 
state of business in the HoUle and in 
consultation with the Leader of tho 
House or on the r«ommeMatlon a/1M 
BlUillUl AdvllOr.y Commilln. allot a day 

or days or part of a day for the discussion 
of any such motion. 

u.s 



APPENDIX IV 

. (See .para 4.2 of the Memo. No.4(}) 

Renumber the existing Direction 113C as 113D and insert the 
following, namely:-

USC. (1) Notices of Motions under rule 184 and Short Dura
tion Dlacuuiona under rule 193 ahall be accepted ·trmn the 
date following the date of issue of summons 'for a session. 

(2) Such notices regarding statements to be made in the 
House by Miriisters or statements, reports or papers to be 
laid on the Table shall be accepted from 10.00 hours on 
the day the list of business wherein the item has been 
included, is circulated to members. 

(3) In a case where a supplementary list of business is cir
culated in the House in regard to a statement, notices 
in respect of that statement, received within fifteen 
minutes of circulation of the list of business, shall be 
deemed to have been received at the same point of time 
and their inter se priority determined by ballot. 

(4) In a case where an announcement is made by the Chair 
about a statement to be made by a Minister in the House. 
notices in respect of that statement shall be accepted 
from the time the announcement is made by the Chair 
in the House. 

(5) In a case where a statement is made without being in
cluded in the list of business or supplementary Ust of 
Business, notices in respect of such statement shall be 
accepted from the time the statement is actually made 
in the House. 

(6) All notices received within fifteen minutes of annoum:e
ment by the Chair, or statement by the Minl$ter under 
clauses (4) Ie (&) respectively, shall be deemed to have 
been received at the same point of time and their inter se 
priority determined by ballot. 
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E.rp14nation.-The period of fttteen minutes referred to in 
clauses (3) and (6) shall be computed from the time of 
completiOn of circulation of list of business or the 80-

nouncement tiy the Chair or the statement of the Minister, 
as the cue may be. 



ANNEXURE XJC 

(See para 3 of Minutes dated 2-3-1989) 

RULES COMMI'M'EE 

MEMORANDUM NO. 41 

'SUBJECT: Amendment to rule 197 and direction 47A relating to the 
Procedure regarding admission of two Calling Attention 
items on a single day. 

Sub-rule (3) of rule 197 read with direction 47A regulates the 
procedure when two calling attention matters are admitted for a 
day. Rule 197 originally provided taking up of only one calling 
attention matter on a day. Direction 47A was issued by the Speaker 
in 1957 to enable taking up of two such matters on one day. The 
rule itself was amended in 1967 to facilitate taki,ng up of two calling 
attention matters on the same day. 

2. Proviso to rule 197 (3) provides, inter alia, that the second 
matter shall be raised at or immediately before the end of the 
sitting as the Speaker may fix. Under direction 2 of the Directiol1l 
by the Speaker, calling attention matters are taken up after disposal 
of questions and other formal items of business. A second calling 
attention is very infrequently permitted. As such it my be better 
to leave it in the discretion of the Speaker to fix the time for rais
ing the second matter keepiDg in view the business before the 
House. The proviso may be amended accordingly. 

3. Direction 47A provides that where two calling attention 
matters have been included in the list of business for a day. the 
Minister concerned may make a brief statement in respect of tbe 
first matter. In respect of the second matter, a statement may be 
laid on the Table by the Minister concerned and copies thereof 
shall be supplied to members in whOle name the item stands in the 
list of buaineaa. 

It is felt that the second calling attention matter may not be 
·treated differently and in any case provi::ions of rule 19'7(2) have 
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to be appUed. In order to remove any ambiguity in the direction, 
it is suggested. that the following may be added at the end:-

"and the Minister shall reply at the end to the clariflcatol'1 
questions wed thereon." 

4. Relevant provisions of rule 197 and direction 47A are repro
duced in Enclosure. The amendments proposed thereto have alJo' 
been indkated in a separate column. 

5. The Committee may consider. 

NEW !>ELm; 

Dated 24 Februa'1l. 1989. 



EXCLOSURE 

(&r Para 4 of the Memorandum No. 41) 

------- -----------
Exiltinl Rule/Direction Modification propoeed 

--------- ----
Rulr 197 

(I) A member may. with the previa'us permission No modification proposed. 
of the Speaker. call the attention of a Minister 
to any matter of uraent public importance and 
the Minister may make a brief statement or uk 
for time to make a statement at a later hour 
or date: 

Provided that no member shan live more than 
two such notiu~ for anyone sittinl. 

(2) There shall be no debate on such statement No modi6catioa proposed. 
at the time it is made but each member in 
whose name the item stands in the list of busi-
ness may. with the spermilsion of the lpeaker. 
uk a c)arificatory question and the 
Minister shall reply at the end to all such ques-
tions: 

Provided that names of not more than five 
members shall be shown in the list of busi
ness. 

Ellplanation.--- •• .. 
(3) Not more than two such matters shall be rais- Not more than two such matters shall· 

ed at the same sitting: be railed at the .. me siltinl: 

Provided that the IecOnd mailer shall not be 
raised by the same members who have rais
ed the first mailer and it shall be raised at 
or immediately before the end of the sillinl 
as the Speaker may fix. 

Dlrrc:tlon 47 A Sub-ria,," (I) 

(I) Where under rule 197(3) two calling attention 
mailers have been included in the list of busi
ness for a day. the Minister concerned may make 
a brief statement in respect of the first matter. 
In respect of the second mailer. a statement may 
be laid on the Table by the Minister conccmed. 
Copies of the Statement so laid shall he luppli
ed to the members in whose names the item 
stands in the list of busineas. 
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Provided that the IecOnd mailer 
shall not be raised by the same 
members who have railed the 

first matter and it shall be raised 
aJ such timr u the Speaker may 
fix. 

Where under rule 197(3) two caJlinl 
attention matters have been includ
ed in the list of buainess for a clay. 
the Minister concerned may make a 
brief statement in reapect of the first 
mailer. In rcapect or the second 
mailer a statement may be laid on 
the Table by the Minister concerned. 
Copiel of the statement 10 laid shall 
be supplied to the members in whole 
names the item stands in the list of 
business and the Mini8ler shall reply 
to the clarificatory questions ukcd 
thereon. 



ANNEXUR~ XXI 

(See para 3 of Minutes dated 2-3-1989) 

L0K SABRA SECRETARIAT 

(COMMIt*l'EE BRANCH-I) 

RULES COMMITTEE 

MEMORANDUM NO. 42 
St1BJ1'.CT: Amendment to rule 199 regarding statement btl Mini.ter 

who has resigned (from. the Council of Minister.). 

Sub-rule (1) of rule 199 of the Rules of Procedure and Conduct 
of Business in Lok Sabha relating to statement by Minister who hal 
resigned- from the Council of Ministers reads as follows:-

"A member who has resigned the office of Minister may, 
with the consent of the Speaker. make a personal state
ment in explanation of his resignation." 

2. Though it is customary for a Minister to inform the House 
of the reasons of his reSignation from the Councl1 of Mini.ters. he 
is not bound to make such a statement and Speaker cannot compel 
him to do so. Even where a member chooses to make a statement, 
no limitation. whatsoever, bas been prescribed in the rule as regards 
1M time for making sucth statement Though the Speaker, in. hiI 
inherent powers, may not permit a member to make a statement 
if the same is uncluly delayed, the member cannot be denied thi. 
privilege outright in the absence of any time limit in tbe rule 
itself. This point has been rabed on the floor of the HOUle on 
several occasions in the past. 

In view of above, it is felt that neceuary provision may be made 
in the rule specifying the time by which such statement may be 
made by a Minister who has resigned from the Council of Mlaistera. 

3. 'rbe precise amendments are set out in the Enclosure. 

4. The Committee may COD8ider. 

NEw Dam; 
Dated the 24 Febru4"" 1989. 
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ENCLOSURE 
(S" Para 3 or Memorandum No. 42) 

[Statement ,hoMn. the amendmentl propoted to Rule 199 or Rulee o( Proceclore .... 
CoDduct or BUIineu rclatin. to Statement by MiDilter who hu nIianed) 

Exlatln. rule 

"199(1) A. member who has reaianed the olice of 
Minister may, with the consent or the Speaker, 
make a personal Itatement in explanation of 
bia reaianation. 

(2) A. copy of the statement shall be forwarded 
to the Speaker and the Leader of the House one 
day in advance of the day on which it is made: 

Provided that in the absence of a written stale
ment, the points or the ailt of such state
ment IhaII be conveyed to the Speaker and 
the Leader of the House one day in advaocc 
ofthe day on which it il made. 

(3) There aha11 be no debate on such atatemtnt 
but after It hal beaJ made, a Mlni8ter may 
make a statement pertinent thereto." 

"(I) A member who hu reaiped the 
office of Minilter may, with the 
consent of the Speaker, make a perl-
onal statement in explanation of his 
resignation Oil (1ft)' till), during tlte 
,"saion In which tlte resiglUllloll Nu 
i¥en accepted b), tlte PresiMllt. 

Provitkd tlult a member may make 'IICII 
a statement Qt tlte ear/kst oppllllllt)' 
Oil a da), not i¥lng more tIItm seven 
days from tM date of commellCe""", 
of lite srssion If the reslglUlrlon war 
accepted by tlte President when the 
House WQS not in session. 

(2) A copy of the statement Ihall be 
forwarded to the Speaker and the 
Leader of the House Qt leart one dol,. 
in advance of tbe day on whicb it is 
made. 

(3) There Shall be no debate on aucb 
ltatement, but after it hal beeD 
made, a MiDiater may make a stat. 
ment pertinent thereto." .--------..... ------------------- ---------

122 



ANNEXURE XXII 

(See para 3 of Minutes dated 2-3-1989) 

LOK SABHA SECRETARIAT 

(COMMITTEE BRANCH-I) 

RULES COMMITTEE 

MEMORANDUM NO. 43 

SUBJECT: Amendment to rule 218-procedure regarding Appropria-
tion Bill. 

Sub-rule (2) of rule 218 of the Rules of Procedure and Conduct 
of Business in Lok Sabha reads as under:-

"(2) At any time after the introduction in the House of an 
Appropriation Bill, the Speaker may allot a day or days, 
jointly or severally, for the completion of all or any of 
the stages involved in the passage of the Bill by the 
House, and when such allotment has been made. the 
Speaker shall. at 17.00 hours on the allotted day or the 
last of the allotted days. as the case may be. forthwith 
put every question necessary to dispose of all the out
standing matters in connection with the stage or stages 
for which the day or days have been allotted." 

2. In conformity with the provisions of article 114, Appropriation 
Bills are introduced in Lok Sabha immediately after the Demands 
for G.rants to which they relate have been voted. On a written 
request made by the Minister-in-charge to the Speaker, the BUls 
are generally taken up for corrsideration and passing on the same 
day on which they are introduced. 

The Business Advisory Committee allots Ume to the dlscuaalon 
and voUng on the relevant Demands for Grants and no time .. 
apeclftcally allocated for consideration of the Appropriation BUI, 
which .. generally pueed without any clUculsiOD. SInce memben 
hne alNady apobn durtDc the coune of diJcuIIIOD 011 die Demaftd8; 

J23 
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'for Granta no need been felt to provide time separately for the 
Appropriation Bill in terma of sub-rule (2) of rule 218. There has 
been no instance during the last 30 years when the Speaker was 
required to al1~ tim. to an Appropriation :eill under Uti! sub-rule. 
~ such the procedure laid down in the sub-rule has become infruc
tuous. 

In view of the above, sub-rule (2) may be deleted. 

3. The existing sub-rule (3) reads as follows:-

"(3) The Speaker may, if he thinks fit. prescribe a limit for 
speeches at all or any of the stages for which a day or 
days have been allotted under sub-rule (1). ,. 

Since it is proposed to delete sub-rule (2). the words "at all or 
any of the stages for which a day or dayS have been allotted under 
sub-rule (2) ". may be omitted from sub-rule (2). The sub-rule (3) 
as modified may be placed after sub-rule (5). 

4. The amendments are set out ift appendix. 

5. The Committee may cOll'Sider. 

NEW D~; 

Dated the 24 February, 1989. 



ENCLOSURE 

(See paras 2 and 3 of the Memo. No. ~) 

Existing rule Amendment proposed 

"211(2) At any time after the introduction, in the May be deleted. 
House of an Appropriation Bill. the Speaker 
may anot a day or days, jointly or IICVCrally, 
for the completion of all or any of the staJeS 
involved in the passallC of the Bill by the 
House:, and when such allotment has been 
made, the Speaker shall. at 17.00 hours on the 
allotted day or the last of the allolted days, as 
the calle: may be, fonhwith put every queation 
necessary to dispolIe: of all the outstandina 
matters in connection with the stage or ,taps 
for which the day or days have been allotted. 

'(3) The Speaker may, if he thinks fit, prescribe (5) the Speaker may, if he thinks Ilt, 
a time limit for speechea at all or any of the prelCribe a time IImii for speech.,.. 
st., for which a day or days have been aillot· 
ted under sub-rule (2). 
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211(4), 211(5) and 218(6) May be rc-
nlDDbered as 218(~, (3) and (4) f'OIo 
pectively and sub-rule (3) as amood. 
cd may be renumbered as sub-rule 
(5). 



ANNEJaJRE XXIII 

(See para 3 of Minutes dated 2-:J.:.1989) 

LOK SABHA SECRETARIAT 

(COMMITTEE BRANCH-I) 

RULES COMMITTEE 

MEMORANDUM NO. 44 

SUBJECT: Amendment to ruZe 219 procedure regarding Finance Bilr~ 

Sub-rule (2) of rule 219 of the Rules of Procedure and Conduct 
of Business in Lok Sabha reads as under:-

"(2) At any time after the introduction in the House of a 
Finance Bill, the Speaker may aUot a day or days, jointly 
or severally, for the completion of all or any of the' 
stages involved in the passage of the Bill by the House, 
and when such allotment has been made. the Speaker 

shaU, at 17.00 hours on the allotted day or the last of the
allotted days, as the- case· may be, forthwith put every 
question necessary to dispose of all the outstanding 
matters in connection with the stage or stages for which. 
the day or days have been allotted: 

Provided that if a Minister has a right of reply to the debate' 
on the motion which is under discussion at 16.00 hours 
on that day and has not commenced his reply at that 
hour, the Speaker shan inquire how much time not ex
ceeding one hour he requires for his reply, and shall calI' 
upon any member for the time being addressing the 
House to resume his seat at such time as win leave avail;. 
able before 17.00 hobrs the amount of time which the' 
Minister has 'Stated that he requires for his reply:' 

2. In the established practice in regard to the passage of the 
Finance Bill which is prevalent in Lok Sabha, t1\ere hal been DO' 

in.tance since 19M when an the questions relating to the Finance 
BID were put to the vote of tM HOule at 17.00 hours neither thP 
restriction imposed in its proviso was' adhered' to . . 

t2I 



127 

The restri<:tion of putting all the questions at 17.00 hours u 
laid down in sul>rules (2) and (3) of Rule 219 requires change. 

3. The exact amendments are set out in the Enclosufe. 

4. The Committee may consider. 

NEW Dll..HJj 

Dated the 24 February, 1989. 



ENCLOSURE 

(Vide paras 2 and 3 of the Memorandum No. 44) 

Statement ahowin, proposed amendments to Rule 219 

-----... ---

Exiltin, Rule 

219(1) .................................... , . 

0) At any time after the introduction in the 
House or a FinaDce BiU, the Speaker may allot 
a day or daya, jointly or leVerally, for the 
complot1on 01 all or any of the stages involved 
in the puaap of the Bill by the House, and 
wben such allotment has been made, the Spea
ker abaII, at 17.00 hours on the allotted day or 
the last or the aUotted daya, as the case may 
be forthwith put every qllClltion neccsaary to 
diapoee of all tho outstanding matters in con
nection with the lta80 or staaos for which the 
day or daya have been allotted: 

Provided that if a Minister has a ril/ht of reply 
to the debate on the motion which is under 
discussion at 16.00 hours on that day and 
has not commenced his reply at that hours. 
the Speaker shall inquire how mUl:h time 
not exceeding one hour he requires for his 
reply, and shall call upon any member for 
the time being addressing the House to re
lume his seat at such time as will leave 
available before 17.00 hours the amount of 
time which the Minister has stated that he 
requires for his reply. 

(3) Where the question or one of the questions 
required by sub-rule (2) to be put at 17.00 
hours on the allotted day or the last of the 
allotted days is that the Bill be passed, sub
rule (2) shall have effect notwithstandine 
that amendments to the Bill have been made. 

219(4), m and (6). 
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Modification propoeod 

No change. 

(2) At any time after the introduction 
in the Housc of a Finance Bill, the 
Speaker may allot a day or days, 
jointly or severally, for the comple
tion of all or any of the stages in
volved in the passage of the Bill by 
the House and when such allotment 
has been made. the Speaker may at 
the specified hour on the allotted day 
or the last of the allotted days. as 
the case may be. forthwith put every 
question necessary to dis\'OSC of all 
the outstanding matters In connec
tion with the stage or stages for 
which the day or days have been 
allotted: 

Provided that if a Minister has a right 
of reply to the debate on the 
motion which is under discussion 
and has not commenced his reply 
an hour before the ~pecified 
hour on that day. the Speaker 
shall inquire how much time not 
exceeding one hour he require!' 
for his reply, and shall call upon 
any member for the time being 
addressing the House to resume 
hi' seat at such time Wi will leave 
available before the specified 
hour the amount of time which 
the Minister has stated that he 
requires for hi~ reply. 

(3) Where the question or one of the 
questions required by sub-rule (2) to 
be put at the specified hour on the 
allotted day or the last of the allot
ted days is that the Bill be passed, 
sub rule (2) shall have effect notwith
standin, that amendments to the Bill 
have been made. 

No chanle. 



ANNEXURE XXIV 

(See para 3 of Minutes dated 2-3-1~) 

LOK SABRA SECRETARIAT 

(COMMITTEE BRANCH-I) 

RULES COMMITTEE 

MEMORANDUM NO. 45 

SUBJECT: Amendment to rule 223 regarding notice of question of 
priVilege. 

Rule 223 of the Rules of Procedure and Conduct of BusinellJ 
in Lok Sabha reads as under:-

"A member wishing to raise a question of privilege shall give 
notice in writing to the Secretary-General before the 
commencement of the sitting on the day the question is 
proposed to be raised. If the question raised is based on 

a document. the notice sh~ll be accompanied by the 
document". 

2. Direction t13B of the Directions by the Speaker, Lok Sabha, 
inter alia provides that notices of questions of privilege required to 
be given before the commencement of the sitting on the day on 
which the matter is proposed to be raised in the House, !IIhal1 be 
given by 10.00 hours on that day. It also provides that IUch notices. 
if received after 10.00 hours, shan be treated as notices givt'n for 
the next sitting. 

3. Since the words "before the commencement of the Bitting" on 
the- day the question is propoAed to be raised, used In rule 223 have 
been further qualified in direction 113B and it has been providecl 
that the notice required to be given before the commencement of 
the sitting must be given by 10.00 hours on that day, the worcla 
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"betore the commencement Qt the IittiDi Qn the dai the queation 
q propoaed to be rat.ed" maT be au.b8tituteQ by the worda "by 
10.00 hours on the day on which the question q propoeed to be 
raised.. .. 

The following provWo may abo be added to rule 223:

"Provided that notices received after 10.00 hours .hall be 
deemed to have been received at 10.00 hoW'll on the next 
day on which the House sits." 

4. The amendment. are set out in Enclosure. 

5. The Committee may conaider. 

New Da.uI; 

.Dated the 24 Febnllv. 19B9. 



ENCLOSURE 

,(S~e para 4 of the Memorandum No.4::;) 

Existing Rule Z23 

"'A member wishing to rLi~e ~ quc~lion of pri
"ilege sh;'(lrive notice in writing to the Seere
t;"ry-Genlf •. 1 btfore the commencement of the 
~llling on the d"y the question is proposed to 
be r"iscd. If I he Question 1"<; iscd is based on a 
document, the notice shull be ;:ccomp.'lnied by 

,the document." 
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"A member wishing to rl!ise a ques
tion of privilege shLiI give notice in 
writing to the Secrelllry-Genefl.1 by 
10.00 hours on tM day on which the 
qwstion is propostd to be reiNd. If 
the que6tion raiMd is based on Ii 
document, the notice sh:.ll be accom
panied by the document. 

ProvUkd tlrat 1I0tires rue(l't!d after 
10.00 hours shalf be deemed to haDe 
beell rueil't'd at 10 00 hours 011 the 
next day on which tM HoUst li'I," 



ANNEXURE XXV 

(See para 3 of Minutes dated 2-3-1989) 

LOK SABHA SECRETARIAT 

(COMMITTEE BRANCH-I) 

RULES COMMI'ITEE 

MEMORANDUM NO. 46 

SUBJECT: Amendment to rule 257 regarding resignation from Com-
mittee. 

Rule 257 lays down that a member may resign his seat from a 
Committee by writing under his hand addressed to the Speaker. 
It neither provides the date from which the resignation of a member 
from a Committee shall be e~ctive nor hlYS down the format of 
the resignation letter. Rule 24<l which provides for resignation of 
seats in the House is taken as a guide in such cases also. 

2. It is suggested that the actual practice followed in this regard' 
may be incorporated in the rule itself. Rule 257 may, therefore, 
be amended as shown in Enclosure. 

S. The Committee may consider. 

NEW Da..m; 

Dated the 24th February, 1989. 
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ENCWSURE 

(See para 4 of Memorandum No. 46) 

B~jsting Rule 

"2S7. A member may re.ign his seat from a Com
mittee by writing unier his h'lM. addresSC!d to 
the Speaker." 

133 

Amendment Prop<'sed 

"2'7. (I) A member m~y resign his 
<;eat from a Committee by writiDJ 
under his hand. addressed to the 
Speaker. in tht' follOwing form: 

'To 

The Speaker, 

Lok Subha, 

New Delhi. 

Sir. 

I h~rd'y t('nder my resign Ilion 
from the mt'm'-'~hi" of Ihe Commit
tee 01\ with effecl 
from .. 

J'la.:e ... 

You", failhfully. 

1>:lIe. . . . . . .. (Name 
<If the Member) 

(2) The re~i8n·\tion ,hOI" tlllt' etreel 
from the d'\I(' ofl'e8i,"1tion spl'cified 
in Ilw Iellcr of rc'ign~tion. 

(.1) If the d He from which the resi,
n;l\ioo should take etrcet is 1101 speci
fied "rIlle letter, t~ resilftlttlon shall 
take efFect from the dille of tile 
Jetter. 

(4) If the ICller of re'qn'ltion doe. 
1101 beIlr a~ dlle, lhe ,.. .... Iioa 
shldl tate e~c:t from the illite ., 
reoeipt MIlle leiter In the Lok libha 
Seemarial ... 



ANNEXURE XXVI 

(See para 3 of Minutes dated 2-3-198t) 

LOK SABRA SECRETARIAT 

(COMMITTEE BRANCH-I) 

RULES COMMITl'EE 

MEMORANDUM NO. 47 

:StrB.JmCT: Amendment to rule 309(1) regarding conatitution of 
Committee on Public Account.. 

Rule 3()g(1) of the Rules of Procedure and Conduct of Buainells 
in Lok Sabha. lays down: 

"3(»(1) The Committee shall consist of not more than fifteen 
members who shall be elected by the House every year 
from amongst its members according to the principle ef 
proportional representation by means of the Iilingle traDlil
ferable vote: 

Provided that a Minister ahall not be elected a member of 
the Committee. and that if a member. after his election 
to the Committee, is appointed a Minister he shall cease 
to be a member of the Committee trom the date of IJUCh 
appointment." 

2. The Public Accounts Committee is a Committee of Lok Sabha. 
'It c:onlilts of 22 members-15 members of Lok Sabha and 7 member. 
from Rajya Sabha are associated with the Committee. 

8. The aasodation of RVen members of Rajya Sabha with the 
'Public Accounts Committee of Lok Sabha was originally approved 
by Lok Sabha at its sitting held on the 24th December, 1953 when 
the Hou.e adopted the motion, moved by the Prime Ministet- on the 
12th May, IB, that RaJya Sabha agree to nominate seven members 
or that HoUle on the Committee of 111l!111-M. RaJya Sabh. membera, 

1M 
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.bowever, .ctually came to be asaociated with the Committee tor the 
first time in the year 1954-56 coDBequent upon the adopticIG of a 
motion moved in the Lok Sabha by the Minister of Parliamentary 
Main on the 10th May, 1954, and concurred in by Rajya Sabha on 
the 13th May, 1964. 

4:. Since then a motion for nomination of seven membel'l by 
Rajya Sabha is moved in Lok Sabha every year '(at the tinle of the 
motion for election of members from Lok Sabha to serve on thia 
Committee) by the Chairman of the outgoing Committee or by the 
Minister of Parliamentary Mairs as the case may be, as follow: 

"That thJa House do recommend to Rajya Sabba that Raiya 
Sabha do agree to nominate seven memben from Raj,.a 
Sabha to associate with the Committee on Publfc Account. 
of the House for the term beginning on ............... . 
and ending on ................ , and do communicate to 
this House the names of the members so nominated by 
Hajya Sabha." 

5. Rule 309(1) at present by worded does not actually reflect the 
factual position regarding conatitution and composition of the Com
mittee and may therefore, be suitably amended to incorporate the 
factual position concerning the strength of the Committee and pro-
Yision made for association of the mernben of Raj,.a Sabha with 
the Committee as proposed in Enclosure. 

8. The Committee may consider. 

NEW DIIm; 

DGted t~ 24th Febmary, 1989. 



ENCWSURE 

(Su Para 4 of the Memorandum No. 47) 

Existing Rule 

309(1) The Committee shall consist of not 
more than fifteen members who shall be 
elected by the House every year from 
amonpt its members according to the 
principle of proportional representation by 
means of the single transferable vote : 

Provided that a Minister shall not be elected 
a member of the CommitleC, and that if a 
member, lifter his election to the Commit
tee, is appointed B Minister he shall cease 
to be a member of the Committee from 
the date of such appointment. 

Amendments proposed 

309(1). The Committee shall consist of not 
more than 22 nwl~rs com/lrj~nll IS 
members who shall be elected by the 
House every year from amongst its 
members according to the principle of 
proportional representation by mean~ of 
the single transferable vote aNi not mor~ 
than 7 ".,mlwrs of Ra}ya Sabha to IN 
nominaJed by tltat Hou.Je for bring auo-
elated with thr Commltttt : 

Provided that a Minister shall not be 
elected a member of the Committee and 
that if a member, after his election to 
the Committee, is appointed a Minister 
he shall cease to be a member of the 
Committee from the date of such ap
pointment. 
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ANNEXf1RB' XXVfl" 

(&.8 pM'a 3 of Mila ... dated z..3-1988). 

LOK SABHA SECR&TAlUAT 

(COMMITTEE BRANCH-I) 

RULES COMMITTEE 

MBMORANDUM NO. 48 

SUBJI!lCT: Amendment to rule 312B regarding constitution of Com-
mit'tee on Public Undertakings. 

Amendment to rule 3128 (1) 

Rule 312 B (1) of the Rules of Procedure and Conduct of Business 
in Lok Sabha provides as follows:-

"312B(1). The Committee shall conaiat of not more than flfteen 
members who shall be elected by the House every year 
from amongst its members according to the principle of 
proportional representation by means of the single trans
ferable vote: 

Provided that a Minister shall not be elected a member of 
the Coounittee. and that if a membu, after his election 
to the Committee. is appointed a Minilter h. shall cease 
to be a member of the Committee from the date of such 
appointment. " 

2. At prwent, the CcIIDmittee on Public UndertakiDp conai8ts 
ot 22 m8lftbe~1' memban are eleotecJ from Lok 8abha InCl 7 
members of Rajya Sabha are nominated by that House to aaocriate 
with the Committee. 

3. It ua8¥ be atate4 in UU. connection that on 2' November. 1981, 
when the motion tor constitution ot the Committee wu moved in 
Lok s.bha, it provided for the conatitutfon of a Joint Committee 
on State· Uh~ wttH ten members from the Lo1r SIIbha and 

tJ7 
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Ave from the Rajya Sabha. The motion, was however, not pursued 
as objectioa.s, both from procedural and constit.utional PQint of view., 
were raised by members. After taking into consideration the various 
objections raised by members in both the Houses, the Government. 
on 21 September, 1963 moved in Lok Sabha two revised motions 
for the constitution of the Committee. In the first motion which 
provided for the constitution of a Committee, the words 'Joint 
Committee on State Undertaking.' were substituted by the words 
'a Committee of this House called the Committee on Public Uncle1'-
takings'. In the second motion, a specific request was made to the 
Rajya Sabha to 'agree to nominate flve members to associate with 

this Committee', Both these motions were adopted. by the Lek 
Sabha on 20 November, 1963. 

The strength of the Committee on Public Undertakings constitut
ed on 1-5-1974 for the year 1974-7& was raised from 15 to 22 mem
bers, of whom 15 were to be from Lok Sabha an 7 from Rajya Sabha. 

4. As regards nomination of Rajya Sabha members on the Com
mittee, following motion is moved in Lok Sabha every year. 
alongwith the motion for election of members of Lok Sabha to 
serve on this Committee. by the Chairman before the expiry of the
term of the outgoing Committee or by the Minister of Parliamentary 
Affairs at the commencement of new Lok Sabha after the general 
elections: -

"That this House do recommend to Rajya Sabha that Rajya 
Sabha do agree to nominate seven members from Rajya 
Sabha to associate with the Committee on Public Under
takings of the House for the term beginning on----
---... nd ending on and to c0m-

municate to this House the names of the members so 
nominated by Rajya Sabha." 

5. Rule 3128(1) as presently worded does not reflect the actual 
position regarding constitution and composition of the Committee-
as mentioned above. The Rule may. therefore, be amended suit
ably. 

AmncitMnt of Rule 3128 (2) 

fl. Rule 3128 (2) of the Rules of Procedure and Conduct of Dum-n_ in Lok Sabba lays down:-

"3128(2). 'The term of oftlce of memben of the Committee 
shall not exceed one .year: 
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Provided that the members of the Committee constituted for 
the first time shall hold office for the duration of the 
Third Lok Sabha." 

7. As provided in the rule itself. the tenure of the members of 
the Committee, constituted for the first time on 1 May. 1964 was
for the duration of the Third Lok Sabha. Since the commencement 
of the Fourth Lok Sabha, the term of office of members of the 
Committee has not exceeded one year. The proviso to rule' 
31m (2). therefore, appears redundant and may be deleted. 

Amendment of Fourth Schedule (List of Public Undertaking') 

The Fourth Schedule of the Rules of Procedure and Conduct of 
Business in Lok Sabha specifies the Public Undertakings which 
come under the purview of the Committee on Public Undertakings. 
Part I of this Schedule mentions the names of Public Undertakings' 
established by Central Acts. Entry 11 of Part I of Fourth Schedule
refers to the 'Agricultural Refinance Corporation of India.' 

In terms of provisions of sub-section (1) of Section 3 of the 
National Bank for Agriculture and Rural Development Act. 1981 
(Act 61 of 1981), the National Bank for Agriculture and Rural 
Development (NABARD) has been established. Under Sections 16 
&: 17 of this Act, the entire undertaking of the Agricultural Refinance
Corporation of India stands transferred to and vested in the Natio
nal Bank for Agriculture and Rural Development and the Agricul
tural Refinance Corporation of India stands dissolved all a separate 
undertaking. The National Bank for Agricultural and Rural Deve
lopment has not so far been brought under the purview of the 
Committee on Public Undertakings. AB Agricultural Refinance Cor-

poration of India has since been dissolved, it iJ suggested that th~ 
existing Entry 11 in Part 1 of the Fouf"th Scheduk may be omitted. 

9. Besides. the names of a few undertakingB mentioned in Part I 
and Part m of the Fourth Schedule have stnee been changed. The 
correct names of the Public Undertakinp have been shown in the
propoted amendments to the Fourth Schedule. 

10. The precise amendments are set out in Enclosure. 

11. The Committee may consider. 

NEW Dam; 

Dated the 24 Feb"..."" 1988. 



ENCLOSURE 

(See Para 3 of MemOrandum No. 42) 

E~isting Rule 

3128(1). The Committee shall consist of not 
more than fifteen members who shall be 
elected by the House every year from 
amonast its members accordins to the 
principle of proportional representation 
by means of the sinsle transferable vote: 

Provided that a Minister shall not be elected 
a member of the Committee, and that if a 
member. after his election to the Commit
tee, is appointed II Minister he shall ccase 
to be a member of the Committee from 
date of such appointment. 

Amendments proposod 

3128(1). The Committee shall consist of 
nol more than 22 m~mIH'6 compri,ing IS 
members who shall be elecjed by the 
House every year from amoDpt it. 
members accordins to the principle cf 
proportional representation by means of 
the single transferable vote and nol mor~ 
than 7 members of ~)'a SoMa to Iw 
nominal~d hy thaI House for beinz ossa-
ciaud with the Committee: 

Provided that a Minister shall not be 
elected a member of the Committee and 
that if a member, after his election to 
the Committee, is appointed a Minister 
he shall cease to be a member of the 
Committee from the date of such Ill"-
pointment. 

3128(2). The term of offICe of member, of The proviso to this sub-rule mllY be deleted. 
the ('Ullllllill" ,hall not exceed onc 
year: 

Provided that the members of the Com
mittee constituted for the firM time shall 
hold office for the duration of the Third 
Lolc Sabha. 

Fourth Sl:hedule (i) I n Part I, entr) II Illll)' be omitted and 
entry 12 may be renumbered as II. 

(ii) In Part I, the names of undertakin,s 
at SI. Nos. 2. 3. 4 and 5 may be amen
ded as follows:-

(iii) 

I. •• •• •• 

2. The Industrial Finance C'orpora-
tion of Indill. 

3. The Indian Airlinet. 
4. The Air India. 
5. The Life Insurance C'orporation of 

India. 

In Part III. the names of the undcrtak-
inp at 51. Nos. I and 4 may be amen-
ded as: 

I. Hindustan A eron a u ti~-s Ltd., Han-
galore. 

2. •• •• • • 
3. •• • • •• 
4. Garden Reach Shipbuilder& and 

Enainecrs Ltd., Calc:uua. 
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ANNEXURE xrvln 
(See para 3 of Minutes dated 2-3-1989) 

LOK SABHA SECRETARIAT 

(COMMITTEE BRANCH-I) 

RULES COMMITTEE 

MEMORANDUM NO. 49 

SUBJECT: Amendment to rule 331B regarding Constitution of Com-
mittee on the Welfare of Scheduled Ca,tes and Scheduled 
Tribes. 

Amendment to Rule 331B (1) 

Rule 331B (1) of the Rules of Procedure and Conduct of Business 
in Lok Sabha provides as follows:-

"331B (1). The Committee shall consist of not more than 
twenty members who shall be elected by the House every 
year from amongst its members accordif'g to the principle 
of proportional reprel'lentation by means of the single 
transferable vote: 

Provided that a Minister shall not be ele,:ted 8 member of 
the Committee, and that if a member, after his election 
to the Committee, is appointed a Minister he shall cease 
to be a member of the Committee from the date of such 
appointment." 

2. At present, the Committee on the Welfare of Scheduled Castes 
and Scheduled Trihes consists of 30 members-20 members are elect
ed from Lok Sabha and 10 members are nominated from Rajya 
Sabha to associate with the Committee. 

S. AB regards nomination of Rajya Sabha memoors on the Com
mittt!e, the following motion is movpd in Lok R~bha every year, 
alongwith the motion fOr election of members of Lok Sabha to 
~erve on this Committee by the Chairmlll before the expiry of the 
tenn of the outgoing Committee or by the Minister of Parliament-

141 
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ary Maira at the commencement of new Lok Sabha &her tilt 
aeneral electiona:-

''That this House do recommend to Rajya Sabha that Rajya 
Sabha do agree to Dominate ten members trom Rajya 
Sabha to associate with the Committee on the Welfare 

of Scheduled Castes and Scheduled Tribes of the House 
for the term beginning on and ending 
on and do communicate to this House the 
names of the members so nominated by Rajya Sabha." 

4. Rule 331B (1) at present does not actually reflect the factual 
position regarding constitution and composition of the Cnmmittee. 
Rule 331B (1) may, therefore, be amended suitably t\l incorporate 
therein the actual practice developed over the years with regard 
to the constitution of the Committee and also for providing in the 

TUies the association of the members Qf Rajya Sabha with the Com
mittee (as shown in Enclosure). 

Amendment to Rule 331B (2) 

5. Rule 331B (2) of the Rules of Procedure and Conduct of 
Business in Lok Sabha lays down: 

"331B (2): The term of office of members .If the Committee 
shall not e~eed one year: 

Provided that the members of the Committee constituted in 
pursuance of the motion adopted by the House on the 
13th August, 1973, shall hold office for a period of two 
years from the date of the first meetIng of that Com
mittee." 

6. As provided in the rule itself, the tenure of the members of 
the Committee constituted in pursuance of the motion adopted bY' 
the House on 13th August, 1973, was for a period of two ,.ears from 
the date of the ftrst meeting of that Committee. However, since 
19'76, the term of offlce of the memben of the Committee bas not 
exceeded one year. The proviso to Rule 831B (2). therefore appears 
ftcbmdant and may be deleted. 

7. The Committee may consider. 



BNCLOSUU 

(S. pan 4 Gf MaDOI'IDdlllll No. 49) 

A.,lfdmtll" ,rDIOud /11 t. RMk, 01 pt'tJtW/Jft ad CtM/IwIt o/s",lIwIl" Lt1Ic oW. 
ExistiDa Rule 

3318(1). The Committee shall consist of not 
more than twenty members who sball be 
elected by the HoUle avery year from 
amonpt ita memben aa:ordini to tbe 
principle of proportional reprceentation 
by means of the sin,le transferable vote: 

Provided that a Minister shall not be elected 
a member of the Committee, and that If a 
member, after hi, election to the Com· 
mittee is appointed a Minister he shall 
cease to be a member of tbe Committee 
from the date of such appointment. 

3318(2) The term of of6ce of members of 
the Committee shall not e.-cI ooe year: 

Provided tbat the mamben of the CommIt-
tee lXIIIStituted in purIUaIKle of the motion 
adopted by the HolIICI on the 13th AUJUSt, 
1973, sball bold oftb for a period of two 
yean from the elate of the first meetiq 
of that Committee. 

Amendment propoeed 

The Committee shall conllist of not more 
than 30 ",."*,, compr/8u., 20 mamben 
who shall be elected by tbe HoIIICI cvery 
year from amonpt its memben accord
in, to the principle of proportioaa\ 
repl'eleDtation by means of the IinIIe 
traosferable vote and Mt more Iitall 10 _"*", of RtljY4 SoIJIu 10 be rromilUlled 
by tlllJl llolUe for h.Utg tII.ItJCioIM willi 
1M Ctmlrrli/~: 

Provided that a Minister IhaII not be 
elected a member of tbe Committee, and 
that if a member, after his eIectioo to tho 
Committee is appointed a Minister be 
shall c,.~e to be a member of tbe Com-
mittee from the elate of such appoint
ment. 

The proviso to this tub-rule may be deleted. 



ANNEXURE XXIX 

(See para 3 of M1nutes dated 2..3-1989) 

LOIt SABHA SI!'IClt£1'AlUAT 

RULES COMM:I'M'EE 

MEMORANDUM NO. 50 

Stm.Yrr: Amendments to ,.,,,lea 349 and 352 re~ng IRulet to be 
obHrved btl t"Mmber, in Houee' and rRw.. to be oh.erved 
while lJ)eaking'. 

Rulell 349 and 852 of the Rulea of Procedure and Conduct of 
Business in Lok Sabha provide for 'Rules to be observed by mem· 
hers in House' and 'Rules to be observed whtle speaking' respectively. 
The obMrvations made by the Chair in the House on the subject 
from time to time, may alao be added to these rules. 

2. Sub.rule (ix) of rule 349 reads as follows:-

,. (ix) shall not obstruct proceedings. his Qr interrupt and 
shall avoid making running commentaries when speeches 
are being made in the House." 

It is suggested that the words 'when speeches are being made in 
the House' may be substituted by 'when another member is 
speaking'. , 

3. Sub-rule (xi) of rule 349 may be deleted from this rule and 
inserted in rule 352 since it relates more appropriately to that rule. 

4. The precise amendments are set out in Enclosure. 

5. The Committee may consider. 

NEW DELHI; 

Dated the 24 February, 1989 



ENCLOSURE 

( a. para .. of tbe Memorandum) 

BlJatlnaltllle AmeDdment PI'opoIed 

349 (I) to (viii) Nocba •. 
JlDIc to '" oblcrWcl by 

(ix) Iball not ollltnat.lt ~. hiss or Inter
rupt Bnd .hall avoid matilll fWlnllll: commen
taries Wbcll speeches are beina made in the 80.,. 

memben in (ix). shall ~ot obltruct proc,edinas. H 
hiP O~ Illtrrupt and shall avoid ausc. 
maldna runnllll commentaries when 
another member I. IPCBtina. 

(x) 

(xi) .-u DDt willie apeltkilll make aay referenoe May be deleted and included in rule 
to the .traQlen ill aQY of the Gallerie.. 3$2. 

J. 

FNIII MtIIIB ", M fI/IIIN 

(xi) 

(xU) 

(dv) 

.hall not ,bout .101801 ia the 
HOllie; 

..... ., lit or Ifl,., wffh hi. 
back towards tbe Chair; 

.ball aot IPPf'C)BcJa. fbi CMk __ ..,yID." Re' 
IDB110ad cbitl to the 0"" 
at the Table, If .........,.: 

• .baD aot ..... or diIpIa, bid
.. of III)' kiIId in tbe 1fouIe, 

a.baD aot briIII or cliepla1 BI'DII 
mtbelfowe: 

iliaD ..x dilpla1 ......... 
.... or 8JO' edlllltta I. tbe 
Hot.; 

(nU) lbaD DDt lea", the Blue ... 
..... 1eJ7 after cleHwriIII .... 
II*CI&; 
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----------------------------------

IfaIu ~ ". DInInfd wIeI# II_lid",. 

352(1) 

(U) mato a ponouaI dwp apiDat a member • 

(1M) 10 (vW) 

(xix) 

(D) 

(xxi) 

aDJ literature, queItbmaIre, 
pamphletl, praa DOts, IeaftecI 
etc. DOt c:oDDOCted with tbe 
bulbaa or tbe Hou.; 

IbaII DOt place his hat/cap 011 
tho deIk in the HOUle, brilll 
bouda in tho Chamber ror 
keepm, fila or ror writina pur-
pose., amoke or enter the 
Houle with his coat hanJial 
on the a,DIS; 

shall not; carry welkin. stick 
into the Houle unlaa permit
ted by the Speaker on t-ltb 
IJ'OUDda; 

shall not tear off documents iD 
the House in protelt; 

(xxii) shall DOt brinK or play CllIIlCtto 
or tape recorder in the Ho .. ; 

(xxiii) shall avoid talklna or laushiD. 
in Lobby loud enouah to be 
heared in the HoUle. 

Nochanp 

(ii) make perlOnal reference by way of 
makina an alleption imputina a 
motive to or questioning the boNI-
jidu of any other member of tho 
House unlaa it be imperativ ell' n~
ceuary for the pllJ'1)Ole of th e debate 
be.illl itself • matter in iulle or 
relevant thereto. 

Nochan,e. 

Fr •• matt., to ". tIdMd 

(Ix) make 8D)' reI'erenc:e to tho ~ 
fD any ohbe pUerieI; 

W nI. to OovenDlllDt oIk:iaII b, 
name; 



ANNEXURE XXZ 

(See para 3 of Minutes dated 2-8-1.) 

loOK SABRA SECBETAlUAT 

(COMMITTEE BRANCH-I) 

RULES COMMrrl'EE 

MEMORANDUM NO. 51 

SUB.JBC'l': Amendment to ",Ie 353 ,.elating to p,.ocedure regarding 
allegation agai" .. t any pe1"son. 

Rule 353 (Appendix) of the Rules of Procedure and Conduct of 
Business in Lok Sabha provides that a member shall not make an 
allegation of a defamatory or incriminatory nature unless be hu 
given previous intimation to the Speaker and also to the Minbter. 

2. In the meeting of Speaker with Leaders of Party and Groups 
held on 18th July, 1980 which considered the procedure for making 
allegations in the House. it was agreed that it was not enough for a 
member merely to give notice to the Speaker In general terms 
before making allegations in the House. For this purpose, it wu 
necessary that before making allegations in the House, the member 
concerned should ensure the following:-

(i) The member should give adequate advance notice to the 
Speaker and the Minister concerned; 

(ii) The details of the charges sought to be levelled should be 
spelt out in precise tenns and should be duly IUppot ~ 
by the requisite document. whlcb ahould be authenticated 
by the member; 

(ill) The member should before making the allepticms 1ft the 
Houae satisfy himlelf after makin, eaqUirlel that theN 
fa • buIs for the allepti0n8; 

(IY) The member should be prepared to aeeept the ~ 
Uty ffW the aI1epttona; ..... 

14' 
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(v) The member ahD~ be, PJ'~. to substantiate the an .. 
gationa. . . . 

3. It is, however 1 seell that ~erally Intimation is not given by 
members sufticiently in advance. Members also do not indicate 
the basis fo.r making aUqatioJls nw do tb., mention that they are 
prepared to accept the responsibility for the allegation. Conse
quently, it becomes necessary to write to the members again to 
furnish the above informatipn. MiniJters also do not get enough 
time to enquire into the allegations and collect the facts for a suit
able reply. 

4. It is, therefore, suggested that the warda 'previOUs intimation' 
in the existing rule may be substituted by the words 'adequate 
advance noticed.' 

50 The amend.meDta are set oui in the Encloaure. 

6. The Committee may consider. 

NEW DEt.m; 

Dc!ted the 24th February, 1989. 



ENCWSURE 

(See para ~ of Memo. No. ~l) --------------- -- ----------- --------- --------
Existing Rule 

Procedure regording allegation against 011.)1 person. 

"3~3. No allegation of a defamatory or incrimi
natory nature shaH be made by 1\ member 
against any person unl~ the member has Jiven 
previoUII intrmation to the Speaker Ilnd also to 
the Minister concerned so that the Minister 
may be able to make an investigation iDto the 
matter for the purpose of a reply: 

Provided that the Speaker may at any time 
prohibit any member from making any such 
aJlqalion if he is of opinion thai such alle
gation ill derogatory to the dignity of tbe 
House or that no public interest is served by 
making .w:h alleption." 

Anwsdment. proposed 

"353. No allegation of a defamatory 
or incrimilllltory nature ,hall be 
I11II(k by a member against any per
son unless the Dllmber has gIVen 
alirquale ad"onC't' 001;('(> to the Spea-
ker and ahio to the Minister concern
ed so that the Minister may be able 
to make an investiplion iDto the 
matter for the purpose of a rrply: 

Provided that the Speaker may at 
any time prohibit any member 
from making any such aliegatjon 
if he is of opinion that such alle
plion is deroptory to the digni
ty of the House or that DO public 
interest is aervW by makin,1UCh 
aJkIBation. '0 

---------------------------------
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ANNBruRB U%l 

(S •• para 3 of MiDutei dated ~U88) 

LOK SABHA SECRETARIAT 

MEMORANDUM NO. 52 

Sl1BJJlCT: Amendment to rule 367 (3) (b) ,.egu,.ding inc,-ecue in ~ 
duration of ringing of the diuirion bella. 

The Rules Committee at its sitting held on 28 October, 1978 con
-c:u.rred with the recommendation made by the General Purposes 
Committee at their sitting held on 14 August, 1978 regarding the 
increaSe in the duration of ringing of the division bells from 2 
minutes and 45 seconds to 3 minutes and 30 seconds because the 
time of 2 minutes and 45 seconds was considered inadequate for 
members to reach the Chamber in time to participate in the Division. 
The Committee also agreed to amend rule 367 (3) (b), accordingly. 

2. The proposed amendment was to become dective only after 
the relevant report of the Rules Committee was presented to the 
House and the procedure laid down in rule 331 was gone through. 

3. Pending enforcement of the amendment of the relevant rule. 
duration of the ringing of the division bells was increased with effect 
from the commencement of 6th Session of 6th Lok Sabha by Speaker. 
This was also mentioned at the meeting of Leaders of Party/Groups 
with the Speaker on 19 November. 1978. 

4. The amendment to rule 367 (3) (b). however, could not be 
-given effect to as the Report of the Rules Committee was not present
C to the House due to dissolution of 6th Lok Sabha on 22 August, 
1979. , . I 

5. Since the duration for which the division bell is rung is more 
than the time laid down in rule 38'1 (3) (b). the rule may be amended 
~ .. to be in conformity with the actual potition. 

The Committee May c:omlder, 

N~ Dam; 
Dat.d the :M J'ebruary, 1_ 



BNCLOSUU 

J 67 (3) (b) 

After tbe 1apee 01 two mJDuta be IbalJ put the After tbe Iapee of IArw ....,. MIl 
queldoD IICOIId time and declare whethc:I' ill thirty ~ he .haJJ put the que. 
rus opfIIioo the'~ or the 'Noel' have it. doll IeCODd time and declare ~ 

tbcr ill hill opiDioo the 'AytJt' or the 
"NOlI' have It. 

15. 



ANNEXURE XXXII 

($ee. para 3 of Minutes dated 2..3-1988) 

LOK SABRA SECRETARIAT 

(COMMITTEE BRANC}t.I) 

RULES COMMITTEE 

MEMORANDUM NO. 53 

S'OII.TECT: Amendment to rule 377 regarding raiaing a .m4tter which. 
ia flot a point of order. 

Rule 377 .reads as under:-

"A member who wishes to bring to the notice of the House 
any matter which is not a point of order, shall give notice 
to the Secretary-General in writing stating briefly the 
point which he wishes to raise in the House together with 
reasons for wishing to raise it, and he shall be permitted 
to raiR it only after the Speaker has given his consent 
and at such time and date as the Speaker may ftx. to 

2. It is ProPOsed that a self contained rule (rule 377A) may be 
added setting down the conditions of admissibility of such noticea 
In order to make the relevant provisions more speciftc and .-If 
eolltained. 

3. The procedure for raising matters und~ rule 377 has since 
undergone lome change in 80 far as the time for tabling such notiC!ell 
and their validity have been specifled under orders of the Speaker 
to enable all members wishing to raise such matters to get an even 
chance, in proportion of course, to the strength of their respective 
partiea in the House. The practice may be lDeorporated under a 
wparate rule (rule 37'7B). 

" In eonftrmity with the extent practiee as apprcm!d by the 
8peabr, it II propGI8d to add yet another rule (rul. me) Ja,In, 

t~ 
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down the ratrictlon of not more than one matter pel'flUtmber per 
week and tae f1Irtber resUiction that anly tbe tea approved by the 
Sptak .. aball -IP on record. 

The pzeeiee am dmtllU .propoeed in punuaace at ,.uagrapha 2-
.. aba.. aN _ out in i'&daaure. 

5. Presently, matters under rule 377 are not raised on a day 
(usually Fridays) when the Minister of Parliamentary A.t!aira makea 
a statement in the HoUse regarding the Government bualDess tor 
the following week. Members are allowed. to make submissions on 
that clay iBteIlded to bring to the notice of the HOWIe, partkularly 
the Minister of Parliamentary Aftatrs, the need to proVide time for 
cliaeusslon of • matter of ReDeral public interest \\fb1cbmight other
wise not .. priority on account of constraints of time. A member 
is aBowec:l to mUe two IRlbmiaaions on a day not exceeding fifty 
words each. However. ~ce of past few years bas shown that 
'Submissions' are not in any way different from matters sought to 
be raised under rule 377. The Minister of Parliamentary Affairs 
gives a routine reply that he would place them before the Busine81 
Advisory Committee and there the matter ends. 

It is therefore suggested that the procedure of allOwing members 
to make submissions on the Minister's statement regarding Govern
ment Business for the following week might be dispensed with and 
matters under rule 377 allowed to be rafsed on all days of the week 
on which the House sits. ' 

6. At present, the relevant proceedings regarding matters raised 
under Rule 377 are sent to the Ministers concerned on the workiDg 
day following the day on which the matters are raised for reply 
direct to the members concerned, under intimation to this Secre-
tariat. The Ministry of Parliamentary Affairs coordinates and keeps 
a watch over the progress of replies sent by Ministers to the membel'l. 
It also reminds the Ministries periodically in this respect. 

7. The Ministry of Parliamentary Affairs, in their U.O. note of 
19th January, 1989, haVe inter alia stated as under:-... • • • 

While forwarding extracts of the matters railled under rule 
377 in Lok Sabha or by way of Special MentiOlll in Rajy. 
Sabha, the Lok/Rajya Sabha Secretariats do not indicate 
any time ltmlts for sending replies to the members. At 
the attting of Busin_ Advlaory Committee of Lot Sabba 
held on 20th March, 1978, Sbri Vuant Sathe, M.P. railed 
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the t.ue that important mattera railed by meDlHra UDder 
Rule 377 were not being properly reaponded to by the 
ecmcemed Ministries. Thereupon, the then Speaker ob
eerved that the Minister of Parliamentary Aftairs might 
appropriately send communications to the members who 
raiJed matters under Rule 377 within one week of tbe 
matter being raised in the House . 

• • • 
Lok Sabha Secretariat would kindly agree that the time limit 

of one week is too short to send replies to the members. 
Sometimes, even the extracts of the matters do not reac'b 
concerned sections in the Ministries within one week. It 
is, therefore, felt that there should be some reasonable 
time limit for sending replies to the members in respect 
of matters raised under Rule 377. 

Accordingly, it is requested that the Hon'ble Speaker may be 
moved to raise the time limit for sending replies to the 
members in respect of matters raised under rule 377, to 
at least one month if not more." 

The Committee may consider. 

Nzw Da..m; 

Dated the 24th February, 1989. 



ENCLOSUU 

Bdstfn. matter R.UIe 377 

371. A member who wiahes to brina to the 
DOtice of the House any mP.ttor which il 
DOt a poillt of order shr:llliye notice to 
the Seaetary-GeDerC.I in writing slatina 
briefly the point which he wishes to 
dille in the House toaether with ~SODS 
for wishilll to raise it, and he shaU be 
permitted to raise it only ::fter the 
Speaker haa livell his consent and at 
IUCb time and date a. the Speaker m'ly 
fix. 

371. 

2 

A member who wiahes to briQl to 
the notice of the HolIICa ml\tt~rwhlch 
il not a point of order. Ih:-.II live 
notice in writina to the Seaecary
Generr.1 lJ)Ccifyina cle4rly and pre-

cisely the text of the mntter to be 
raised. The member ah ,II be per. 
milled to r~ise it only after the Spce· 
ker hros l'ivcn hia consent aod at 5uch 
time lind dute as the Speaker mny 
fix. 

...._. 
matter 
which.s DOt 
• point of 
ordor 

377A, In Order that 1\ notice mlly be ad. CoDcIItJoftl 01' 
missible it ah'lll satisfy the foUowina adaUlStblUfJ 
conditions :-

(I) it Ih'\11 not refer to a ml\ttor whiCh 
is not prim'lrily the ooncern o( 
tho Govcrnment of India: 

(ii) it IIl:!Jl not relate to • matter 
which Itaa been dilCUllCCl in tlto 
aame eealon or which il IUbI-
tllnt/r.lly ident/oal to tbe matter 
r,lreaclyrtlited by. -_wader 
tlliI ndo dun .. the ... n: 

(iii) It _hall not exceed 250 words: 

(Iv) It shaD DOt ... more thaD ODe 
ilaue: 

(v) It Ihall DOt oontain &r'IWDOnfi 
mfere&lCel, IroDical e~1 
imput8tioQl, eplthetl or ..,-•• 
.. tar)' atatcmDlltIj aM 
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2 

(ii) Notices received after 10.00 
hours on the last day of the 
week on which the House sits 
shall be valid for the next week. 
Notices received after 10.00 
hours and upto 10.30 hours on 
that day sMII be deemed 10 
have been received at the same 
point of time and these -hall be 
balloted to determine the 
inter ~ priority of members. 
Notices received &ubsequenlly 
~hal/ be arranged in accordance 
with the d.lte and time of their 
receipt. 

(iii) Notices not selected during the 
week for which they have been 
tabled, sh,.ll lapse at the end of 
thc week: 

Provided thlt a notice referred for 
facts under order of the Speaker shall not 
kpse till it is fin.lIy ,iisposcu of. 

377C (i) No Mcmhn 'h::11 r;d,e mOll' than R"st ric tiC'n 
ow' m ,tilT during ;L week. OIl raising 

(ii) Oilly the tl,q ;.ppr(lVcd hv thl' matte;s. 
spc;.kef ,tr.1I go on rCC'Jrd. 

-------- -.- _ ... --_. __ .. -- -- ._--



ANNEXURE XXXIII 

(See para 3 of Minutes dated 2-'3-1989) 

LOK SABHA SECRETARIAT 

(COMMITTEE BRANCH-I) 

RULES COMMITTEE 

MEMORANDUM NO. 54 

SUBJ1:CT: Amendment to direction 2 of the Direction.s btl the Spea
ker regarding relative precedence of different cw"e& of 
business before the HOf"'r(? 

Direction 2 deals with the relative precedence of different classea 
of business transacted in the House. 

2. The above direction was last amended in August, 1987. By 
virtue of the amendment, the relative precedence of Calling Atten. 
tion Item was refixed after certain formal items including state
ments by Ministers. This was done on persistent representations 
made by Chairmen of Parliamentary Committees and Ministers. 

3. The follOwing items of business which are frequently required 
to be included in the list of business have not been mentioned In the 
aforesaid Direction:-

(i) Introduction of Ministers. 
(ii) Announcements by H.S. regarding vacation of &eats of 

members other than resignation. 
(iii) Laying of Minutes of sittings of Committees. 

(iv) Motion for election of Speaker and Deputy Speaker. 
(v) Preaentation of Railway Budget/Budget in respect. of a 

State under President's Rule. 
(vi) Presentation of Supplementary/Excess Demands for 

Grants (General, Railways and in respect of a Sta1e 
under President's Rule). 

However, under illtltructions of the Speaker, these ttenw are 
placed on the Agenda alongwith similar class of bUline.. listed for 
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a particular day. It is felt that the above items may: now be tor-
mally incorporated in direction 2. I I 

In so far as the p.-.esentation of Railway Budget/Budget in respect 
of a State under President's Rule and presentation of Supplementary I 
Excess Demands for Grants etc. are concerned, these may be placed 
after Calling Attention item since the ~ concerned may like 
to read out the Budget speech or explain the main features of the 
Budget and this may take some time. 

4. Apart from above, the following formal items of business 
which generally do not take much time may also be placed before 
Calling Attention item:-

(i) Motions for elections to Commit.tees. 

(ii) Motions for extension of time for presentation of reports 
of Committees. I ' 

5. A tabular statement indicating the existing precedence of 
various claees of business and the changes propoeed therein is 
placed below (see enclosure). 

6. The Committee may consider. 

Nzw Da.m; 
DGted 24 Febru4ry, 1889 



ENCLOSURE 

2. Unless the Speaker otherwNe dittcts 
on r.ny pr.rticull'!r occasion, the relative Pte
oecIence of the cia-. of businesa before the 
House apcciflcd below IllP.ll be In the followil1l 
order, r.mtly:-

(i) O~.th or afllrm·.tion. 

-(ii) Pres~'1 Addreu to both Houses 
of Pr.rllament, to be IlIld 00 the 
Table. 

(iii) Obitull.ry referellQCI 

(Iv) QuestiODS (inc1udil1l short notioe 
questions). 

(v) Leave to move motions for adjourn. 
rnef't of the busl'IClS ofth'!: House. 

(vi) Question. involvlOlIl brell.ch of 
privileBe. 

(vii) Papen to be IlIld OD the Tltble. 

(viii) CommunicatioDl of mcuaael 
from the Prni4ent. 

(ix) Clmmunic~tion of meSlRgcl from 
the council of States. 

(x) Intimationrelllrdilll PRlident's 
IllIent to Bilb. 

(Id) Commgnicatioaa from mapstratea 
or other authorftlet reFrdilll 
arrelt or detention or relo&le of 
memben of the Houle. 

(xii) Announcement. by tbe Speaker 
rQl\rdilllleaveofabsence of 
mr:mben from tbelilti .. of the 
Ht:uc. 

2. Uniell the Speaker othlnrile cIirect, 
on IIny particular 000IW0ft. tbe reIId¥e 
precedence of the ciaaea of buI1_ before 
the House lpociftocl below 'hl'!U be fa the 
followilll order. M_I)' :-

(i) O::th or afllrmation. 

-<ii) La),illl of ProaicIcnt'. Addreu 
to both Hoasoa of '-'-IIl. 

(iil) Introduction of Minilten. 

(iv) Obituary ~""let. 

(v) QueltiOIll (iacludilll.Iaort_1ce 
question'). 

(vi) Leave to move motiona for ad· 
journment of tbe ....... 0( the ...... 

(vii) ~.tions IMOIvilll a In&ch or 
pf/vileae. 

(viii) Papers to be u.k! on tbe Table. 

(ill) Commu~tlon of ...... from 
the Pre.ideat. 

(x) ComnlUl1icP.tion or meIIII ... from 
the R.ajya Sabhll. 

(xi) JDtimatloJI repr4flll PreIhIcat', 
IIaOIIl to BIlII. 

(xli) Commuaicatlont from ...... 
trate. or other autborlu. ... 
aardilll &mit or ~D or ,e
lCue of _mbm or tbe ao-. 
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(xiII) AoDouDCementa by the Speaker 
reprdiDi varioua mattera, e ••• 
reailDitioDi o( memben o( the 
Houae. IIOmiDitiODI to PaDe1 of 
Chftirmeza, Committees etc. 

(xiv) R.uJiDII by the Sper.kcr. 

(xv) Prescntttion of report a of Commi· 
ttees. 

(xvi) Layilll of evidence before Sckct/ 
Joint Committees on Bilb. 

(xvii) Presentation of Petitions. 

(x, Iii) Statements by MiDisten. 

"(xix) CaUin8 Attention Notices. 

(u) Puaonal statements by ex·Minis
ten in explanation of their reaiana· 
tioft. 

(uI) Statementa under Direc:tion 115. 

(ull) Penonal expianatiooa under rule 
357 (if not made durina the debate) 

(uiii) MotioDl for election. to Com· 
mittees. 

(ulv) Motions for extension of time for 
preleDtation of reports of Select/ 
Joint Committees on Billa. 

(xxv) Motions for adoption of reporta 
of Buainela Advilory Committee. 

(xxvi) MotioDl for leave to move R.eIO· 
1utlon for removal of Speakerl De-
puty Speaker. 

(xxvii) Motion for leave to make a 
motion of IIO-confidence in the 
Cowu:il of Mlnlaten. 

(xxviii) BiIlI to be withdrawn. 

160 

(xlii) AImowIcement, by the Speapr 
reaar4iDl lea" of ablence o( 
memben from the altti. of 
tbeHouae. 

(uv) Announc:cmcnta b) the SPKktr 
r-.rdiDI variOUl mattera, ~.,. 
realp-.tiODI o( mcmben o( tbe 
Houae, vacation. of teata of 
member-. IIOmiMtioDi to PaDeI 
of Cb&irmen, Committea etc. 

(xv) R.uUJIII bytblSpeakcr. 

(xvi) i'RKnt£.tion of rerorta of 
Committeea/Lllyina of milWtea 
of aittlDIII thenof etc. 

(xvii) Larina of eviclenr.e teDlkred 
before Select/Joint Committees 
on Billa. 

(xviii) PrcICnt2.tion of petitio .... 

(xix) Statementa by MiDiatera. 

(D) Motion. for elections to commit. 
tces. 

(uI) MotioD5 iror extension of time for 
presentat on of reporta of Com
mitteel. 

(xxii) call1na Attention Notices. 

(xxiii) Personal statcmenta by ex· 
MiDiaten in explanation of their 
reaianation. 

(ulv) Statements under Direction 115. 

(xxv) Personal explanations under 
rule 357 (if DOt made durlna the 
debate). 

(uvi) Motions for adoption of reporta 
of BuaIneu Advisory Committee. 

(uvll) Motions for eIoction of 
~lker ud Deputy SPI&kcr. 

(uviii) MotiODl for leave to move 
lleIolutioD for removal or Spea
kerfDeupty Speaker • 

.. Prtccdcncc reviled ville BD. Part D. dated 21 .... 1m (Para No. 1822) 
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11I1Iia) Bill. to h intrcducrd .. 

(lID) Layinl of explanatory statement. 
aivinl reasons for immediate lelisla
tion by Ordinances. 

(nxi) Raisioa of mallen under rule 
377 which are not point. of order. 

(lltxii) Consideration of ~port. of Com
mittee of PrivilelCi. 

(xxix) Motion for leave to make: . 
motion of no<onfidenoe in the 
Council of Ministen. 

(xu) Presentation of Railway BudiCt' 
Budaet in respect of a State: 
under President's Rule. 

(xxxi) Presentation of Supplement· 
ary/Eltcess Demands for Grants 
(General, Railways and in respect 
ofa State: under President', Rule.) 

(uxii) Bills to be withdrawn. 

(xxxiii) Bills to be introduced. 

(lIDiv) Laying of explanatory atate· 
menu living n:asons for imnu·di· 
ate leaislation by Ordinances. 

(]lxxv) Raising of matten under rule 
377, which an: not points of onkr. 

(x]lxvi) Consideration of ~ports ,,' 
Comrnmcc of Privileges. 



ANNEXURE XXXIV 

(See para 3 of Minutes dated 2-3-1989) 

LOK SABHA SECRETARIAT 

(COMMI'M'EE BRANCH--I) 

RULES COMMI'ITEE 

MEMORANDUM NO. 55 

SUBJI.CT: Amendment to direction 8 regarding treatment of notices 
of next motions and arran.gemen.t of buriness. 

Direction 8 of the Directions by the Speaker Lok Sabha dealing 
with treatment of notices of next motions and arrangement of busi
ness reads as follows:-

"S. (1) A week before the day fixed for the ballot of Private 
Members' Bills, members shall be informed through 
Bulletin-Part II that they should send their notices of 
next motions which they intend to make in regard to their 
pending Bills, so as to enable their Bills being included 
in the list of business. 

(2) In cases where notices of next motions are received 
after the list of business for the first of the two allotted 
days has been finalised, Bills in respect of which such 
notices are received may be included in the list of busi
ness for the next allotted day at their appropriate places 
as determined by the ballot held in respect of the two 
days." 

2. According to the present practice members are requested to 
give notces of next motions in respect of their Bills of their Bills 
have secured a place amongst the first twenty Bills in the ballot 
of private members' bills. Members whose Bills fail to secure a 
place amongst the first twenty Bills in the ballot are not required 
to give notice of the next motion. 

3. The existing Direction 8(1) may be amended accordingly. 
The amendment suggested is set out in the Enclosure. 

4. The Committee may consider. 

Nr.w DBl..m; 

Dated: 24-2-1989 
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. ENCLOSURE 

(oSW pua 3 or Memo. No. 55) 

[St. tealeDt .howiq the .mendme:Dt proJlOlCd to DlrcctioD 8 01 the DirectioDI by dMor 
Speaker Lok Sabba relatioa to treabDalt of DOticu of ant motioDI &ad ~t 

buliDtll.l 

Exilltina Sub-Direction (I) of Direction 8 

•• (1) A week before the day fuaed ror the ballot 
of private mcmben' Billa, membcn .baD be in-
formed tl!roqh Bulletin-Part n that they 
.hould lead their noticel or lISt motioaa which 
they intend to make in rqard 10 their IICDCliM 
Bill., 10 as to enable their BiIIl beln, Inctuded 
ia the lilt of buIineII. 

PropoIcd amendmeDt to Sub
DinctioD (I) 01 DINcdoe • 

•• (I) AltK:I tile ngJt 01 ballot baa 
been publilbed in BuUetia-Part D. 
notlcca of next motioaI ill nprd to 
Billa U haft IC1II'Id a pIIco ...... 
the fint tMDtJ BiUI in the ballot 01 
private members' blU •• 1hal1 be ..... 
by the IIIOIIIberI COIIClIIWed by tbe 
data .peci8ed ill BuUetIn 10 u to 
enable their BI.II beiDa iDcWed ID 
the lilt of buaineII. 

)63 



ANNEXURE XXXV 

(See para 3 of Minutes dated 2-3-1989) 

LOK SABRA SECRETARIAT 

(COMMITTEE BRANCH-I) 

RULES COMMITTEE 
MEMORANDUM NO. 56 

SUBJECT: Insertion of new direc&n 48A regarding elections to 
Com~tteea. 

Direction 96A provides that elections to the t;hree Financial Com
mittees, viz., Committee on Estimates, the Committee on Public 
Accoun~ and the Committee on Public Undertakings, shall be held 
in accordance with the regulations made by the Speaker for holding 
of elections to Committees by means of the single transferable vote. 
Likewise, the manner of election of members to Government Com
mittees on which Lok Sabha is represented, had been provided for 
in dkecijon 108A. \ ' 

2. Members of Lok Sabha are also required to be elected to the 
Committee on the Welfare of Scheduled Castes and Scheduled Tri
bes and Joint Committee on Offices of Profit by means of single 
transferable vote. Members are also required to be similarly elected 
to Ad hoc Parliamentary Committees, e.g. the Joint Committee on 
Bofors Contract. There is, however, no direction which regulates 
the elections to these Committees. 

3. Election to all Committees-Government as well as Parlia
mentary including the Committee on the Welfare of Scheduled 
Castes and Scheduled Tribes, Joint Committee on Offices of Profit 
and Ad hoc Committees-motion for which provides for election of 
members by means of single transferable vote are held in accord
ance with the regulations made by the Speaker in that regard. 

4. It is accordingly proposed that the manner of election to all 
Parliamentary Committees may be provided for in a single direction 
(direction 48A.) and exist,ing direction 96A which only deals with 
Financial Committees, may be omitted. The precise amendments 
are set out in Enclosure. 

5. The Committee may consider. 

N~w DELHI; 

Dated the 24 February, 1989. 
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ENCLOSURE 
(See para 4 of Memorandum No. 58) 

."48A. Elections to Parliamentary Committee shall be held in Manner 
accordance with the regulations made by the Speaker for ho1dinl of of elec:· 
elections to Committees by means of the single transferable vote," ~_ 

ttee.. 

•• .. 96A. Elections to the Committee on Estimates, the Committee MaDner 
on Public Accounts and the Committee on Public Undertakinp, U of e1ec:. 
provided in rules 311 (1). 309(1) and 312B(1), respectively, shall be tlon to 
held in accordance with the regulations made by the Speaker fot Finance W 

om-
holding of elections to Committees by means of the linlle tranBfer- mitteel. 
able vote." 

----_._- ---- --_. 
-To be iDeerted .. new Direction. 

• -To be omitted. 



ANNEXURE XXXVI 

(See para 3 of Minutes dated 2-3-1889) 

LOK SABRA SECRETARIAT 

(COMMITTEE BRANCH-I) 

RULES COMMITI'EE 

MEMORANDUM NO. 57 

SUBJECT: Amendment to Direction. 100 regarding e=m.inatiOn of 
representatives of private companies or 'JIOn-Governmenf 
Bodies by Financial Committees. 

To bring uniformity in the format of Directions issued by the 
Speaker, the folloWing amendments are suggested to direction 100:-

FOf' "where the Committee on Estimates/Public Accounts/ 
Public Undertakings" 

Sub8titute "where the Committee on Estimates or the Com
mittee on Public Accounts or the Committee on Public 
Undertakings " 

2. The proposed format is also being used. in directions 97, 97A 
and 99. The same format has also been suggested for direction 102. 

3. The Committee may consider. 

New Delhi: 

Dated: 24 February, 1989. 



ANNEXURE XXXVII 
(See para 3 of Minutes dated 2-3·1989) 

LOK SABHA SECRETARIAT 
(COKMITl'EE BRANCH-I) 

RULES COMMITTEE 
MEMORANDUM NO. 58 

SvB.Jll:T: Amend.men.t to direction 102 regGf'ciiRg action t4~tl 0" 
reco.m.men4Ja.tion, of FiMncial Committees. 

Direction 102 of the Directions by the Speaker provides: 

"102 (1). Government shall, as early as possible, after the 
presentation of the report of the Committee on Estimates 
or the Committee on Public Undertakings, furnish the 
Committee, in the first instance, with a statement show
ing action taken on the recommendations contained in the 
report. The statement shall contain the views of Govern
ment on all the recommendations including those which 
are accepted by Government. 

(2). As early as possible after the receipt of the replies, the 
Committee shall consider them and ftnaliae their views as 
to whether the replies are acceptable to them or not. In: 
respect of the replies to recommendation which are not 
accepted by the Government, the Committee may exprea 
their own views, in case they do not accept the replies of 
Government. Thereafter, the Committee shall lay a .tate
ment on the Table of the House in order to inform the 
House of the action taken on the original recommenda
tions made by the Committee. The statement shan con
silt of three parts as follows: 

Part I-Showing the recommendations accepted by Gov. 
ernment; 

Part II-Showing the replies of Government which, though 
c:Wrering from the recommendatlODl, have been accepted 
by the Committee; and 
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Part Ill-Showing the cases where the Committee's l"eCom
mendaUons are not acceptable to the Government and 
the replies of the Government are also not acceptable 
to the Committee." 

2. Direction 102 (2) at present provides for laying a statement on 
the Table of the House to inform the House of the action taken on 
the original recommendations by the Estimates Committee and the 
Public Undertakings Committee. This provision may be applied 
to the Public Accounts Committee as well and the Direction 
amended accordingly. 

At present, action taken reports on the recommendations contain
ed in the Original Reports are presented to the House by all the 
three Financial Committees. These Reports are divided into the 
following five chapters: - I 

I. Report; 

n. Recommendations/Observations which haVe been accepted 
by Government; 

III. Recommendations/Observations which the Committee do 
not desire to pursue in view of Government's reply; 

IV. Recommendations/Observations replies to which have 
not been accepted by the Committee; and 

V. Recommendations/Observations in respect of which final 
replies of Government are still awaited. 

3. As the Action Taken Reports of all the Financial Committees 
are now being presented in the form stated above, it is suggested 
that direction 102(2) may be amended to incorporte-(i) the actual 
practice of presenting an action taken Report instead of laying a 
statement and (il) classification of chapters approved by the 
Committee. Reference to the Public Accounts Committee may also 
be incorporated. 

4. The precise amendments proposed in direction 102 are set 
out in Appendiz. 
Laying of statem.ents of Action Taken Not~ on the recommendations 

contained in ,1Ihe Action Taken Reports [insertion of new clause 
(3) in direction 102] 

5. Prior to 1977. Action Taken Reports on the recommendationa 
contained in the Original Reports of the Public Accounts Committee 
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u.ed to be forwa.rded to the Ministries/Departments concerned I.or 
lmplementation. Further action taken notes on the recommendationa 
contained in the Action Taken Reports were neither placed before 
!.he Committee nor before the Chairman for information/considera
tion. On receipt, these action taken notes U8ed to be recorded and 
kept in the Branch. 

6. The Committee on Public Accounts at their sitting held on 8 
December, 1977 conaidered the Chairman's suggestion that in fut1U'e 
all replies received from Government in respect of recommendations 
contained in Chapters I and V of the Action Taken Reports might 
be laid on the Table of the House after approval by him. This was 
to enable the Committee to share with Parliament the information 
received from Government. The Committee approved the proposal. 
Since then replies received from the Government in respect of 
recommendations contained in Chapters I and V of the Action Taken 
Reports are laid on the Table of the House. 

7. According to the Practice prevalent upto 1987, after presenta
tion of the Action Taken Reports of the Committee on Public 
Undertakings, if any notes/replies were received from the Govern
ment in regard to recommendations included in Chapters I to IV of 
the Action Taken Report, such replies used to be put up to the 
Chairman for information. Replies of Government in respect of 
recommendations to which no repUes were received or only interim 
replies were received at the time of ftnalisation of Action Taken 
Reports we"e included in Chapter V of the Action Taken Report and 
consolidated report-wise in the form of a statement. The consoli
dated statement of replies, after approval by the Chairman, used 
to be laid on the Table of the House for the information of membe.rl. 

8. However, on 18 August 1987, Chairman, Committee on Public 
Undertakings directed that a'statement of replies to all the recom
mendations whether contained in Chapters I to IV or Chaptpr V of 
the Action Taken Reports. should be laid on the Table of the House 
for information of members with a view to bringing the procedure 
in the line with that being followed by the Estimates Committee 
and the Public Accounts Committee. Accordingly, such a state
ment was laid on the Table of the House on 26 August, 1987. It is, 
therefore, suggested that this practice of laying statements of Action 
Taken Notes on the recommendations contained in the Action Taken 
Reports should also be incorporated in direction 102 as clause (3). 

9. The precise amendments are set out in Enclosure. 

10. The Committee may consider. 
:New Delhi: 

Dated the 24 Februc'1l, 1989 



ENCLOSURE 

(S,. Para " of MeIlll)J'eDdwD No. ,.) 

~ proposcc Ia tIJe dlnctlo. by die Spe6er- DftctIn Jt2 

----- ---_ .. _-- -----_ .. _----
ExlItlq Dircetion 

-------_ .. --- .. ------ ------
At1ItIft lilian 011 reto_rtdtJtiofr. of Elti· _te, Commitrn and Pllblic Vnderlalti",s 

Commltree. 

"Ac./oft IlIken 011 reCOm1MlUIolloII' ef b'i-
ma'e, Commilln,. or Com"",," 011 

Pllblic A~ •• or CommlllH tift hblic 
V.rlalci ••. 

102(1) Gov~rnment shall, a! early as pos~ible 101(1) Oo,Crnment shall, as earlY lfi postl· 
alter the pr-m.ation of the reror. of bie,after tbe Jluc:ntllionoftbe rcrort of 
the CO~!!lltlce on EstimltCI or the Com- the Col1"mitlce on Estimrtu or. Com-
mittee on Public UD4ertakinas, furnish the mitree 011 NUc A('I'.,.II or the Com-
Committee, in the first instaDCC, with a mittce on Public UnderlakiDp. fumilh 
statemllltsoowina action taken on the re- the Committee, in the first imtance, 
r.ommendations· :ontr incd in tha rerun. with a ItAtement lhowina .ction taken 
The statement Ihill contain tbe views of on the recommendations conll incd in 
Gowrnmcnt on til the recommendations the report. The ltatemelluhallooatrla 

'includina thole which are rcoeptcd by the view. of Oo¥mUnent on til tbe 
-Government. reeommendrtiona includina those which 

are ecccpted by Gowrnmcnt. 

(l) As early as possible after the ~Ipt of 
the replies, the Committee Ihall comider 
them and ftnlllie tbatr views as to whetber 
'tbe repllCll are aoooptable to them or not. 
In respect of the replies to recommcnda· 
tlOllS which are not Ilcoeptcd by Govern· 
ment. tbe CommiUee may express their 
vlews,ln calC they do not eeocpt replici of 
GoWl'llllll:RI. 

Thereafter, the Committee sh:·lliay a state. 
.... oa tbe Tabkorthe House In order to 
Inrorm the HoUICI or the action tllker on 
the orlJln'll recommend::tioDl made by the 
Commtttee. The statement ,hi'li coulst of 
three parts as follows :-

(2) As early 8S pollible after the regelpt of 
the repl os, the Committee shall comi4cr 
them Bnd fiDllJiee tbcif "jcwaas to whetber 
the replin Ilrc aeocpta ble to th<m or not. 
In respect of t he replies to reoom..-la· 
tions whichl!l'e not rccepted by Govern. 
ment, the Committee mr y ellpress their 
views. In C8Ie they do not. c«rtrcpHcs 

or Government. 

Therel'fter. the CClI"miu(c !NIIJlu(fi/ 
"'rllre, repD" to 1M HOfIs( fOlI'rdina the 
Iction taken on the orlalJll' 1 rccommenda 
tions made by the Committee. The 
report shi'll comist of /il'e Cllap'", a. 
follows :-

PUT I- Showlna tbe reCOllUlllDdations I. Jt.eport ; 
acoeptcd by Government ; 

U. Jt.eoommeDdatiOlll/Oblcrvatiolll which 
PAR.T U- Sbow;q tbe repUCil of Govern- have been aoceptcd by GoYCtDlDCllt; 

ment which. thouah dUFerina from tbe 
~iOfd. have beea accepted by III. kcalmueadd:ONJObKrvrtiom wJW;h 
the CommIttee; and the Committee dO not dcIire to JlU1'IUC 

in view of GoverameDt'a ftlPlies; 
P6aT III- ShowinI the aII_ wbm: the 

'[:ommlUcc', reoommandationl arc not IV_ Reoonunendrtions/OblervPtions In 
aoceptable to the Goverammt IUId the ""*' 0( wbicb repliCII 01 OG ......... t 
replies or the Government are also not hue not been tcceptcd by the Com· 
acooptable to tbe Committee. adttee; and 

---------- .. _--------
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----- .-----

----------

NftI-., to"""-
"(3) OovarmDllltalr,all. aaearly •• poaaIble. 

after the preaeatation or tbe Action 
1'&_ bport or tbe Committee on 
Estlmatea or tbe Commi"" Oil Public 
Acaoallll or tho Committcc On Public 
t1ndertati..... f'urlli.h atllemenl. an 
.cdon tak.n or PI'Opoaed to be takeD 
by thaD on tbe reoollllllllDdatioDl ~ 
talned In Clapter I .Dd tbe ftDlI...,1IeI 
to tbl reoo_Ddatioaa 110l1li1_ In 
Chapter V or tbe report. The rop'_ 10 
reoelY'ed .ball be IIDuoIidated til tbe 
fonD oI.It&femeat ..... rfterChairman" 
approvAl. &aid OA U. 1'&1tIe or tbe 
House." 

---- -------. ---_._----



ANNEXURE XXXVIII 
(See pan 3 of Minutes daten 2-3-1989) 

LOK SABHA SECRETARIAT 

(COMMITI'EE BRANCH-I) 

RULES COMMITTEE 

MEMORANDUM No. 59 

~UIIJI'CT: Amendment to directiOll1l 113 regarding Notice. of Bmet&d-
menta to BillB Or Reaolutions. 

Direction 11'3 of the Directions by the Speaker provides inter alio 
that amendments ro Bills shall be circulated to members on the 
day on which the relevant item is included in the List of Business. 

2. However, in actual pract:ce, amendments in respect of Govern
ment, Bills, included in the statement made by the Minister of Par
liamentary Aftairs regarding Government Business for the next 
week, are circulated on the day such statement is made in the House. 
This is done to facilitate timely printing and circulation of the 
amendments. 

3. The above practice may be suitably incorporated in direction 
113 of the Directions by the Speaker as indicated in the Enclosure. 

4. The Committee may consider. 

NEW Da.Hlj 

Dated 24-2-1989 
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ENCWSURE 
(See para 3 of Memorandum No. 59) 

-------------------- - -----
El(i~ting Rule Amendment Proposed 

- ---------- -----_ .. _---_._----

113. Notices of ;!mcl\'lments to ;! Bill or n reso
lution m!y be given by m:m,ers in ndvlnce of 
the inclusion of the relev,lnt item in th..: list of 
business. Such ameniments sh'\11 be circulJted 
to memhers on the d IY II ,1 which the rcl~v.\nt 
item is included in the list of busin'!ss, 

-487 LS-12 
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"Notices of amendnlent' to 1\ Bill or II 
rc.olution m'lY be Biven by members 
In adv,lnlX of the inclusion of the re· 
levllnt item in the list of busincu. 
Such amcn·lmc:nts sh' ,II be circulated 
to members on the d lyon which the 
relevlInt item is included in the lilt 
of business or in the sllltement m~do 
by Minister of Po\rliamentr.ry Atfairs 
rcg'lrdill3 Government Busineu for 
~xt week," 



ANNEXURE XXXIX 

(See para 3 of Minutes dated 2-3-1989' 

LOK SABHA SECRETARIAT 

(COMMITTEE BRANCH-I) 

RULES COMMITl'EE 

MEMORANDUM No. 60 

SUlIJZCT: Amendment to direction 1lSA regarding methods for 
participation in debate and selection of speake'!"s. 

Rule 350 read with direction 1I5A lays down the procedure for 
part.iCipation in the debate. 

2. It haa, however, been observed that quite often members speak 
without being called by the Speaker to speak or continue to speak 
despite the direction by the Speaker t{) conclude. 

3. It is, therefore, for consideration whether provision as shown 
in Enclosure, may be added to direction lISA, whereby the speecb 
or portion thereof, made without Speaker's pennission would not 
form part of the proceedings. 

4. The Committee may consider. 

Nzw DI:LHI; 
Dc1ted: 24-2~1989 

1'14 



ENCLOSURE 
(See para 3 of Memo. No. eo) 

[Statement showing the amendment proposed· to direction 115 (A) 
of the Directions by the Speaker relating to methods for participa

tion in debate and election ol speakers] 

ExistiDl Direction 

M.tltDtb for ptII'tic/ptltioll ill dlba# atUl .l«lioII 
(J/~. 

115(1) (1) to (3) need DO modification. 

._--_. - .- ._._. 
Amendment propoaed to be a4docl 

---.- -------- _._------

17.5 



ANNEXURE XL 

(Bee para 3 of Minute. dated 2-3-1989) 

LOK SABRA SECRETARIAT 
(COMMITtEE BRANCH-I) 

RULES COMMITTEE 
MEMORANDUM NO. 61 

StTB.TICT: Amendment to cUrect!tOR 118 regarding procedure tOT lay-
ing of paper. by prit1Gte members. 

Rules 368, 369 and 370 of the Rules of Procedure and Conduct of 
Business in Lok Sabha and directions 116, 117, 118 and 11SA of 
Directions by the Speaker deal with laying of papers on the Table 
lIy Government and by private members. 

2. Sub-clause (1) of direction 118 provides that a private mem
ber desiring to lay a paper shan supply a copy thereof tx> Speaker 
in advance and if the Speaker permits the member to lay the paper 
on the Table, the member may do so at the appropriate time. How
ever, sub-clause (2) (i) of the same direction gives the member the 
liberty to quote from a document after handing over a copy thereof 
at the Table. Normally, if there is nothing unparliamentary there
in, the portion quoted from the document forms part (If the record. 
There are occasions when, while speaking, members quote from 
secret Government documents and later on either such members 
themselves seek to lay the document on the Table or other members 
demand for their being laid on the Table. If on examination of 
such document, the Speaker does not permit the document to be 
laid on the Table. the portions quoted from such document still 
remain on record as part. of the proceedings. This may not be in 
national interest. It is. therefore. felt that such ~ret document 
should be made available by the member to the Speaker in Advance. 

3. The existing direction 118(2) (i) further provides that if in 
the course of his speech, a member wishes to lay a paper o.r docu
ment on the Table, without previously supplying a copy thereof to 
the Speaker, he may hand it over at the Table but it will not be 
deemed to have been laid on the Table unless the Speaker. after 
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examination, accords the necessary permlSBlon. This does nol 
reflect the intention clearly. A Paper/document should be conai
dered for laying on the Table only if the member hal quoted there
trom. Therefore, direction 118 may be amended accordinJJy. 

4. Precise amendments suggested are at EncIOlUN. 

5. The Committee may consider. 

Nnr D-.III; 

Dated ~ FebruClt"J/. 1_ 



ENCLOSURE 

(See para 4 of Memorandum No. 81) 

BJdstiDI Direction 

----------------------------------------------------------
118(2)(1) It in tM coune of hi_ speech, a 

member withee to lay a paper or do<:umeDt 
Oil the Table without previously luPPlyllll 
• copy thereof to the Speaker, he may 
bU4 it over at the Table but it will not be 
6Ieeme4 to baw been 1ak1 on the Table 
walea the Speabr, afler examination, 
..... the DeCeuary permi .. iol'l. 

118(2) If a private member, in the coune 
of his .peecb wishes- to quote from a 
ICCRt Oovenunellt ctocument, paper 
or report, be sbtlll supply. copy tbcnol 
in advance to the Speaker aDd allO 
indicate the portiona thereof which he 
wilhe. to quote in order to enable the 
Speaker to cIecldc whether permjllloD 
should be &Iven. If' the Speaker per. 
mitl the member to quote from the 
document, the member may do 10 at 
the appropriate time. If the Speaker 
docI not accord the neccasary permis
sion the member shaJJ not quote from 
the ctocument nor refer to itl contents. 

118(3)(1) A paper or document lOulht to 
be lak1 on the Table by a private mem
ber may be considered for laying on the 
Table only if the member haa quoted 
tboldrom. The member _idOl to 
lay the same may haDd it over at the 
Table but it sballnot be deemed to 
have been laid on the Table unless the 
Speaker, after examination, accords 
the necessary permission. 

118(2)(11) It tbe speaker does not aggord May be J'e-numbercd as 3(ii). 
the oeceaaary permission, the paper or 
document shall be returned to the member 
and the fact Indicated in the printed De· 
batea. 

--------- -------- -------
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ANNEXURE XLI· 

(See para 3 of Minutes dated 2-3-1988) 

LOK SABRA SECRJ:TARIAT 
(COMMI1TEE BRANCH-I) 

RULES COMMI'M'EE 
MEMORANDUM NO. 62 

·i 
SUBJECT: Amendment to direction 119 regarding advatt:e intimcation 

and copy of statement by Minister. 

Rule 372 read with direction 119 lays down the procedure tor 
making statement by a Minister on a matter of pubUc lmpdrtance. 

Ministers make statements in the House from time to time with 
the consent of the Speaker/House in order to keep the House in. 
formed of matters of public importance or to apprise the House 
regarding Government policy in regard to a matter of topical inte
rest. at the earliest opportunity. 

2. There is no provision either iOi the Rules or in DIrections lay· 
ing down the scope of a statement to be made by a Minister. It is 
however. a settled fact that a Minister can make a statement in the 
House only on behalf of the Government. An individual Minister 
cannot express his personal views under rule 372. He is, however, 
free to do so in case he participates in debate in his personal capa
city if he is a member of the House. 

3. Recently a Minister sought permission of the Speaker to 
express his personal views in regard to certain matters of national 
importance under rule 372. The request wu not acceded to. 

4. In view of the above, it is felt necessary that the scope of 
statement to be made by a Minister may be clarifted by adding an 
explanation to direction 119 .. ..t out in Enclosure. 

5. The Committee ma,. coDSlaer. 

NEW Da.HI; 

Dated 24 FebMUlry, 1989 
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APPENDIX 

(See para 4 of Memo. No. 82) 

{Statement showing amendment in direction 119 of the Direction. 
by the Speaker] 

Ellistina Direction!! 

"A Mlaister deliring to m~.ke a 5lal~mcnt in th~ 
Houle ullder rule 372 ahnll intim<.le in advance 
tile date OB which the Itatement il proposed to .. -* an4 also scnc1 a copy of the slr,tcment 
to the Lot Sabha Secretariat for the informa
tloa of the Speaker." 

110 

Amendments Propo!ICd 

"A Minister desirin~ to md:.~ H ,tate
ment in the House under rule 3n 
Ih:'.\1 intimr.te in advance the date OD 
which the statement is propo!led tt' 
be made and also sena a copy of (be 
~talement to the Lok Sabba Se~
t:!ri".t for the information of tlte 
Sl'Cak~r. 

Expu.llntion: 

111, SlQI'~nl .rlwll prrlain to a s"*l'f 
for wltich Ihl! Minis"r if rl!spotllibk 
alld slwll be ",,,. '0 I!ltpWn GoVfl".-
_n,'s policy in rl!6ard 10 a ~,..ciJlc 
nrtJlIl!r orpublic importarlc/! 01' lop/cl1f 
;n""Sl," 



ANNEXURE XLII 
(See para 3 of Minutes dated 2-3-1989) 

LOK SABRA SECRETARIAT 

(COMMITTEE BRANCH-I) 

RULES COMMI'ITEE 

MEMORANDUM NO. 63 

SUBJECT: A m.endmtnt to rules 74 and 75 regarding motions aft.,
intrOduction of Bills. 

Rule 74 provides inter alia as under:-

"When a Bill is introduced or on some 'Subsequent occasion, 
the member in charge may make one of the fol1owin~: 
motions in regard to his Bill, namely:-

• • • • • 
(iii) that it be referred to a Joint Committee of the HCI\Jst!s 

with thE' concurrence of the Council; or 

• • • • • 
Provided that no such motion as is referred to in clau!le (iii) 

shall be made with reference to a Bill making provision 
for any of the matters specified in sub-clauses (a) to (1) 

of clause (1) of Article 110 of the Constitution . 

• • • • • 
2. Rule 75 provides for general discussion of a Bill and alSO" 

lays down the scope of amendments to be moved at this stage. 
Second proviso to sub-rule (3) provides as follows:-

"Provided further that no amendment or a motion for 
appointment of a Joint Committee under this rule shall 
be moved with reference to a Bill making provision for 
any of the matteI1l specifted in sub-clauses (a) to (f) ot 
clause (1) of Article 110 of the Constitution." 

3. Under the Constitution. Lok Sabha enjoys a special statUI SO' 

far as Money Bills are concerned. No Money BilI can be referred 

'I' 
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to a JOint Committee of the Houses. Further, Financial Billa fal.ling 
within the purview of article 117(1) of the Constitution, cannot be 
introduced in Rajya Sabha. The first proviso to rule 74 imposes 
a further restriction that such Bills cannot be referred to a Joint 
Committee of the Houses. Apart from this, there are no other 
restrictions in the Constitution in regard to Financial Bills. 9uch 
Bllls are dealt with like other ordinary Bills and can be amended or 
altered by Rajya Sabha. These can be referred to Select Com
mittees of each House independently. In case of difterence between 
the two Houses there can even be a Joint Sitting of both the Houses 
.under article 108 for consideration and passing of such Bills. 

4. It may be recalled that the first proviso to rule 74 was insert
"ed in the Rules of Procedure and Conduct of Business in Lok Sabha 
in 1953. Brief reasons for insertion of this proviso were as 
follows:-

"Under Articles 109 and 117 of the Constitution Money Bills 
and Financial Bills can be introduced only in the House 
of the People and as such are primarily the concern of 
that House. Therefore. in consonance with the spirit of 
the Constitution 'Such Bills should be dealt with exclusive
ly by Committees of the House of the People. In view 
of the lhntted powers in flnaneial matters conferred under 
the Constitution on the Council it would not be in con
formity with the spirit of the Constitution to refer such 
Bills to a Joint Committee, which involved aS30ciation of 
members of the other House who might be olaced in a 
position to influence the decisions of the Committee. The 
proposed amendment was therefore intended to provide 
that with respect to Bills which could not be introduced 
in the Council of States no motion could be moved for 
reference of such Bills to a Joint Committee of both 
Houses." 

[Min. (RC> 14-4-1953 para 10, p. 3] 

5. In the past. it had been the consistent practice to suspend 
the first proviso to rule 74, whenever it was felt necessary tOo refer 
a Financial Bill under article 117 (1). to a Joint Committee of the 
Houses. In the following cases the prOvilO to rule 7' was suspend
ed to enable reference of the Bills to the Joint Committees:-

(1) The States Reorganisation Bill, 1958 
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(2) The Mines (Amendment) Bill, 1972. 

(3) The General Insurance Business (Nationalisation) Bill, 
1972. 

(4) The Public Financial Institutions Laws (Amendment) 
Bill, 1973. 

6. However during 6th Lok Sabha, two Bills were referred to 
the Joint Committees of the Houses without suspending the proviso 
to rule 74 as it was felt that the Constitution did not lay down any 
restriction to that effect. 

On 15-5-1978, when the motion for suspension of the first proviso 
to rule 74 to enahle the reference of the Multi-State Cooperative 
Societies Bill, 1977 to a Joint Committee was moved, the following 
points were raised:-

(1) That if the Bill was a Money Bill. it could not \)(' referred 
to a Joint Committee in view of the mandatory provisions 
of article 109 of the Constitution even by suspending the 
first proviso to rule 74. In case it was not a Money Bill, 
the suspension of the first proviso to rule 74 was redundant 
and not necessary; 

(2) That in view of article 109 of the Constitution, Rajya 
Sabha could take cognizance of Mone.... Bills only nfter 
they were passed by Lok Sabha. The motion i>eekinr, to 
induct Rajya Sabha in a Money Bill ('ven hefore Lok 
Sabha had considered it was not proper. 

The Speaker therC'upon observed:-

"Article 109 (1) merel)' prohihits stnting that MOJ1('\' BiII 
simpl)' shall not he introduced in the Council of States. 
Thp considerntion and other aspects do not eOrTH'. So, 
the introduction must be in this Hou~('. Both the Houses 
can consider the matter unless it is a Monpv Bill 1'111' 
essential question is: Is this n Monf'y Rill or only n 
Financial BiH . . . . . . . . . . . ................... . 

All Money Bills are Finnncial Bills, but all Finnn<"iul BiIIl' 
are not Money Bills. So, if it is a Money Bill. it cannot 
be there so far ali! Rajya Sabha is con('Pfned. If it is a 
Financial Bill, dlffer~nt consideratiom arise. The ques
tion which Mr Sathe raised is. it it is a Finandal Bill, 
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the proviso need not be suspended, it is superfluous. If it. 
!a a Money Bill, it cannot be suspended ................ . 
. . . . . . . . . . . . . . . The crucial question is: Is it a Money 
Bill or a Financial Bill? If it IS Money liilJ, the proviso 
says, it cannot be suspended. If it is d Financial Bill, this 
suspension is unnecessary ....... . 

This is only a Financial Bill. Therefore, suspension is 
not necessary." 

7. Thereupon, the motion for suspension of the first proviso to 
rule 74 was not proceeded with. The motion for reference of the 
Bill to a Joint Committee of the Houses was then moved by the 
Minister and adopted by the House. Similarly, the motion for su. 
pension of the first proviso to rule 74 was also not moved in respect 
of the Mental Health Bill. 1978. 

8. The matter was considered by the Rules Committee (Sixth 
Lok Sabha) on 28-10-1978. The Committee recommended that the 
proviso should be made applicable t.o Money Bills only. However, 
due to the dissolution of Sixth Lok Sabha. the report of the Com
mittee could not be presented and approved by Lok Sabha. 

9. In view of the above it is suggested that first proviso to rule 
74 may be made applicable only to Money Bills, as appears to be 
intention under the Constitution. Second proviso to rule 75 which 
is analogous to the former may also be considered for amendment. 

10. The proposed amendments are set out in Appendix. 

11. The Committee may consider. 

NEW Dzuu; 

Dated the }flt March. 1 ~89. 



ENCWSURE 

(See paras 6 to 8 of the Memo. No. 63) 

Exisling Rule 

74. ••• ••• ••• 
Provided thaI no such motion as is referred 10 in 

clau!Ie (iii) shaU be made with reference to a Bill 
making provision for an)' of the m'llters speci
fied in suo.cll:\J!ICS (::) h) (n of clause (I) of 
Article 110 of the Con~titution: 

••• ••• • •• 
7SP) ••• ••• ••• 
'Provided further that no am~ndment or a motion 

for appointment of a Joint Committee under 
this rule shall be moved wilh reference to It Bill 
mo:king provi-ion for any of Ilw m·!lIer, ~pcci
tied in sul'o-c1:luscs (II) 10 (f) (If d;cu'c (I) of 
arlicle 110 of tlw C,'nstitution. 

••• ... '" 
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Amendment Proposed 

---.. _---.-_._-_ .. 
• •• • •• • •• 

Provided th·:1 no such mOlion as is 
referred to in chullC (iii) shllll be 
m:~de with !'Cfercm:\.' 10 ,: Bill if it 
cont,:ins ",,/.1' pwvi.ion'. d~~.ling with 
;:(1 or any of the m~lIcn; specified in 
sul>-cl::uses (a) to (II) of cluu'iC (I) of 
:.rtick 110 of the- Olnstitution : 

••• ••• • •• 
• •• • •• 

ProYid~d furthc.'r th;:t no IImcn'imcnt 
or ;: motion for appointment of a 

Joint Committee uDdcr thi. ruh: ~hllil 
oc moved with reference III a Bill 
if il c()nlain~ "nl}, pro\isions dealillJ 
with i.1I or any of the m;tllers opeci
tied in suh-c1ause, (II) 10 (a) 01 clJlU&c 
(I) 10 arllck 110 of tIl\' Con'li. 
lulion . ... ••• • •• 



CONFIDENTIAL· 

MINUTES OF THE SITTING OF THE RULES COMMITTEE HELl) 
ON THURSDAY, 30 MARCH, 1989, IN COMMITTEE ROOM NO. 62,. 

FIRST FLOOR, PARLIAMENT HOUSE, NEW DELHT. 

, I r FoarteeDtII SHttar 
The Committee sat from 16.30 to 16.50 hours. 

PRESENT 

Dr. Bal Ram Jakhar-Chairman 

MEMBERS 

2. Shri Deep Narain Ban Mahant 

3. Shri H. K. L. Bhagat 

4. Shri Somnath Chatterjee 

5. Shri Madan Pandey 

6, Prof. N. G. Ranga 

7. Shri D. N. Reddy 

SECRETARIAT 

Dr. Subhash C. Kashyap-Secrctary-GelleTal 

Shri K. C. Rastogi-Joint Secretary (A) 

Shri C. K. Jain-Joint Secretary (C) 

Shri G. S. Bhasin-Deputy Secretary (C) 

Shri O. p, Chopra-UndeT SeM"etary 

2. The Committee considered Memoranda Nos. 40* and 65· con
taining suggestions for amendment/modification of rule 186 and 
sub-rule (3) of rule 48 and Direction 15 of the Directions by the
Speaker. The Committee agreed to the amendments/modifications 
to the rules and direction, suggested in the two memoranda. 

3. The Committee then considered Memorandum No. 64* regard
ing constitution of St.anding Parliamentary Committees on Agricul-
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187 

ture and Science and Technology. The Committee approved the· 
suggestion that two Standing Parliamentary Committees, namely a 
Committee on Science and Technology and a Committee on Agri-
eulture might be set up immediately. The Committee authorised 
the Speaker to work Qut and finalise the modalities for the consti
tution, fUnctions and procedure to be followed by these Committees. 

[Theae have since been finalised by the Speaker and are set out. 
in Enclosures I and II] 

The Commr,ttee then adjourned. 



ENCLOSURE I 

(Vide para 3 of Minutes dated 30-3-1989) 

Committee on Agriculture 

Yunctiona (1) There shall be a Committee on Agriculture to examine all ' 
matters connected with agriculture as are dealt with by the Millis
try of Agriculture and allied Ministries and to report thereon from '. 
time to time. The function') of the Committee shall be: 

(a) to examine such of the estimates of the MiniStry of Agri
culture and allied Ministries as may seem fit to the Com
mittee; 

(b) to report what economies, improvements in organisation, 
efficiency Or administrative reform consistent with the 
policy underlying the estimates, may be effected; 

(c) to examine the Annual Reports of the Ministry of Agri~ 
culture and allier! Ministries with a view to finding out 
whether the expenditure incurred was commenfUlate 
with the results achieved. 

(d) to examine such of the plan projects/activities of the 
Ministry of Agriculture and allied Ministries as may seem 
fit to the Committee or are specially referred to It by 
the House or tht" S~Rker; and 

(e) to evaluate and suggest measures for modernisation and 
overall development of agricultural and agricultural 
industries with a view to enhancing their contribution to 
economic growth through supplies of food, raw materials 
and products for exports, etc . 

• 

• CoDItltutlon (2) The Committee shall comrist of not more than 22 memberll 
compriSing 15 members to be nominated by the Speaker every year 
from amongst the members nf Lok Sabha and not more than 7 merr..·., 
bers of Rajya Sabha to be nominated by that House for being a!lSO
elated with the Committee: 
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Provided that a Minister shall not be nominated as a member ot 
the Committee, and that if '1 member, after his nomination to the 
Committee is appointed a Minister, he shall cease to be a member of 
the Committee from the date of such appointment 

(3) The term of office of the members of the Committee shaa Dot 
exceed one year: 

Provided that the memberF of the Committee constituted fllr 
the first time shall holci ofBce for the duration 01 the 
Eighth Lok Sabha. 

(4) The Speaker shall appoint one of the members of the Com
mittee to be its Chairman. 

(5) In other respects the general rules applicable to parliamen
tary Committees given in Chapter XXVI of the Rules of Proc'ldure 
and Conduct of Business in Lok Sabha shall apply with such adap
tations, whether by way of modifieations. additions or omissions 
as the Speaker may considE'r necessary or convenient. 

487 LS-13 



ENCLOSURE II 

(Vide para 3 of Minutes dt. 30-3-1989) 

Committee on Science and Technology 

Funetiorw (1) There shall be a Committee to examine all matters dealt 
with by the Ministry of Science & Technology and allied Ministries 
and to report thereon from time to time. The functions of the 
Committee shall be: 

(a) to examine such of the estimates of the Ministry of 
Science and Technology and allied Ministries as may seem 
fit to the Committee; 

(b) to repo.rt what economies. improvements is organisation, 
efficiency or administrative reform consistent with the 
policy underlying the estimates, may be effected; 

(c) to examine the Annual Reports of the Ministry of Science 
& Technology and allied Ministries with a view to 
flnding out whether the expenditure incurred was com
mensurate with the results achieved; 

(d) to examine such of the plan projects/activities of the 
Ministry of Science and Technology and allied Ministries al 
may seeM fit to the Committee or are specially referred to 
it by the House or the Speaker; 

(e) to study the polkies and programmes of Government 
in the field of science and technological development; 

(f) to examine and evaluate Government sponsored or aided 
activities for the promotion of research and development 
and their application to industry and agriculture as well 
as to the security of the nation; 

(g) to examine matters affecting scientif\c and technological 
institutions, e.g. financial, personnel, purchase and import 
pOlicies and practices; 

(h) to examine the plans and programmes in bia-technology; 
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(i) to examine measures for development and utlliaation of 
scientific man-power; Bnd 

(j) to suggest measures for promoting economic development 
through increased use of scientific and technological in-
novations. 

Copstitution (2) The Committee shall consist of not more than 22 members 
comprising 15 member§ who shall be nominated by the Speaker 
every year from amongst the members of Lok Sabha and not more 
than 7 members of Rajya Sabha to be nominated by that House 
for being aSSOCiated with the Committee: 

Provided that a Minister shall not be nominated as a member 
of the Committee, and that if a member. after his nomination to 
the Committee, is appointed a Minister he shan cease to be a 
member of the Committee from the date of such appointment. 

(3) The term of office of the members of the Committee shall not 
exceed one year: 

Provided that the members of the Committee constituted for the 
fir~t time shall hold office for the duration of the Eighth Lok Sabh •. 

(4) The Speaker shall appoint one of the members of the C0m-
mittee to be its Chairman. 

(5) In other respects. the general rules applicable to Parliamen
tary Committees given in Chapter XXVI of the Rules of Proceciaue 
and Conduct of Business in Lok Sabha shall apply with such adap-
tations, whether by way of modifications. additions or omissions II 
the Speaker may consider necessary or convenient. 



ANNEXURE XLIII 

(See para 3 of Minutes dated 2-3-1989) 

LOK SABHA SECRETARIAT 

(COMMITrEE BRANCH-I) 

RULES COMMITTEE 

MEMORANDUM NO. 65 

SUBJECT: Proposal for amendments to sub.rule (3) of rule 48 
of the Rules of Procedure and Conduct of Business in 
Lok Sabha and direction 15 of the Directions by the 
Speaker rega.rding Questions. 

It is proposed to amend sub-rule (3) of rule 48 of the Rules of 
Procedure and Conduct of Business in Lok Sobha and direction 15 
of the Directions by the Speaker. 

2. The proposed amendments are indicated in the statements 
given in Appendices I and II containing the existing text of sub
rule (3) of rule 48 and direction 15, text of proposed amendments 
and the reasons for suggesting the amendments. 

3. The COmmittee may consider. 

New Delhi; 
Dated: 28 March, 1989. 
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BNCLOSUR! t 
Statement shOwing amcndmmt p"'!,"led in rule 48(3) 

Existilll Tellt of the Rule Propoeed amcllllmtnt Real(Jns for amtndment 

048 (3) If on a question bei!lg For the word 'or' 
called it Is not asked or the sub.fllt"" the word 
member in whose namt il ',' 
stand~ is /lbsent, the Speaker 
may, at the request of Rny 
member, direct thRt the answer 
to il be liveD. 

J9J 

The exislinl! ~u!>·ruk can be 
illtl'rprcll·d /0 mc!!n Ihal .. 
member :dlhough pn-Jrnl 
In ,he HOllS'· whl'n called bv 
the Spealt'l may not ask 
the qUI:~li(ln Ibted allniml his 
",me. Thi~ f'(lIilion, if 
accepled, Illluld be 18 nts· 
mount to sh,)w disrespect 10 
the Chair/Htlu.e a~ 1I0('r 
havifIR Iilhkd the quest/oIl, 
and ques'",,) hav;"LI been 
lisled 1111':110,1 his name lIod 
al~o c1lJe<t hy Ihe Speaker, 
• he m('nJOcr ;s ilound 10 IIBk 
his quesli,'n and if he does 
nol inll'nd to do so, hl' i~ 
10 give a notice under rull' 
47. This is also as pcr (,lI:' 
tent practicc. 



ENCLOSVR! 11 

Statement Ihowina amen4ment proposed in direction J' 
--_. __ .- - -----_._ .... -- -----_.-

Existing Text of the Di1'tction Proposed anlendment Reasons for amendment 

a. If on a question being called, For the word 'or' 
it Is nnt asked "r the memhrr (oQCUfil1ll in the first 
in who5C name it stands is place) IIIlMtilule the 
absent without giving any letter word 'LS' 
o(authority to any other member 
on bis beb;llf, the Speaker may, 
at his discretion, direct the 
answ~r to it to be given in the 
second round. if in his opinion 
or thllt of the Minister con-
cerned. the su hject m?tter of 
the question is of such impor-
taDee a. to worrallt an IInswer 
heina siven in the Hou5C 
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The: initial phraseology of this 
direction, 'if on a question 
beins called. it is not asked 
or .......... ' is the same QI 

UKd in lub rule (3) of rule 
48. The proposed amend
ment seeks to bring the posi
tion in h'lrmonv with other 
rules and also with the ellis
tilll practice. The reasons 
for propoliCd amendment in 
sub rule (3) of rule 48 apply 
in this case as well (vide 
col. 3 of Appendix 1). 
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